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S
#2840k Sabha met at Eleven of the
Clock.

TMR. SPEAEER in the Chair]

an —

Mr. Speaker: I am sorry; some-
v%mes watches differ. The House will
guow take up Questions.

"ARAL ANSWERS TO QUESTIONS

Second Shipyard

+
Shrimati Tarkeshwari
Sinba:
Shri Gajendra Prasad
Sinha:
Shri V. P, Nayar:
Shri Mohamed Imam:
Shri Warior:
Shri Punnoose:
Shri A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer
1o the reply given to Starred Question
No. 303 on the 20th November, 1957
and state:

(a) whether the British Advisory
Team on the location of a Second
Shipysrd in India have submitted
their report;

(bj) if so, what are their recom-
mendations; and

(c) the decision taken thereon?

The Minister of State in the Minis-
try of Transport and
(8hri Raj Bahadur): (a) No, Sir.

(b) and (c). Does not arise,

i Shrimati Tarkeshwarl Sinha: May
1 know whether, before inviting the

449,

Derod.. B8

[T T T 2‘10. .

team 1o survey the location of the
said project, the Government has
decided anything about the financing
of the project, what percentage of that
project will be financed by internal
resources, what percentage by external
assistance and where the externsl
assistance is expected to come from?

Shri Raj Bahadur: Originally there
would have to be the survey of the
selected site and then some prelimi-
nary action would have to be taken
so that m regard to the approximate
or estimated cost of the project, some
estimate can be made only after we
have taken decision in regard to the
Jocation of the site and in regard to
other factors which are involved in
the matter.

Shrimati Tarkeshwari Sinha: May
1 know whether the Transport and
Communications Ministry had any dis-
cussion with the Planming Commission,
whether the Planning Commission has
approved of the said project and also
whether the Transport Ministry put
up that the Permanent Port Develop-
ment Fund would be kept as financing
institution for this?

Shri Raj Bahadur: I think it would
suffice to say that so far as the ques-
tion of putting up another shipyard is
concerned, in principle a decision has
been taken that we should have a
second shipyard. But in regard to
actual cost and estimates, nothing can
be done before a decision has been
taken on the recommendations of the
Commission in respect of the various
sites surveyed by them,

Shri Panigrahi: May I know if the
committee visited any place in the
eastern coast of India?

Shri Raj Bahadur: Yes; they visited
in the east coast certain sites namely
those at Diamond Harbour, Goankhall,
Paradip and Tuticorin.
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Shri B. 8. Murthy: May I know
whether the survey is complete and
if so, why the report is being delayed?

Shri Raj Bahadur: The report will
be made by the Mission which came
from the United Kingdom. They have
said that they would put up the report
to us by the 31st March, 1958

Price of Raw Jute

+
Shri Rameshwar Tantia:
*450. { Shri Surendranath
Dwivedy:

Will the Minister of Food and Agri-
culfure be pleased to state whether
Government are considering any pro-
posal to fix a minimum price for raw
jute to encourage the farmers to
undertake jute production?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): In a com-
modity like jute, whose prices are
mainly influenced by the supply and
prices of raw jute 1n Pakistan and the
world demand for manufactured jute,
the fixation of a mimimum price has
its own difficulties Other measures such
as regulation of jute imports from
Pakistan, adjustments in export duty
on jute goods, ensuring that specula-
tive elements do not unduly disturb
the market, undertaking measures for
improving the gquality of jute and
assisting cultivators by way of grant-
ing short term loans for purchase of
fertilisers and encouraging the forma-
tion of co-operative societies for
obtaining increased credit facilities
have been taken to ensure that the
farmer gets a fair return for his jute
and thus encourage jute production.

Shri Rameshwar Tantla: May I
know whether it is m fact that in some
areas of Bihar and Andhra, the low
grade jute prices are as low as Rs. 12
a maund, which is even lower than
the cost of production?

Shri M. V. Erishnappa: Yes, Sir;
this year the prices of the lowest
variety—the jungli type are the
lowest compared to the last three
or four years, but not touched Rs. 12.

25 FEBRUARY 1968
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Shrimati Tarkeshwarl Sinha: While

‘the Jute Inquiry Committee ruled out

the idea of fixation of minimum price
of jute, they recommended the setting
up of co-operative societies with the
assistance of the State Board. May I
know why this has not materialised
so far and whether there is any hitch
from the State Government?

Shri M, V. Krishnappa: There are
a number of co-operative societies
lending money to the farmer so as to
increase his holding capacity at the
time of the harvest.

Shrimati Tarkeshwarl Sinha: I am
referring to co-operative societies for
the purchase of jute itself.

Shri M. V. Krishnappa: We will do
our best to see that co-operative
marketing is encouraged in jute, so
far as processing and marketing of
jute are concerned

Shri Surendranath Dwivedy: Do the
Government think of giving price sup-
port to the jute growers of Orissa who
are getting a very low price just at
the moment?

Shri M. V. Krishnappa: That we
cannot assure. The prices of agricul-
tural commodities as a whole go down
at the time of harvest and the Minis-
try takes so many measures for that.
Our warehousing scheme is mainly
meant for that. So far as Orissa is
concerned, we are trying to expedite
the transport and to see that more
wagons are supplied to them so that
the movement may improve.

Shri Barman: May I know whether
it is a fact that the quality of jute
has suffered very much this year
because of the paucity of retting
tanks?

Shri M. V. Krishnappa: That is
one of the reasons why the prices of
jute are very low in Bihar and in some
parts of West Bengal. Because of the
drought, the quality of the jute has
suffered considerably.

Shri Bangshi Thakur: May I know
whether Government are aware that
in Tripura, jute has been selling at
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the rate of Rs. 8 a maund which is
far below the production cost in the
year 1857-587

Shri M. V. Erishnappa: The problem
of Tripura has always been so, because
of its land-locking. Jute has to be
ajr-lifted from Agartala to Calcutta,
So, the price in Agartala has always
been lower.

Shri Ranga: Is it not a fact that
minimum price is fixed in Pakistan for
jute?

Shri M, V. Krishnappa: They have
not fixed any minimum price as such.
At one time, year before last, they
wanted to follow a price-support
policy so as to prevent smuggling of
jute from Pakistan to India, and they
purchased all the jute in the border
areas. But as far as I remember,
they have not yet fixed a minimum
price as such

Shrimatl Ha Palchoudhuri: May I
know if the retting tanks have been
subsidised to any greater extent
because of the great difficulty involv-
ed in the process of curing or washing
the jute”

Shri M. V. Krishnappa: We have a
gchems to increase the retting tanks
and improve the existing ones. This
year, because of drought, the retting
tanks themselves could not get more
water supply and the quality of jute
suffered.

As regards subsidy, it is being given
for retting tanks.

Shri Rameshwar Tantla: May I
know whether Government are con-
templating starting co-operative socie-
ties to buy this type of jute as in
Pakistan, instead of fixing a minimum
price?

Shri M. V. Krishnappa: It has
already been answered. We are going
to expedite our warehouse schemes,

Yamuna Hydel Project

+

s JS8hri S. M. Banerjee:
* \ Bardar Iqbal Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Btarred Question

256 FEBRUARY 1958
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No 1157 on the 16th December, 1837
and state whether any further pro-
gress has been made to complete the
second stage of Yamuna Hydel Pro-
ject at an early datc”

The Minister of Irrigation and
Power (Shri 8. K. Patil): The pre-
liminary works for Yamuna Hydel
Scheme, Stage II are proposed to be
taken up during 1958-59 and neces-
sary provision is being made in the
State Budget (Uttar Pradesh) of 1938-
59 for this scheme.

The Hydro-Power Station in Stage
1I of the Scheme will have an instal-
led capacity of 1,20,000 K'W. and is
expected to be completed in the Third
Plan period.

Shri S. M. Banerjee; May I know
whether adequate compensation has
been paid to those peasants whose
lands have bedn acquired for this
purpose” If so. what is the tofal
amount paid?

Shri § K. Patil: I have not got
the information, but in all these pro-
jects, adequate compensation is paid.
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Shri M. V. Krishappa: It depends
upon the availability of water inthe
lake. If we have more water, water
will be supplied to all the areas
there.
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Rice Procurement in Madhya
Pradesh

.

*454, Shrimati Ila Palchoudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Madhya Pradesh have recently
approached the Government of India
for financial assistance in regard to
their rice procurement scheme;

(b) if so, the extent of assistance
sought; and

(c) whether the Government of
India have agreed to give the grant?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (¢) The Madhya Pradesh Govern-
ment have requested that in order to
finance their procurement scheme a
loan of Rs. 2} crores may be granted
to them The matter 1s under discus-
sion with the State Government.

Shrimati Ila Palchoudhuri: Is a
price fixed in the rural areas when
this procurement i1s made?

Shri A, M. Thomas: They have
been authorised to procure coarse raw
rice at Rs 15 per maund.

Shri Radhelnl Vyas: When did the
State Government approach the Cen-
tral Government, and why has g de-
cision not been taken as yet, especial-
ly when Government are keen it
procure rice?

Shri A. M. Thomas: They haw
already started procuring with Rs. |
crore which has been provided by th
State Government. They have alm
asked for a minimum grant of Rs. 1
crore. We have stated that we would
either advance it as a ways and
means advance or we would make
arrangements for = cash credit
arrdangement with the State of India.

Shrl Radhelal Vyas: When did the
State Government approach the Cen-
tral Government?
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Shri A. M. Thomas: The question
itself indicates that whether any re-
quest was recently received. I do
not exactly know the date, but it was
recently received.
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Shri Mahanty: May I know whe-
ther any other State, where the im-
pact of drought has been felt, has
asked the Government of India for
such grants? If so, at what stage the
request stands at the moment?

S8hri A. M. Thomas: The Orissa
Government has asked. It is the
State from which the hon. Member

comes. That request is also under
consideration.

EKandla Port

Shri Rameshwar Tantia:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that diver-
sion of some of the ships to Kandla
Port from Bombay would have saved
considerable amount of our foreign
exchunge that has been paid as

{sllﬂllllﬂ Tarkeshwarl
458,
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demurrage charges to the ships at
Bombay, Calcutta and Madras;

(b) if so, the reasons for not mak-
mg such an attempt; and

(c) what cteps Government are
taking to usc the Kandla Port to its
full capacity?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Sqgme saving in foreign exchange
would have been possible by the
diversion of ships from Bombay to
Kandla during periods of congestion
at the former port. Diversion of ships
from Calcutta and Madras to Kandla
would not be useful since the cargoes
from those ships, if landed at Kandla,
would have to be railed to destinations
too far to be of economic advantage.
During periods of congestion at the
Bombay port a few food ships were
diverted to Kandla.

(e¢) Government are arranging food
import programme in such manner as
to use the Kandla Port more effec-
tively. Certain other cargoes on
government account which can be
landed at Kandla and sent by the
metre gauge route to convenient
destinations are also being diverted to
Kandla, Other steps to attract more
trade to the port of Kandla are under
consideration.

Shrimati Tarkeshwari Sinha: May
1 know what is the actual installed
capacity of this port and the capacity
that is actually utilised at present?

Shri Raj Bahadur: The installed
capacity is 1‘2 million tons, and last
year we utilised it to the extient of
8 lakh tons, that is, two-thirds of this
capacity.

Shrimati Tarkeshwari BSinha: In

view of the fact that Kandla is one
of the most modern ports with
mechanisation and everything, why
have Government not thought it pro-
per to utilise that port to the full
capacity, rather than plan for the
mechanisation of Calcutta and Bome
bay Ports?
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Bhri Raj Bahadur: Kandla port is
yet to be fully mechanised.

Shri Rameshwar Tantia rose—

Shri Raj} Bahadur: I think that
should suffice for a reply to the hon.
lady Member's question.

Shrimati Tarkeshwari Sinha: In
view of the fact that Kandla is con-
nected with the metre gauge system,
what arrangements have the Trans-
port Ministry with the Railways to
divert all the metre gauge traffic to
Kandla port?

Shri Raj Bahadur: We have
dpproached the Railway Ministry
from time to time to increase the
number of goods trains from Kandla
port. Apart from that, the National
Harbour Board at its last annual meet-
ing has recommended the taking up
the proposal for a broad gauge link
for Kandla.

Shri Rameshwar Tantia: May I
know whether Government have
applied to the World Bank for a loan
for improving Kandla port just like
Calcutta and Madras?

Shri Raj Bahadur: No, Sir.

Shri Damani: What efforts are being
made for road development in the
areas Jalore to Bhinmal, Sirohi to
Bhinmal and Bhinmal onwards to
Kandla side?

Shri Raj Bahadur: The construction
of roads, which will link up these
particular routes mentioned by the
hon. Member with Kandla port,
depends largely on the Btate Govern-
ment concerned. We do hope that the
hinterland will be developed by the
States concerned, and full advantage
will be taken of the existence of
Kandla port.

Shri Ranga: Can we have an idea
of the demurrage charges paid last
year at Bombay, Calcutta, Madras and
also Visakhapatnam?

Shri Raj Bahadur: The question
hardly arises. I do not have full infor-
mation. But I may say that in respect

25 FEBRUARY 1058

Oral Answers 2130

of the two ports, Bombay and Cal-
cutta, we have so far paid an amount
of Rs. 66,122. That does not rmean
that the entire amount of dues on
account of demurrage have been
cleared. Some bills and claims in
respect of demurrage may still’ be
under consideration. What that would
mean, it is not possible for me to state
now. .

Shri Ranga: Is it not a fact that the
Railways have informed the Kandla
Port authorities and the Ministry that
they are not in a position to develop
the broad-gauge link with Kandla?

Bhri Raj Bahadur: I do not think
that the Railways have said that they
are not in a position. Immediately,
at present they may not be in a posi-
tion. I only said that the National
Harbour Board has recommended.....

The Minlster of Transport and Com-
munications (Shri Lal Bahaduor
Shastri): It is true, as the hon. Mem-
ber has said, that it is very difficult
for the rarlways to find funds for the
construction of this line; and they
have expressed their inability. But, it
is our intention to press the matter
and go on pressing for more funds. In
fact, I propose to write to the Plan-
ning Commission and through them
approach the Railway Ministry for
getting funds for the construction of
this line.

The Minister of Railways (Shri
Jagjivan Ram): 1 will welcome any
additional allotment of funds.

Shri Harish Chandra Mathur: May
I know if the main difficulty in the
development of the Kandla Port is
the lack of export material to that
port; and, if it is so, what action Gov-
ernment is taking in that direction?

Bhri Raj Bahadur: There is no doubt
that without the development of

the development of the port itself. But
the trends that have been revealed
by the figures of traffic that have
given to us show that that port
done comparatively better in

31
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period of its existence than the Vizaga-
patnam port did in the first 10 years'
time of its existence.

Study Team on Plan Frojects

+
Shri Panigrahi-
o457, | Shrl Tangamani:
*{ Shrl E. M. Rao:
Shri Harish Chandra
Mathur:

Will the Minister of Commnnity
Development be pleased to state:

(a) whether the Central Committee
on Community Development has con-
sidered the report of the Study Team
on Plan Projects of the Community
Development Programme; and

(b) to what extent the recommen-
dations of the study team have been
accepted by the Central Committee?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) and
(b). Yes, Sir. Recommendations relat-
ing to basic questions of policy viz.
democratic decentralisation, abolition
of the distinction between N.E.S. and
intensive stages and staggering of the
programme etc. were considered at a
combined meeting of the Central Com-
mittee and the Committee on Plan
Projects on Bth January, 1958. They
are now being processed with the
State Governments. Other recommen-
dations are also being studied by the
Central and State Governments with
a view to tuking further action.

Shri Panigrahi: May I know
whether this Committee recommended
the slowing down of the CD. pro-
gramme, to extend the target date
three years beyond 1962 so far as the
N.ES. is concerned and also suggested
greater concentration on village level
workers? Have those recommenda-
tions been accepted?

Shri 8, K. Dey: So far as the stag-
gering of the programme is concerned,
it has been accepted with a certain
modification; so far as the increase in
the number of village level workers
is concerned, we have not accepted it
except to the extent that the State
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Government: has been empowered to
increase the numiber if they can do so
by pooling their existing persomnel

Shri Panigrahi: To what extent has
this slowing down been accepted?

Shri S. K. Dey: According to the
original Plan, the whole country was
expected to be covered by N.ES. by
the beginning of 1861. According to
the present Plan, the country would
be covered by the C.D. programme by
the middle of 1963.

Shri Surendranath Dwivedy: May I
know whether the democratic decen-
tralisation proposed by this Com-
mittee has been accepted by the
States?

Shri 8. K, Dey: It has been accepted
on principle; but, the forms in which
it has to be given effect to will have
to be determined by conditions obtain-
ing in different States.

Shri B. 8. Morthy: Is it not a fact
that the village development worker
is not able to cope up with the task
set to him; and, if so, why the option
of increasing these workers has been
Teft in the hands of the State Govern-
ments?

Shri 8. K. Dey: Our desire is to see
that we promote local institutions of
people rather than multiply govern-
ment functionaries.

Shri Raghubir Sahai: On the publi-
cation of this report, it was revealed
that the UP. and Bombay Govern-
ments were opposed to some of the
proposals regarding democratisation
of this organisation. May 1 know
from the hon. Minister what is the
position of these two Governments
now; have they toned down their
opposition?

Shri 8. K. Dey: There wms no
opposition to the principle as such.
The opposition was to the point at
which a statutory institution was to
be built up. The recommendation of
the Balwantray Study Team was that
there should be a statutory body at
the Block level, whereas the UP. and
Bombay Governments were
to the setting up ut that level. They
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considered it desirable to set up the
statutory body at the district level,

Shri Harish Chandra Mathur: May
I know whether the hon. Minister is
aware that the programmes drawn up
and recommendations made by the
District Planning Committee go un-
cared for? If 1t is so, what effective
steps mre bemng taken to see that the
programmes and recommendations
receive due attention at the State
level?

Shri 8. K. Dey: The final answer to
thus problem is the establishment of
statutory bodies which can be charged
with the full responsibility of the
implementation of the developmental

Programme.

Shri Harish Chandra Mathur: I am
talking about the district level. There
is no provision at the present moment,
nor any future proposal to have a
statutory body. What 13 the practical
position and what 1s intended at the
moment?

Shri 8. K. Dey: According to the
Balwantray Study Team, there will
be District Panchayat Parishads con-
sisting of the Presmdents of Block
Panchayat Samitis; and they will have
considerable powers to exercise
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Shri Karmarkar: I may read the
English answer ulso because it is a
rather important question.

(a) Yes

(b) A statement showing the recom-
mendations of the Committee is laid
on the Table of the Lok Sabba. [Ses
Appendix III, annexure No. 2.] These
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recommendations were considered by
the Central Council of Health at their
meeting held on the 5th and 6th
January, 1958 and the Council was of
the opinion that under existing condi-
tions it was not possible to lay down
a uniform policy for all States and
recommended to the State Govern-
ments to take such steps as they con-
sidered practicable and desirable for
the devetopment of Ayurveda and
other Indigenous Systems of Medicine.
The Council further recommended
that the Union Government should
actively encourage research in Ayur-
veda, Unani and Homceopathy and
other Indigenous Systems.

According to recommendation No. 14
of the Dave Committee Central legis-
lation envolving regulation of practice,
professional ethics and teaching on
Indigenous Systems of Medicine is not
necessary. )

{¢) and (d). Do not arise.
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st W oA xw wiafy oY
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Bhri Karmarkar: Since the ques-
tion is of general meortmce I
would like to answer it in English also,
As I said before, we have made some
provision for encouraging indigenous
systems of medicine. The encourage-
ment takes mainly three forms. One
is to encourage the research bodies
and other institutions wherever they
would like to have such research in
Ayurvedic medicines. Secondly, to:
develop the growth of sound institu-
tions in the system of indigenous
medicines and thirdly, generally to
make grants available wherever good
work is being done. These are princi-
pally the three ways in which we
have proposed to encourage Ayur-
vedic medicine. 1 regret very much
to say that enough response has not
come and we have not been able to
spend as much as we would like to
on this thing and therefore, we have
to rely principally upon research
institutions we have got, namely, the
Jamnagar, the Central Drug Research
Institute at Lucknow and thirdly an-
other institution in Calcutita to try
medicines on patients and we found
the results useful. That is the pre-
sent position.

Shri Pattabhi Raman: Will the:
Government consider the documenta-
tion so far as Ayurvedic medicine is
concerned—cateloging the publica-
tions, manuseripts and all that?

Shri Earmarkar: We are going
through that at Jamnagar. The other
day I had been there and I saw some
good documentation being done there:



3127 Oral Answers

But that is a question of time
Essentially, research takes mn
amount of time I can assure the
House that some good work 1s being
done there.

Pandit D. N, Tiwary: May I know
whether in the medical colleges, re-
search work has not been undertaken
as yet and also whether the Gov-
ernment proposes to gave help for
doing research there?

Shri Karmarkar: Yes, Sir, certain-
1y We welcome all such proposals

{ AW A . TT AR A &
fawifor ag ¥ &t fF o1 g7 &
i o arwraar fedt wear & faveny
A arft &, Afew A wewdy dw @
awy W Forgaw # gfawr 9 o
T W Tra-Y § @7 g ¥ 7@
fawrfor &Y mit & ¥ 3 o7 sar ™=
st darag s o dg A g
WATT ATH Y AT |

Shri Karmarkar: Our difficulty in
this matter hag been this Different
States have taken up different poli-
«<1es We certamnly like this question
to be considered Some States are
goimng ahead and I understand that
Bombay has a scheme to recognise
Ayurvedic practitioners of a certan
standing

Shri S. V. Ramaswami: Is there
-any proposal to prepare a materia
medwa for Ayurveda?

Shri Karmarkar: It 1s already there
in the various texts I have explamned
a moment ago the difficulty m pre-
paring an exhaustive materia medica
that will be applicable to the whole
country

Dr. Sushila Nayar: What steps, iof
any, are being taken for the standardi-
sation of Ayurvedic drugs mm view of
the fact that the same drug Loh
Bhasam has a different percentage
«of, wron, at one place than at another,
which is the effective element of the
drug and this difficulty has created
considerable hardship in the use of
such Ayurvedic drugs?
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Shri Karmarkar: One of our diffi-
culties has been the perfect freedom
that people like to enjoy in this
matter (Laughter). I am serious,
Sir In the research nsttutions,
especially 1n Jamnagar, I say that they
were trying to prepare medicines m
the manner laid down 1n the old texts
There 1s another dificulty Our
experience has been that in addition
to really genwine drugs, many times
spurious drugs are also in the market.
If they say that neem bark should
be used in the process, something else
which 18 handy and cheaper 13 pasged
on in that name and people who ought
to know better go and buy these
things All this requires standardisa-
tion and to a humble extent we have
been busy with that work

Dr. Sushila Nayar: It 1s because of
this very fact that the hon Mnster
has stated that there is perfect free-
dom 1in these matters that I had asked
him as to what steps have been taken
o1 are proposed to be taken for a
uniform standardisation of Ayurvedic
drugs i:n the whole country This 1s
not the job of the research institutions
Does the Government contemplate
any legislation or other measures to
bring about this uniform standardi-
sation”

Shri Karmarkar' No, Sir At the
present moment it 1s largely left to
the States It 15 very difficult, almost
impossible at the present moment to
standardise drugs and to enforce
people to use them Ome of our diffi-
culttes has been that in spite of great
sympathies bewng expressed m the
whole country, when it 13 a hght ml-
ment, people use ayurvedic medicines
but when 1t 18 serious, they always
go to allopathic system We have to
meet all these difficulties That 1s
my experience So, 1t 18 premature at
the present moment to think of
standardisation on such a large-scale

Shri Sopakar: May I know if any
special status is accorded to the
graduates coming out of the institutes
where both allopathic and ayurvedic
systems of medicine are taught?
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Shri Karmarkar: I understand that
in those States in which ayurvedic
instructions had proceeded apace—in
‘Bombay and Madras—there have been
efforts to give them a definite status.
They have got an integrated system
in their colleges In a matter like this
we cannot lay down one uniform rule
binding on all the States.
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Mr. Speaker: The hon Member s
asking the same question ‘There 1s
a difference of opinion between the
State and the Centre

@t W T A ) A e
ey g ¥ At At g T
g1 TN o W oA F S
weqare W< w¢ wfe aw & fag
o & Wi § K TR g
f@ RIS T 1 TR IR



2131 Oral Answers

wrer gt ok sy ay WA 1w EEe
W q¢ faar afr vt fe o s
feor wraww § W R a=lt ¥
xelt T wfgg ?

oY W WYY : Y WAt §Y
aftwre v 7 afis o serw A &
TR wrreraT g3 ATy & s Y o
iRk g fenrorqgre fe
shrenfasfrer Yeer dgre frar I

Import of Wheat from Canada

*461. Shri Bishwanath Roy: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether Government propose
to import wheat from Canada on the
basis of deferred payment; and

{b) whether any agreement has
been reached between the Govern-
ments of India and Canada in this
connection?

The Deputy Minister of Food and
Agriculture (SBhri A. M. Thomas): (a)
and (b). Yes, Bir.

Shri Bishwanath Roy: May I know
the terms of the agreement?

Shri A. M. Thomas: The payment
has to be made withun a period of ten
years and the first payment has to be
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Shri Naushir Bharucha:
Shri Anirudh Binha:

WJllthelﬁ:dlterotMulm
culture be pleased to state:

(a) the demand made by the Gov-
ernment of Bihar in respect of food-
grains to tide over the serious food
situation wpto June, 1958;

(b) the time upto which the recent
supply of 300,000 tans of foodgrains
to help that State to meet the situm-
tion would enable the State to carry
on; and

{Dr ms-bmm'
e

(c) whether the grant of Rs. 4
crores recently made by the Centre
18 for procurement of foodgrains and
or for other purposes connected with
drought situation?

The Deputy Minister of Food and
Agriculture (S8hrl A. M. Thomas): (a)
The Government of Bihar asked for
3,25,000 tons of foodgrains for the four
months—December, 1857 to
1958 Demand for subsequent months
has not yet been received

(b) The stock of wheat available
with the State Government, including
the quantity m transit, should be
sufficient for the next 7 or 8 months
on the basis of the present off-take.

(c) No, Bir. A ways and means
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Bhri A. M. Thomas: The present
monthly off-take is about 30,000 tons
of wheat, and I have already stated
that with the present stocks with the
State Government, the quantities in
transit and the stocks with the Central
Government it would be possible to
make adequate supplies to the State
Government for a period of about
seven to eight months,

The Minister of Food and Agricul-
ture (Shri A, P. Jain): In fact, I am
feeling concerned that the stocks with
the Bihar Government are so heavy
that they may not be able to maintain
them properly, and I am writing to
the Chief Minister of Bihar Govern-
ment to take special care to see that
the stocks are properly maintained.
I should also like to assure the hon.
Member that I am prepared to supply
any quantity which the Bihar Govern-
ment wants.

Dr. Bam Subhag Singh: Some time
back I had written a letter to the
hon. Food Minister giving names of
certain areas where wheat had not
reached until then. May I know
whether it has been ascertained by
the Government of India or the Gov-
ernment of Bihar whether supply of
rice or wheat, any commodity, had

been made to these areas or not so
far?

Shri A. P. Jain: I cannot state with
any certainty, but I remember to have
received a letter to that effect from
the hon. Member and I forwarded that
letter to the State Government; I do

not know what action they have
talkeen.

Shrimati Tarkeshwarl Sinha: The
hon. Minister, I think, stated that the
off-take is much below the quantity
of foodgrains that was provided for
and expected to be taken off, and one
of the reasons that has come to the
notice of Government for the off-take
being low iIs the very very low pur-
chasing power of the people. In view
of this fact, may I know whether Gov-
ernment is thinking of granting some
aid, specifically for the hard manual

labour and other people, from this
i Ministry to increase the purchasing
apacity of the people there?
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Shri A. P. Jain: I think the hon
lady Member has not carefully listened
to the reply to part (c) of the ques-
tion. Therein it is stated that Rs. 4
crores has been advanced to the State
Government for overcoming the situa-
tion arising out of drought conditions
which will later be adjusted I am
sure the hon. lady Member is aware
tbat the Bihar Government has taken
quite big and intensive schemes for
hard manual labour and other workers

to increase the purchasing power of
the people.

Dr. Ram Subhag Singh: One of the
big schemes which were undertaken
by the Government of Bihar was the
Sone Remodelling Scheme which was
inaugurated sometime back, but no
work has yet commenced on that
though it was undertaken for helping
the drought-stricken people. May I
know whether the Government of
India will see that that scheme is
expedited?

Shri A. P. Jain: Well, that ques-
tion had better and more properly
been addressed to another Ministry.

Pandit D. N. Tiwary: The hon.
Deputy Minister said that the off-take
at present is 30,000 tons. May I know
what was the off-take in December,
whether the off-take has gone up or

gone down and, if so, by what per
cent.?

Shri A. M. Thomas: In December it
was 23'8 thousand tons, and 30,000

tons is more than what it was in
December.

Shri Shree Narayan Das: The hon
Minister just now stated that schemes
for hard manual labour have been
started and they are in progress. May
1 know what work is being done with
regard to middle-class people who

have not the capacity to do hurd
manual work?

Shri A. P. Jain: I remember that
the Bihar Government was very
anxious about the middle-class people,
and that Government was trying
evolve some schemes like :;ﬂnninl
and also, perhaps, advance loans.
But this is a matter which is entirely

g
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under the jurisdiction of the State
Government. That Government is
fully aware of it and it is taking all
possible steps.

Shri Mahanty: In regard to part (c)
of the question, may I know if this
grant has been rendered to the Gov-
ernment of Bihar pursuant to the
recommendations of the Shivaraman
Committee; if so, whether this Com-
mittee recommended similar grants
for other areas like Eastern U.P. and
Orissa which are also affected by
drought?

Shri A. P. Juin: We do not discrimi-
nate between States and States.

Shri Mahanty: That is not the
answer to my question. Sir, I crave
your indulgence.

Mr. Speaker: The hon. Member
wanted to know whether similar
grants have been made to Eastern
U.P. and Orissa.

Shri A. P. Jain: The Btates are
constantly sending up proposals We
examine those proposals and then
decide on the same principles as are
applicable to all the States, Some
proposals have been received from
the U.P. Government which are under
examination. Some proposals have
been received from Orissa, and either
they may have been sanctioned or are
under examination.

Shri Mahanty: Sir, this is a humani-
tarian question; it is not a political
issue at all. We would like to know
what particular bottle-neck is there
in the State Governments of Eastern
UP. and Ormssa receiving similar
grants.

Mr. Speaker: This has been answer-
ed. The hon. Minister said that so far
as U.P. is concerned the proposals are
under examination, and so far as
Orissa is concerned something has
been done. Now, apart from that, I
am sorry I allowed this question for
the reason that the original question
refers only to Bihar, Now, an hon.
Member from Madras can get up and
ask about Ramanathapuram, then a
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Member from Kerala and so on. We
will go to the next question.

Shri Surendranath Dwivedy: Since
the point has been raised, I think it
is better that the position is clarified,

Mr. Speaker: The hon. Member can
put down a question, and I will cer-
tainly allow to get the clarification,

Gliders Club

*463. Shri P. G, Deb: Will the
Minister of Transport and Communi-
cations be pleased to state what is
the expansion programme for Gliders
Club in the country.

The Minister of State in the Minis-
try of Transport and Communications
(8hri Humayun Kabir): Provision
has been made for the opening of 10
new Gliding Centres in the Second
Five Year Plan, but due to the foreign
exchange difficulties it may not be
possible to carry-out the programme
in full.

Shri P. G. Deb: May I know when
the Government is going to decide to
start one in Orissa at Bhubaneshwar,
in view of the fact that Bhubanesh-
war has a Flying Club and there is
also a unit of N.CC. Corps in Orissa?

Shri Humayun Kabir: We shall be
very glad to receive such proposals
either from the Orissa Government
or from the Flying Club at Bhu-
baneshwar.

T Ty
*YEY. st UgETE e : sqT
ofcag aqr wWarc N 4 T W
T oHE fEo:
(%) o=} & s A aw-
wifrat Tt o % fera @ &

(@) w1 Tew gwisT & TewTy
AMGT FrAT R HoOHA wR F A€
graTsaT aeer TE ¥ W
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() afx gr, @ 73 wex wAq ¥
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st vaars @mm W P
AAT-GEA 9T 79T AT 2, I { ATILT
AT 9T gAfaAre ®F F AT w0
@ T AT T ST I A
9 arer saviwor Wi far a3
&7 frrg e Y 3% & wnfor A TR
AT | T NI TS F GO HET X239
FT %/ 3 A MDA g7 767 AT
fewr g2 ot wor wrm fay g,
gafaq Tg-gTIsT &1 AT A wTEr
WX I GAT & | @ & samer afow
MRufa g R A g AR aw &
STRT AT &y W gAY F § 1 g9 R
" v A §r @ & S
wifigee a8 cme, Faar Wk
MTA ST FT N @ o
T FY AW Y W HeT N FY JAW
TG FYoAT aF WEHTd AT a5y
& Wi o8 g o frac w) adt fea
o7 g § e x| oy fadra aw-andfa qvaan
? @ fear o ?

Mr. Speaker: The hon Member

Comes occasionally; therefore, he has
Put all the questions togetter
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ot 7y T & & 1w A fesre
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o5 § WY 9 WRTT AT 6l
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ot &t @ qg TR BIRAY a9
T @ 4% a¥ qE] W e aw
WAZE § AT I qETe gAY § Y gEw
FATE ST orgr W ey A g 7

S} ST APTYT ATERT : TFTE gATHY
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Shri Heda: The hon. Minister has
already replied to a certain extent,
but ] would hke to know clearly
from him what the target of mileage
for the national hhighways in the Nag-
pur plan was, and what ;g the num-
ber already accepted by the Planning
Commission for the five-vear period,
end what i1s the further mileage for
which the Minustry 1s pressing now?

Mr, Speaker: 18,000 to
15,000.

Shrl Raj Bahadar: So far as I know,
the question of national highways in
relation to the Nagpur plan does not
anse, because the Nagpur plan, so
far as I xnow first considerel the con-
struction of pucca roads and gravel

He said
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7o o & wrlt 9 N oErd R F
weh wAH % WX ¥ fear § wr ool
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& W Wy e - A ag &
e arfre wefr o age &% agret
7T Y § W W agy A ogE
9 | g@faq Iy qg W faar
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Raja Mahendra Pratap: What
abvut bridges on these rocads®* 1 know
m certain places there are only boat
bridges and it 18 very difficult to go
through these boat bridges, Iz there
any plan for placing pucca bridges on
these highways?

Shri Raj Bahador We have got a
defimite plan for the construction of
road bridges also, and they are cover~
ed by the general Plan But it 1s a
fact that certain rivers will remain
unbridged even at the end of the
Second Plan

Interim Relief for Extra Departmental
Agents of Postal Depitt.
+

vags. Shri N B Munisamy:
* \ Shrimati Nla Palchoudhuri:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it 15 a fact that extra
departmental agents of the Postal
Department were given an interim
rehef of Rs 2 per month,

(b) ¥ so, whether it was in pur-
suance of any Committee’s recom-
mendations, and

(c) the amount involved in this
grant of interifi relief?

The Minister of Stale In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) No.
(c) Rs. 204,000 per month.
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shri N. B. : May I know
the reasons for not referring this case
to the Pay Commission which has
been asked to make an investigation
and report, since these people also
'welong to the Postal Department?

Shri Ea] Bahadur: For the extra-

man committee was appointed and
the question of granting interim
relief to them was not covered by the
terms of reference to that committee.

Shri N. R. Munisamy: May I know
when the report is to be submitted?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastrl): I could not say; perhaps in
about six months’ time.

Shrimati Ila Paichoudhuri: Since
the time this two-rupee grant of relief
was sought to be given, prices have
changed. There was one set of prices
prevailing then and there is another
set of prices prevaiing now. In view
of this, 1s this amount considered
adequate, or will it be increased?

Shri Lal Babadur Shastri: If the
hon. Member will compare the relief
given to other Government employees
by thie Pay Commission with this
relief of Rs. 2 for the extra-depart-
mental employees, this is definitely
higher than that provided by the Pay
Commission.

off WY TI  WAY T A oY
7 war 2 5 @ w19 #Y vafor semar
k¢ SfFw . gvaey g fvo Ty
g g wE frar mar ) § s
wem § 5 frw s 9t o
fafews fear mar ¢ 7

ot ww W W S e
ot ATl - wer 7 wyr & 3 froTram
® ==} ure W A A ar ) A 7
T qeer A ag w qw g e
LT AT 6 @ F A A
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Shrimati Ia Palchoudhnri: How
many people will be benefited by
these schemes?

Shri Raj Babadur: I think about
one lakh, because the total amount of
expenditure is Rs. 2,04,000 per month.

Power Prejects in Bhakra Nangal

#4¢7. 8hri Harish Chandra Mathar:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the cost-outlay of the Power
projects in Bhakra Nangal; and

(b) how it is shared by the parti-
cipants. and beneficiaries?

The Minister of Irrigation and
Power (8hri 8. K. Patil): (a) and
(b). A statement giving the required
info mation is laid on the Table of
the Lok Sabha, [See Appendix III,
annexure No, 4].

Shri Harish Chandra Mathur:
There is no mention whatsoever in
this statement about the major bene-
ficiaries including Delhi. May I know
what is the position regarding the
supply of power to Delhi from the
Bhakra Nangal project? There is no
mention about it in the statement, to
show whether they cont.ibute any-
thing towards the outlay.

Shri 8. K. Patil: The question was
how the expenditure is shared by the
participants and beneficiaries. That
is why Delhi did not figure in it,
because it is not a participant. When
electricity is produced, surely Delhl
can buy it as it has been buymng. If
the hon. Member wants figures as to
how much we are getting they are
with me. I think this question has
been answered more than once’ on
the floor of this House.

Shri Harish Chandra Mathur: May
I know if any formal agreement, even
at this stage, is being finalised and
signed by the participating BStates,
and whether 1t would be laid on the
Table of the House?

Bhri 8. K. Patil: It is part of the
scheme. Delhi would get some-
where about 60,000 kw. from this



2143 Oral Answers

scheme  Already we haver been
receiving 20,000 kw. That is part of
the scheme, and no special signing of
a document or anything.is necessary
either by the one or the other,

Shri Harish Chandra Mathar: My
question is about the participating
States. It is such a major scheme.
Even on electricity, more than Rs, 53
crores are involved. There are trans-
mission lines and generating sets.
There ought to be some working
arrangement between the two parti-
cipating States. I only want to ask
whelher any agreement has bheen
arrived at, finalised and signed by
the two participating States even at
this stage, in regard to the scheme,

Shri B, K. Patil: This is part of the
bigger scheme. If the hon Member
wants, 1 would give hum details of
the whole schefme. But I might say
that Delhi is a separate mattcr
altogether. The participating States
are Punjab and Rajasthan in the
proportion of 84'78 and 15:22. So far
as Delhi is concerned, Delhi needs
electricity as a consumer. But 1t is
not a participating State. Therefore,
these figures are not included there.

Shri Harish Chandra Mathur: My
question is whether between the two
participating States of Rajasthan and
"Punjab any agreement has been
arrived at. Money to the tune of
Rs, 50 crores have been spent for the
generation of electricity. I want to
know whether any agreement has
been arrived at between the two
participating States of Punjab and
Rajasthan even to this day or whe-
ther it is only an oral arrangement,
though crores of rupees are being
spent, and the benefits are being
reaped. I did not ask whether there
is any agreement between Delhi and
Punjab. 1 asked about the agree-
ment between the participating
States.

Mr. Speaker: The hon. Member
should not make a speech. Part (b)
of the guestion is “how it is shared
by the participants and benefici-
aries?”. The hon. Member only
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wants to know if there i1s any agree-
ment and, if so, what.

Bhri 8. K. Patil: The position is
that for the generating stations and
step-up sub-stations of both Bhakra
and Nangal the cost will be shared
in proportion to the share of stored
water supply which, as T have men-
tioned just now, will be Punjab 8473
per cent and Rajasthan 1§22 per
cent, for transmission lines of 182 KV
and above.

Mr. Speaker: The hon Member
wants to know whether there is any
agreement between the two partl-
cipating States of Punjab and Rajas-
than, and, if so, what the agreement
15

Shri 8. K Patil: In the Control
Board both the participating States
meet and their decisions are binding
on both the States.

WRITTEN ANSWERS TO
QUESTIONS

Naga Hills

yrey J Shri Subodh Hansda:
1 Shri § C. Samanta:

Will the Prime Minister be pleased
to state how many persons have been
newly appointed to man the Naga
Hills and Tuensang Area Administra-
tion since the c.eation of the new
unit on the 1st December, 18577

The Parliamentary Secretary to
the Minister of External Affairs (Shri
J. N. Hazarika): 24 (including only
3 Class I officers).

Publicity Abroad

*407, Shri Gajendra Prasad Binha:
Will the Prime Minister be pleased to
state the steps taken recently to im-
prove Indian publicity in foreign
countries particularly in the U.8.A.?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): The entire fleld of
activity of India's external publicity
has been under czreful and close
scrutiny in recemt months, Az a
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result of this a number of measures
have already been taken and others
are proposed to be taken.

2. Among the measures taken in-
clude better and more effective utili-
satlon of various publicity media and
a concentrated effort to stimulate
knowledge and understanding of
India. About 160 foreign editors,
journalists, radio and TV men were
afforded facilities to visit India and
to see something of the many-sided
developments taking place in the
country.

3, The cumulative effect of all these
will be to bring about an all round
improvement in the organisation and
functioning of overseas information
service.
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#409. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state: _

(a) whether the Government of
India are aware that wunder the
recent decision taken by N.A.T.O.
conference in Paris, Turkey is also
being supplied with atomic weapons
and rockets etc; and

(b) how far the supply of atomic
weapons and rockets to Turkey will
endanger India's security, Turkey be-
ing linked up with Pakistan throug.
the Baghdad Pact?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath All Khan): (a) Government
have seen some reports to this effect

(b) India's security is not directly
threatened by what happens in Tur-
key, but the supply of atomic
weapons to Asian countries iz a
matter of grave concern to India and
a danger to world peace.
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Shivaraman Commitiee

*410. Shri §. M. Banerjee: Will the
Minister of Planning be pleased to
state:

(a) whether recommendations of
the Shivaraman Committee on
drought affected and scarcity condi-
tions in some parts of the country
have been accepted and implemented;
and

(b) if so, what are those recom-
mendations which have been accepted?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
The reports of the team appointed
by the Planning Commission to re-
port on scarcity conditions in Bihar,
Orissa, Uttar Pradesh, and Madhya
Pradesh have been forwarded to the
State Governments concerned These
reports contain two sets of recom-
mendations which are summarised in
a statement laid on the Table of the

House. [See Appendix III, annexure
No. 5]. Action has been taken on
recommendations  which entailed

additional financial assistance from
the Central Government Otrer
recommendations concarm  measures
to be taken mainly by the Agricul
ture Departments and Extension
Agencies in the States.

Hungarian Leaders’ Trial

*411. Shri V. C. Shukla: Will the
Prime Minister be pleased to state:

(a) whether the International Com-
mission of Jurists have approached
the Prime Minister in connection
with trials of Leaders of Hunga:-ian
revolt of 1856; and

(b) if =0, the action taken thereon?

The Parliamentary Secretary to the
Minister of Exiernal Affairs (Shri
Badath All Khan): (a) Yes; com-
munications were received from the
International Commission of Jurists
on the Hunga-ian trials

(b) The Government of India's
views on the evenis in Hungary had
been repeatedly stated both in the
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United Nations and in this Houwse. In
the circumstances, any separate action
on the request of the International
Commission of Jurists was not con-

sidered necessary.
Indo-Japanese Joint Beneflolary
Scheme

*412. Dr, Ram BSubhag Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that an
Indo-Japanese Joint  Beneficiary
Scheme has been p.epared for the
development of the Visakhapatnam
port and its hinterland;

(b) whether it is also a fact that
the scheme will be financed from the
U.8. President’'s Fund for Asian Eco-
nomic Development; and

(c) the nature of that scheme?

The Minister of Commerce (Shri
Kanungo): (a) to (e). Negotiations
are in progress with the Japanese for
joint development of one or two
projects with financial assistance
from the U.B. President’s Asian Eco-
nomic Development Fund. A team
of Japanese experts has visited the
Indian Ports and the mining areas
feeding them and has submitted its
report which is presently under con-
sideration,
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Target of Employment

*414. Shrimati Tarkeshwarl Sinha:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether any assessment of the
effects of adjustments in the Plan on
the employment situation in the
country has been studied; '

(b) it so, to what extent the target
of employment will be affected as a
result of the adjustment in the Plan,
and

(c) whether any alternative
arrangements are being made to meet
the problem?

The Deputy. .Minister of Labour
(Bhri Abid Al): (a) No assessment
has been made,

(b) and (c). The matter is under
examination in the Planning Com-
mission.
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Public Limited Companies

*418. Shri P. G. Deb: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that there
has been a recent tendency towards
converting public limited companies
into private limited companies; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The tendency is not very pro-
nounced.

(b) Government is considering the
recommendation of the Companies
Act Amendment Committee to amend
the Act so as to p.ovide that no
special resolution passed by a com-
pany for converting a public into a
private company shall have effect
unless the Central Government ap-
proves of the same.

District Development Councils

*417. Shri Ram Krishan: Will the
Minister of Planning be pleased to
state:

(a) whether any steps have been
taken to form District Development
Councils as mentioned in Second Five
Year Plan; and

(b) if so, the main features of the
scheme?

The Deputy Minister of Planning
(Shri 8, N. Mishre): (a) and (h).
The recommendations in the Second
Five Year Plan for tht establish.
ment of District Development Coun-
cils were brought to the notice of
the BState Governments, The main
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features of the proposal are given in
paras 27 to 29 of Chapter VII of the
Becond Five Year Plan. Full informa-
tion in regard to“Implementations of
the recommendations by the BState
Governments is not available.

Indian Boatmen in Ceylon

*418. Sbri Heda: Will the Prime
Minister be pleased to state:

(a) whether Government have seen
the letter published in the Hindustan
Times dated 28th December, 1957
written by Shri Sooseya Morais,
Assistant Secretary, Boatmen’s Union
Tuticorin and verified the facts; and

{b) what action has been taken in
connection with the alleged harass-
ment meted out to the members of
crew of the sunken boat by the
Ceylonese authorities?

The Parliamentary Secretary to the
Minister of External Affairs (Bhri
Sadath All Khan): (a) and (b). Yes,
Sir. On the 26th November, 1857,
the Indian High Commission in
Ceylon received information that 12
boatmen who formed the crew of
boat No. 83, which sank off Kach-
chativu, had landed on the Ceylon
coast off Talaimannar where they
were apprehended by the Ceylon
Army personnel and produced before
the Manner Magistrate, and later
confined in the Quarantine Camp at
Talaimannar, as suspected illicit
immigrants.

Immediately on receipt of this in-
formation the Indian High Commis-
sion took up the matter with Ceylon
Government, who issued necessary
orders, the ssme day, for the release
of these boatmen. The boatmen were
released on the 30th November, 1057
and returned to India on the Ist
December, 1657,

To avoid similar incidents in future
and to investigate the allegations of
harassment and mal-treatment meted
out to these boatmen, the High Com-
mission in Ceylon has addressed the
Ceylon Government whose reply in
the matter is still awaited,
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Proto-type and Training Workshop at
Okhla, New Delhi

Shri Ragliunath Singh:
"“{m:‘ﬁm

Will the Minister of Commerce and
Industry be pleased to state the pro-
gress made so far with regard to set-
ting up of a Proto-type and Training
Workshop for Small Scale Industries
near Industrial Estate, Okhla, Néw
Delhi with West German aid?

The Minister of Industry (Shri
Manubhal Shah): A statement is laid
on the Table of the House, [See Ap~
pendix III, annexure No. 6].

Pharmaceutical Industry

*420, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any Soviet Expert or
team of Soviet Experts have submit-
ted a detailed report for a composite
unit for the pharmaceutical industry;
and \

(b) if so, whether a copy of the
report will be laid on the Table?

The Minister of Industry (Shri
Manubhai Bhah): (a) and (b). The
team of Soviet Experis submitted a
report giving certain targets for basic
drugs and suggestions for their manu-
facture from basic raw materials.
The whole matter is under discussions
with the Soviet expert teams and it
will take some time before the pro-
jects are finalised. It is therefore not
possible to release the details of the
projects yet.

Calcutia Tea Trade Association

egzy JShri H. N. Mukerjee:
1 Skri M. Elias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Calcutta Tea Trade Association is
largely controlled by foreign interests;
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(b) whether it is also a fact that a
pew auction house is being built in
Calcutta by a foreign controlled brok-
ing firm; and

(¢) what is the ratip of shares held
sy Indians in the four foreign-con-
rolled tea broking houses in Calcut-
a?

The Minister of Commerce (Shri
Kanungo): (a) to (¢). A statement is
aid on the Table of the House. [See
\ppendix III, annexure No. 7.]

Loeation of Major Pharmaceutical
Projects

Shri Vajpayee:

Shri Bhakt Darshan:
Shri 8. C. Samanta:
Shri V. P. Nayar:

Dr. Ram Subhag Singh:
Shrl Raghunath Singh:

Will the Minister of Commerce and
ndustry be pleased to state:

(a) whether the sites for locating
the major pharmaceutical projects to
be launched in 1858 have been decided
upon;

423,

(b) if so, their names; and
(c) the details of the schemes?

The Minister of Industry (Shri
Mannbhal Bhah): (a) Not yet, Sir.

(b) and (c). Do not arise,

Handloom Industry in Jammu and
Kashmir

*423. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any amount has been
allotted as loans and grants to the
Jammu and Kashmir State for the
development of handloom industry
Enu;inz the Second Five Year Plan;

(b) if so, what?

The Minister of Commerce (Shri
Kangngo): (a) Yes, Sir.

(b) Rs. 46 lakhs.
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Industrial Committee on Inland
Transport Services

524, J Bhri T. B. Vittal Rao:
Shri 8. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 282 on the 23rd July, 1957; and
state:

(a) whether the Industrial Commit-
tee on Inland Transport Service has
since been constituted;

(b) if so, the names of All-India
Organisations from which representa-
tives have been taken;

(c) the date fixed for the first meet-
ing of the Committee; and

(d) the subjects that will be discus-
sed at this meeting?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) to (d). Do not arise.
Import of Arecanut

*425 Bhri Vasudevan Nair: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
arecanut growers of Kerala have re-
presented to Government against the
relaxation of control in the case of
import of this commodity;

(b) if so, the reaction of Govern-
ment in the matter; and

(¢) the quantity of arecanuts im-
ported during the year 1957-58 so far?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes, Sir, but
after the policy for the licensing
period October 1857 to March 18958
had been decided and announced. As
the policy for arecanut had already
been revised downward for that
period from 40% to a token quota of
10%, the consideration of the repre-
sentation in question did not arise,

(c) The quantity of arecanuts
(betelnuts) underground imported
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during April-August 1957 were as
follows:

Whole 71577 Cwts.
Split 211564 Cwts.

American Cigarettes

*426 Shri E, Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that there
18 a total ban on the import of
cigarettes mto India;

(b) whether 1t is also a fact that
American cigarettes of various brands
are being freely sold all over India,
including the Government sponsored
Hotel in New Delhi; and

(e¢) if so, the reasons theiefor?

The Minister of Commerce (Shri
Kanungo): (a) VYes, Sir.

(b) Yes Sir, in limited quantities.

(e) (1) Unauthorised imports clear-
ed after payment of fine m lieu of
confiscation.

(1i) Unauthorised imports confiscat-
ed and subsequently sold by the Cus-
toms Houses

(1ii) Smugghing.

Panel of Economists of the Planning
Commission

*427. Pandit D. N. Tiwary: Will
the Minister of Planning be pleased
to state:

(a) whether any decisions were
taken at the meeting of panel of
Economists, Planning Commission
held in Delhi in January, 1958 to
consider the possible readjustments
in the Second Five Year Plan and
Asoka-Mehta Committee’s proposal
for stabilising food prices and con-
nected matters; and

(b) if go, the nature thereof?

The Deputy Minister of

(8hri 8. N. Mishra): (a) and (b).
Copy of a note prepared by the Panel
of Economists at the end of their
January meeting together with a note
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stating the reservations by one of the
Members is placed on the Table of the
House. [See Appendix III, annexure
No. 8]

Kidnap of Indian Surveyors

Shri Dasaratha Deb:
.. { Shri Hem Barua:
Will the Prime Minister be pleased
to state:

(a) whether the three surveyors of
the Government of India were
Kidnapped by Pakistan Police in the
border of Tripura (India) om the
21st December, 1857;

(b) whether the matter was refer-
red to the Government of Pakistan;
and

(e) if so, what was the result?

- The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Three officials
of the Indian Survey Party engaged
on demarcation of the Tripura-East
Pakistan border were arrested by the
East Pakistan Police on 18th Decem-
ber, 1957, when thev were returning
to their camp in East Pakistan after
purchasing foodstuffs for the Party in
the nearby Mukandapur Market
They were released the next day on
the intervention of the Charge Officer
of the Indian Survey Party.

(b) and (c¢) A strong protest
against the arrest of the three Indian
officials was lodged with the Govern-
ment of Pakistan Their reply is
still awaited.

Cotton Indusiry
*429. Sardar Igbal Singh: Will the

Minister of Commerce and Industry
be pleased to state:

{a) whethey Government have
received some complaints regarding
the difficulties in transport of maw
material and finished goods of cotton
industry;

(b) if so, the nature thereof; and

(c)theltepl:tlhnwhrby
Government to redress these ocomp-
laints?
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The Minister of Commerce (Shri
Kanungo); (a) and (b). Complaints
were received from some Textile
Mills towards the end of 1957 about
difficulties experienced by them in the
movement of finished products, raw
materials and mill stores. The com-
plaints may broadly be classified as
follows:

(i) Non-availability and/or inade-
quacy of wagon supplies; and

i) difficulties due to operational
restrictions imposed by the
Railways from time to time on
certain routes,

(c) The complaints were discussed
with Railways concerned and assist-
ance rendered in clearing up accumu-
lated stocks. Railways were able to
maintain the movement of textiles by
imposing restrictions on movement of
other commodities. The Textile Com-
missioner had co-ordination meetings
with the Raillways regularly. The
Textile Commissinner and the Railway
authorities also had joint meetings
with the trade at loading points. Sub-
stantial relief was provided by these
steps and the situation showed im-
provement in January, 1858

Cowdung Cakes

*430. S8hri L Achaw SBingh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that {fall
in prices of cowdung cakes has con-
tributed to stabilisation of the consu-
mer price index in Calecutta when
prices of other articles increased;
and

(b) whether the cowdung cakes
constitute one of the items in the
determination of consumer price
index in other industrial centres in
India?

The Deputy Minister of Labour
(Bhri Abid All): (a) No precise infor-
mation is available as the index num-
bers for Calcutta are being compiled
by the West Bengal Government,

(b) Ves, in six other centres, Viz.
Kharagpur, Satna, Hyderabad City,
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Border Trade

*431. Shri Bimal Ghose: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there has been any
dislocation of border trade between
India and East Pakistan as a result
of action taken by Pakistan in
violation of the border trade agree-
ment between the two countries; and

(b) if so, what action has been
taken by Government in this matter?

The Deputy Minister of Commeree
and Industry (S8hri Satish Chandra):
(a) Border Trade in the Indian terri-
tories contiguous to East Pakistan has
suffered considerable dislocation since
April 1957 as a result of certain actions
taken by the Pakistan authorities.

(b) The matter was discussed in
the Conference to review the working
of the Indo-Pakistan Trade Agree-
ment, which was held at Karachi in
December 1957. Representations have
also been made by our Deputy High
Commissioner in Dacca to the Govern-
ment of East Pakistan. -

Metric System of Weights and
Measures

*432, Shri 8. V. Ramaswami: Will
the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 708 on the 2nd December, 1957
and state:

(a) whether there will be change
in the transport fares and rates with
the change to metric system; and

(b) if so, how the common man
will be made to understand these
changes?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No decision has been taken about
the date for introducing the metric
gystem in the sphere of transport.
There is no likelihood of any signi-
ficant change in passenger fares or
freight rates as a result of the adoption
of metric system.
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(b) The mew system will be intro-
duced gradually and its application
exiended to the various spheres of
activity 1n swtable stages Wide
publicity will be given to enable the
common man to understand the
changes and their implications.

Industries (Development and Regula-
tion) Act, 1951

*433 Bhri Hem BRarua: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 15 a fact that the
proposal to extend the Industries
(Development and Regulation) Act,
1951 to Plantation Industry has not
been accepted by Government; and

(b) if so, the reasons thereof?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Government
have been advised that the Industries
(Development and Regulation) Act,
1851 could not be extended to the
plantation industries The question of
taking powers similar to those in the
Industries (Development and Regula-
tion) Act, 1851 for regulating planta-
tion industries is under consideration.
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Export of Iron Ore
*435 Shri Anirudh Sinha: Will the

(a) the quantity of wron ore for
which quotas have been issued both
to the State Trading Corporation of
India (Private) Ltd and the private
exporters during the current licens-
ing period;

(b) whether it 15 a fact that the
transport facilities to carry the iron
o:;totheporhmmt adequate;
&

(c) 11 so, the steps taken in the
matter?

The Minister of Commerce (Shri
Kanungo): (a) With effect from the
1st July 1957, the entire export of
iron ore is being canalised through the
State Trading Corporation of India
(Private) Ltd, and, therefore, the
question of issuing quotas to the pri-
vate exporters during the current
licensing period does not arise.

(b) and (c). The present pro-
gramme of movement and shipments
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of iron ore has been planned in
accordance with the transport capacity
available at the moment. There is
congestion on certain sectors owing to
certain engineering works being in
progress, Efforts are being made to
develop other minor ports in order to
make up for the short falls in the
Railway movement on these sectors.
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South Africa
Shri Bhree Narayan Das:
-m.{

Shri D. C. Sharma:
Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) whether after the last U. N.

General Assembly passed a resolution
appealing to South Africa to discuss
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the problems of persons of Indian
origin with the Governments of India
and Pakistan, that Government have
taken any steps or have given any
indication of change in her attitude to
the problem: and

(b) if so,
change?

The Parliamentary Secretary to the
Minister of External Affairs (8hri
Sadath All Khan): (a) and (b). The

Government of India have no infor-
mation.

the nature of such a

Kanpur Textile Mills

og3g J Shri 8. M. Banerjee:
\ 8hri Jagdish Awasthi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a huge stock of cloth
is lying unsold in the Kanpur Textile
Mills; and

(b) if so, what steps are being taken'
to dispose of this stock?

The Minister of Commerce (Shri
Kanungo): (a) The latest stock posi-
tion indicates a carry over of just
over three months’ production ie.

aboyt 63,000 bales by Kanpur City
Mills,

(b) The amalgamation of sales tax
by various Btates with Central excise
duty together with the ad hoc reduc-
tion of excise duty on medium cloth
by 8 pies per sq. yard are expected to
stimulate better offtake, and reduce
the stocks held by the mills. There
has been a substantial rise in the rate
of disposal during the last month,

Vim

*439. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether Swami Satyakamanand,
head of the Rama Krishna Mission imr
East Pakistan, who had been in that
state since partition, could not get
his “F* class visa renewed and con-
sequently had to leave for India;
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(b) if so, whether Government have
enquired from the Pakistan authori-
ties as to why his Visa was not re-
newed; and

(c¢) if the answer to part (b) be in
the affirmative, what is the gist of the
reply received from Pakistan?

The Parliamentary Secretary to the
Minister of External Affairs (Bhri
Sadath All Khan): (a) Yes, Sir.
Swami Satyakamanand's ‘F* Visa was
not renewed by the East Pakistan
Government and he was asked to leave
Pakistan by the 20th November 1857.
An extension of the visa was granted:
upto 15th December but further exten-
sion or renewal was refused. He left
for India on 15th December, 1857.

(b) The reason for refusal of a visa
is not normally asked for or given,
gince it is within the sovereign rights
of a Government to grant or refuse a
~isa to a foreigner at its discretion.

(¢) Does not arise
Mineral Sands

*440. Shri V. P. Nayar: Will the
Prime Minister be pleased to state:

(a) whether the ¢vport of Mineral
sands earn value in dollars or in
sterlings for exports to the Dollar
areas; and

{(b) if the earnings are in sterlings,
the reasons therefor?

Jawaharlal Nehru): (a) and (b). In
dollars or in sterling on American
account which is convertible into
dollars.
Export of Plastic Goods

*441. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total exports of plastic
goods in 1057;

(b) the names of the countries to
wwhich these goods are exported; and
(c) the trend and policy for these
exports?
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The Minister of Commerce (Shri
Kanungo): (a) During the first nine
months of the year, the exports were
of the value of Rs. 9,32800. The
figures for the remaining three months
are not yet available.

(b) The exports are mainly to Aden,
Afghanistan, Burma, Ceylon, Kenya,
Kuwait, Iran, Singapore, Saudi Arabia,
Tanganyika and the United Kingdom.

(c¢) Exports of plastic goods are
steadily looking up. Government have
introduced a scheme by which manu-
facturers are enabled to import their
full raw material requirements that
go into the articles for export. Indi-
genous raw material is made available
at concessional price. Drawback of
import duty. on the imported content
of the article exported is given. With
good export promotion work and utili-
zation by the industry of the facilities
offered, it is possible to still further
increase our exports.

National Sample Burvey

*442. Bhri T. B Vittal Rao: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question .No. 376 on the
22nd November, 1857 and state:

{a) whether the National Sample
Survey has since commenced the field
work in connection with All India
Working Class Family Budget Survey;

(b) if so, when it is likely to be con-
cluded; and

(c) the cities covered by the Nation-
al Sample Survey till now?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c). Preli-
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Asron Spinning and Weaving Mills
Pappinissen (Kerala)

*443. Shri Vasudevan Nalr: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it 15 a fact that the

Aaron Spinning and Weaving Mills,

, Kerala went jnto liqui-

dation end was closed in the year
1954;

(b) whether the assets of the Com-
pany were auctioned thereafter;

(c) it so, who bought the assets;
and

(d) whether the claims of the em-
ployees have been completely settled?

The Minister of Commerce (Shri
Eanungo): (a) and (b) Yes, Sir

(c) The assets of Aaron Spinning
and Weaving Mills were auctioned on
7-8-1954 by Debenture Trustee and
sold to Western India Coitons Ltd,
Pappinisseri, North Malabar.

(d) A sum of Rs. 32,800/- was
recovered from the sale proceeds by
the Government of Madras towards
payment of arrears of employees’
Provident Fund and other adminis-
trative charges Information as to
whether the claims of employees have
been fully settled is being collected
and will be placed on the Table of
the House.

Company Law Administration

*444. Shri H. N. Mukerjee: Will the
Minister of Commerce and Industry
be pleased to state the number of
prosecutions launched by the Depart-
ment of Company Law Admunistra-
tion till the end of 18577

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
372 prosecutions were launched by the
Department of Company Law Ad-
ministration during the period from
1-4-1986 to 31-3-1957 and 760 during
the period from 1-4-1967 to 31-12-1957.
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Control on Cement in Manipur

*445. Shri L, Achaw Bingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that sale and
purchase of cement has been under
control in Manipur when the control
has been lifted m Assam;

(b) whether it is also a fact that
price of cement at Dimapur (Naga
Hills) 13 much lower than that at
Imphal; and

(e) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) Sale and pur-
chase of cement has been under cont-
rol both in Manupur and in Assam;

(b) Yes, Sir;

(c) Imphal being 134 miles away
from the nearest railhead of Dimapur,
the additional cost of transport ex-
plains the price d:fference.

Rehabilitation of Displaced
Persons in West Bengal

eaqg, [ Shri Bimal Ghose:
*\ Shri 8. M. Banerjee:

Will the Mimnuster of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that a por-
tion of the funds allotted during
1957-58 to West Bengal for purposes
of rehabilitation of displaced persons
remains unspent;

(b) the latest figure available of the
amount unspent;

(c) whether a review is made by
the Government of India about the
amount spent out of the amounts allot-
ted to the West Bengal Government;
and

(d) if so, at what intervals?
The Minister of Rehabilitation and

Minority Affairs (8hri Mehr Chand
Khanna): (a) and (b). A copy of
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the press note issued by the Govern-
ment of West Bengal in this connec-
‘ﬁonmthesthdrebmary. 1858, is

placed on the Table of the 8abha.
[See Appendix III, annexure No. 10.]

(c) and (d). According to the
normal procedure, this is constantly
under review.

Manufacture of Sodium Sulphate

*447. Shri 8, M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have sanc-
tioned the scheme for a pilot Refri-
geration Plant for the manufacture
of sodium sulphate at Didwana in
Rajasthan; and

(b) if so, the reasons for the delay
in implementing the decision”

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
proposal to set up an integrated plant
to manufacture sodium sulphate and
a good quality salt at Didwana is
under consideration m consultation
with the Government of Rajasthan.

Baghdad Pact Meeting

0r, Ram Subhag Singh:
Shri Vajpayee:

*4s. Shri Raghunath Singh:
{m Ajit SBingh Sarhadi:

Will the Prime Minister be pleased
10 state:

(a) whether the problems of Kash-
mir and economic aid to India were
raised in the Baghdad Pact Ministerial
Council meeting held recently at
Ankara; and

(b) if so, how do the Government
of India view the raising of these
problems in Baghdad Pact meetings?

The Parliamentary Secretary to the
Minister of Extermal Affalrs (Shri
Sadath Alf Khan): (a) The Pakistan
Prime Minister and the leader of the

Y

delegation of Iraq are reported to have
referred to Kashmir in their speeches
at the Baghdad Pact Ministerial Coun-
cil meeting held at Ankara. The
Pakistan Prime Minister is also report-
ed to have alluded to the “so-called
neutralists” receiving large-scale aid.

{(b) The Government of India have
repeatedly made it clear that Kashmir
or other matters concerning the
sovereignty of the Union of India and
the integrity of the Indian Union terri-
tory are not within the competence of
the deliberations of the Council of the
Baghdad Pact.

Navigation in Ganga

*453. Shri C. K. Bhaitacharyya:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether a scheme for making
the channel of the river Ganga-cum-
Bhagirathi navigable from Calcutta
to Patna is under consideration at
present; and

(b) whether it is proposed to main-
tain an all-weather water route from
Calcutta to Patna?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Humayun Kabir): (a) No, Sir.

(b) An all-weather route from
Calcutta to Patna already exists
through the Bunderbans.
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Telephone Directories

*468. Shrl V. C. Shukia: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to the Unstarred Ques-
tion No. 1000 on the Srd December,
1857 and state:

(a) the broad features of the deci-
sion, if any, taken about the arrange-
ment of the subject matter of the
telephone directories in a uniform
manner to enhance facilities of refer-
ence; and

(b) the date from which it is pro-
posed to be implemented?

The Minister of State in the Minis-
try Transport and Commaunications
(Shri Raj Bahadur): (a) and (b). A
gtatement is laid on the Table of the
Lok Sabha. [See Appecndix ITI, an-
nexure No. 11]

Japanese Team on Rallways

Will the Minister of Railways be
pleased to state:

(a) whether a Japanese ‘Team
which visited India has explored the
possibilities of laying rallway lines
connecting (i) Bonai with the pro-
posed Paradip Port; (ii) Baster with
Visakhapatnam and (iii) Dandeli to
Karwar and Honawar Ports; and

(b) if so, whether any report has
been submitted by that Team to Gov-
ernment?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).

y
i



Another Japanese Missision is ex-
pected in Delhi shortly to negotiate
the price formula for the export of
iron ore to Japan.

Boll Comservation Scheme in Orissa

*470. Shri Sanganna: Will the Min-
ister of Food and Agricnlture be
pleased to state:

(a) whether any additional grants
are given to the Orissa Government
for the implementation of the soil
conservation scheme in the Tribal
Areas of Orissa State.

(b) if so, to what extent; and

(c) whether any scheme has been
sent by the Government of Orissa in
this regard?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
Yes, Bir. Soil Conservation Schemes
in tribal areas are granted 100 per
cent subsidy on works, contingent ex-
penditure and work-charged-staff of
which 75 per cent is borne by the
Centre and the balance by the State
Government.

(e¢) Yes, Bir, for soil conservation on
the Machkund basin during 1856-57,
1057-88 and 1938-50.

Coastzal Steamers in Keorala State

*471. Bhri Vasudevan Nafr: WwWill
the Minister of Transport and Com-
munications be pleased to state:
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(a) whether Government have Te-
ceived any representation from the
Kerala Government about the non-
calling of coastal steamers at Alleppey
and other minor Ports in Kerala
State; and

(b) if so, the stepg taken by Gov-
ernment to persuade the coastal
steamers to call at Alleppey and the
other minor Ports?

The Minister of State in the Minis-
Transport and Communications
(a) Yes, Sir

(b) The matter was taken up with
the Indian Coastal Conference,
Bombay several times in the past but
the latter have regretted their inability
to arrange for the steamers to call at
Alleppey port since that port could
not offer the minimum cargo of 500
tons per sailing which is required for
the economical employment of vessels.

Decentralization in the Community
Development Programme

*472. Pandit D. N. Tiwary: Will the
Minister of Community Development
be pleased to state:

(a) whether Government have re-
ceived any report from States about
the implementations of National Deve-
lopment Council's decisions to decen-
tralise the functioning of the National
Extension Programme; and

(b) if s0, the success achieved so far
in this direction?

The Minister of Community Deve-
lopment (Shri 8, K. Dey): (a) The
Conclusions and Recommendations of
the Standing Committee of the
National Development Council bhave
been forwarded by the Planning Com-
mussion to State Governments, who
will consider the proposals of the
Balwantray Mehta Committee and
keep the Planning Commission and
the Ministry of Community Develop-
ment informed.

(b) Does not arise,
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Remodelling of Rewari Rallway
Station

*478. Shrl Bam Krishan: Will the
Minister of Railways be pleased to
state:

(a) whether the scheme for re-
modelling the yard at Rewari Railway
Station has been finalised;

(b) if so, the main features of the
scheme; and

{¢) when the work will start?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Main features of the scheme
are—

(1) Provision of 7 platforms
inclusive of existing 4 plat-
forms, which will be extended
to standard length for recep-
tion and despatch of passenger
trains;

(2) Addition of 4 lines for shunt-
ing of goods trains; and

(3) Provision of a marshalling
yard.

(c) The work has been taken in
hand.

Medium Sized Projects in
Bombay State

*474. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that finan-
cial aid was sought by the Govern-
ment of Bombay for the construction
of medium sized Irrigation projects in
the scarcity areas of the State during
1957-58; and

(b) if so, whether any amount has
been sanctioned?

The Minister of Irrigation and Power
(8hri 8, K, Patil): (a) Yes, Sir.

(b) No amount has been sanctioned
80 far.
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Derailment of Train

*475. Shri Hem Barua: Will the

Minister of Rallways be pleased to
state:

(a) whether it is a fact that an
altempt was recently made to derail
the Ahmedabad-bound Janata Express
from Bombay; and

(b) if so, whether any police en-
quiry has been made into it?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
On 5th January, 1958 at about 23-55
hours, while Ahmedabad bound Janata
Express was on the run between
Dungri and Billimora stations on the
Bombay-Baroda Broad Gauge main
line scction of the Western Railway,
the fiont pair of wheels of its engine
came 1n contact with one steel sleeper
placed on the line. The train was
immediately brought to a stand and
after the sleeper was removed, it pro-
ceeded onward. Police are enquiring
into the matter and their report is
awaited.

Cuttack Railway Station

*416. Shri B. C. Mullick: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1561 on the 11th Sep-
tember, 1957 ang state:

(a) whether the proposal regarding
the remodelling of the station building
at Cuttack Station has been finalised;
and

(b) if so, when the work is likely
to be started?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The work is likely to be taken
up in 1958-59.

Discriminatory Treatment to
Indian Nationals

*477. Shri H. N. Mukerjee: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question Ne.
1327 on the 19th December, 1957, and
state:
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(a) whether a reply has since been
received from the Shipping Company's
Agents at Bombay regarding the d..-
srimmatory treatment of Indian
Natwonals on board the Messageries
Mantimes Ship “Viet Nam” dunng
August, September, 1857; and

(b) if so, what 1s the reply?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) A gist of the reply received from
the Shipping Company’s Agents 1s laid
on the Table of the Lok Sabha [See
Appendix ITI, annexure No 12]

Building Operations in Delhi

*478. Shrimati Sucheta Kripalani:
‘Will the Minister of Health be pleased
to state.

{a) since when building operations
have been banned m the different con-
trolled areas 1n Delha Territory,

(b) how many buildings have been
raised since then 1n each of these
areas without the permicsion of the
appropriate authority, and

{c) whether these unauthorised con-
structions are proposed to be regula-
rised”

The Mijnister of Health (Shri Kar-
markar): (a) The building operations
have not been banned m the controlled
areas The builders are required to
obtain the prior approval of the Delh1
Development Authority for putting up
constructions

(b) In all 16,034 unauthorised con-
structions 1n “controlled areas” came
to notice of the Delh:1 Development
Authority upto 31-12-1957

(c) They are bemg dealt with 1n
accordance with the provisions of the
law

Devnoor Hydro-Electric Project
f 8hri T. B. Vittal Rao:
. \ Shri Warior:
Will the Minister of Irrigation and
Power be pleased to state-

(a) whether the Devnoor Hydro-
Flectric Project, Andhra Pradesh, 1n-
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cluded in the Second Five Year Plan
has since been abandoned, and

(b) if so, the reasons thereof”

The Minister of Irrigation and Power
(Shri 8. K. Patil): (a) No, Sir

(b) Does not arise.

Irrigation under Tungabhadra
Project

*480. Shri T. Subramanyam: Will
the Minister of Irrigation and Power
be pleased to state.

(a) the acreage brought under irm-
gation so far under the Tungabhadra
Project, m Mysore and Andhra States;
and

(b) the acreage 1n Mysore and
Andhra States under this project, for
which distributaries have yet to be
provided?

The Minster of Irrigation and
Power (Shri 8. K. Patil): (a) Mysore
State, 68,000 acres, Andhra Pradesh,
35,613 acres

(b) Mysore State 442679 acres;
Andhra Pradesh, Nil

Suburban Electric Tram

*481. Shri Assar: Will the Mimster
of Rallways be plcased to state-

(a) whether 1t 1s a fact that an elec-
tric suburban train near Santa Cruz
station 1n Bombay caught fire on the
night of the 13th February, 1958,

(b) 1f so the causes therefor, and

(c) whether there was any loss of
life or severe injuries or damage to
goods?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) There
was no fire but when SW 325 Dn local
train was passing through Santa Cruz
station, the pantograph got entangled
with the overhead wire resulting in
the overhead contact wire snapping
and causing a flash of light.

(b) Does not arise

(¢) There was no loss of life but on
seeing the flash of light some passen-
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gers got panicky and tried to jump out
of the train.*In doing so, 12 passen-
gers sustained injuries of which one is

mated at Rs. 7,000.

Kingsway Camp Sewage Treatment
Plant, Delhi

*482. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Rural Development Committee of the
Delhi Administration has requested
that steps be taken to drain off the

water of the Kingsway Camp sewage
treatment plant; and

(b) it so, the action taken thereon?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. A request to
that effect has been made to the Delhi
Joint Water and Sewage Board.

(b) (i) The Delhi Joint Water and
Sewage Board have constructed a
3,000 irrigation channel through which
the partially treated sewage not
utilised for irrigation purposes is being
drained off into the Burari Nallah.

(ii) A scheme has been sanctioned
by the Board for the installation of a
Secondary Treatment Plant whereby
98 per cent. of the organic matter will
be removed from sewage and the puri-
fied sewage will flow into the river
3000 downstream of the intake
through Najafgarh diversion.
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State Warehousing Corporation in
Orissa

*484. Shri Panigrahi: Will the Mimnis-
ter of Food and Agriculture be pleased
to state:

(a) the amount of loan sanctioned
by the National Co-operative Develop-
ment and Warehousing Board for set-
ting up of State Warehousing Cor-
poration in Orissa;

(b) whether the Government of
Orissa has taken this loan; and

{c) what progress has been made in
setting up of the State Warehousing
Corporation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
A loan of Rs. 2-5 lakhs was approved
by the National Co-operative Deve-
lopment and Warechousing Board for
the purpose but the State Govern-
ment have not yet approached the
Government of India for its release.

(c) A State Warehousing Corpora-
tion is proposed to be set up shortly
with an initial share capital of
Rs. 10 lakhs. .

Payments to Rajasthan
*485. Shri Harish Chandra Mathar:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the outstanding amount
on account of food dues claimed by



a179 Written Answers

the Government of Rajasthan from the
Centre; and

(b) for how long this claim is pend-
ing consideration and what steps are
being taken to get it settled?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
A claim of Rs. 23-14 lakhs was receiv-
ed from Rajasthan Government in
July, 1957. After examination a
payment of Rs. 18:84 lakhs has been
made in February, 1958 after reali-
sing the claim of the Centre against
Rajasthan State amounting to
Rs. 61,000, The claim for the balance
of Rs. 3:69 lakhs has been rejected as
being not due from the Centre.

Steel Foundry, Chittaranjan

Shri T. B. Vittal Rao:
*486. 2 Sardar Iqbal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 850 on the 6th
December, 1857 and state:

(a) whether the contract for the
setting up of the Steel Foundry at
Chittaranjan Locomotive Works has
since been finalised;

(b) if so, the name of the firm to
which the contract has been given;
and

(c) when the work on this will
commence?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No.

(b) and (¢). Do not arise.

Inland Water System in Orissa

*487. Shri Sanganna: Will the Min-
ister of Transport and Communica-
Slons be pleased to state:

‘(a) whether it is a fact that a Com-
mittee of experts under the Chair-
mansghip of Mr, Gokhale has investi-
gated the Inland Water Transport
system in Orissa in January, 1988;
and

(b) whether any report has been
submitted to Government?
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The Minlster of State in the Minde-
try of Transport and Communieations
(Shri Humayun Kahir): (a) Yes, Sir.

(b) No, Sir.
Eajasthan Desert

[ Shri Rameshwar Tantia:
Slu'l nuhmth Singh:

*488, { Shri S. C. Samanta:
Shri Vajpayee:
Shri Bhakt Darshan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress so far made in
regard to the reclamation and control
of Rajasthan Desert;

(b) the amount of money spent so
far on this project; and

(c) which are the foreign institu-
tions helping m this project?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment 1s laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 14.]

(b) The Central expenditure from
October 1952 upto January 1858 has
been Rs. 1845 lakhs on schemes
executed by the Desert Afforestation
and Soil Conservation Station, Jodh-
pur. Besides this a sum of Rs 55.48
lakhs has been spent by the States
from 1853-54 upto end of December
1957 on schemes executed by them.

(c) The Food and Agriculture
Organisation and the U.S. Technical
Co-operation Mission.

Coconut Research Station, Orisss

*489. Shri Panigrahl: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether Orissa Government
shares any expenditure for the Coco-
nut Research Station, which has been
established in that State; and

(b) if so, how much and for what
schemes?
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The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes.

(b) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix III, annexure No. 15.]

Irrigated Areas in Rajasthan
under Bhakra Nangal

*400. Shrl Harish Chandra Mathar:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the area irrigated under
Bhakra Nangal Project in Rajasthan
in 1956-5T7 was about 42 thousand acres
less than in 1855-56;

{b) the reasons for the decrease and
the steps that are being taken to
eliminate such causes; and

(c) the area likely to be irrigated
in 1957-58 and 1958-597

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) The area
irrigated in 1956-57 was 37.000 acres
less than in 1955-56.

(b) The decrease was due, firstly to
good and well-distributed rainfall
which helped the Rabi sowings to be
done without canal water in several
areas and, secondly due to lining work
being in progress in Rajasthan due to
which some channels could not be
run during May and June, 1956. The
lining work has since been completed
and irrigation has stepped up.

(¢) Area likely to be irrigated:

1957-58 1,75,000 acres.
1958-59 3,25,000 acres.

Commercial Exploitation of
Seas

*491. Shri Sanganna: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether there is a proposal for
the commercial exploitation of the
seas along the Indian coast in colla-
boration with Japan and Norway to
augment food supply and balanced
diet; and
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(b) if so, with what results?

The Minister of Fooid and Agricul-
ture (Shri A. P. Jain): (a) The ques-
tion of commercial exploitation of sea
fisheries by Indian industry in colla-
boration with foreign interests is in an
exploratory stage.

(b) Does not arise.
i i
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Development of Handicrafts

492, Shri Onkar Lal, Will the Min-
ister of Commerce and Industry be
pleased to state

(a) whether Government extended
any help for the development of
handicrafts to Rajasthan State in the
First Five Year Plan, and

(b) if so, the total amount of money
advanced 1n this regard®

The Mipnister of Commerce and In-
é&llltl'y (Shri Morarji Desal): (a) Yes,

(b) A total grant of Rs 90865 and a
loan of Rs 30,500 were sanctioned to
the Government of Rajasthan during
the period of the First Five Year
Plan
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Slum Clearance in Rajasthan

4983. Shri Onkar Lal. Will the Min-

1ster of Works, Housing and Supply
be pleased to state

(8) th¢ amount allotted to Rajas-
than for slum clearance under the
Second Five Year Plan, and

(b) the amount taken by the Gov-
ernment of Rajasthan so far from the
Central Government in this regard?

The Minister of Works, Housing
and Supply (S§hrn K C Reddy): (a)
Rs 45 lakhs, including Rs 11 25 lakhs
as the State's share by way of match-
ing subsidy

(b) Two Slum Clearance projects
of the Rajasthan Government were
sanctioned 1in Octlober 1957 at an ap-
pioved cost of Rs 5 28 lakhs but the
State Government has not drawn this
amount so far

Textile, Ginning and Pressing
Facfories

494 Shri Pangarkar Will the Min-
1ster of Commerce and Industry be
pleaced to state

(a) the number of textile, ginming
and pressing factories closed in the
Marathwada region of Bombay,

(b) the reasons therefor, and

(c) the number of persons rendered
unemployed as a result thereof”

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a)
None of the textile mills of Maratha-
wada Region of Bombav State 18
closed As regards Gmmng and
Pressing factories, the information 1s
being collected and will be laid on
the Table of the House

(b) and (¢) Do not arise, in regard
to cotton textile mulls
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Small Scale Industries

485 Shri Radha Raman: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
taken any decision regarding its pro-
posal to establish Design Umits in
different parts of the country for the
purpose of guiding and assisting Small
Scale Industries in improving their
design and quality etc;

(b) if so, how many units are to
be established to start with and when
they will start functiomung actually;

and

(c) the proposed strength of each
unit and who will be their incharge?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) to
(c). Details regarding the Design
Units will be finalised on receipt of
the recommendations of the two In-
dustnal Designing Experts who are
now studying the problems of Small
Industries in the country Their re-
commendations are expected wmn the
next two or three months
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499 S 8hri N E. Munisamy:
* | Bhri Naval Prabhakar:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the progress made in Delh
under the Low Income Group Housing
Scheme so far,

(b) the amount allocated to Delhi
under the scheme during each year
since its introduction; and

(c) the number of houses construct-

ed as agamnst the targets for each
year?

The Minister of Works, Housing
and Supply (Shri E C. Reddy): (a)
to (e) A statement i35 laid on the
Table of the Sabha ([See Appendix
II1, annexure No 20)

Raid of Indian Villages by Pakistap

500 Shrimat: Nla Paichoudhuri: Wi}
the Prime Munister be pleased to-
state

(a) whether 1t 1s a fact that Pakis-
tany nationals raided the Indian
village of Ardanga, P S Karimpur.
Dustrict Nadia (West Bengal) to-
wards the end of December, 1957,

(b) whether 1t 1s also a fact that the
raiders killed some Indian nationals
and drove away with them some
cattle belonging to the villagers;

(c) 1f so, the total number of per-
sons killed and injured separately

(d) the total approxumate loss of
property caused to the wvillagers; and

(e) the action taken by Government
to prevent a recurrence of such inc-
dents?

The Prime Minister and Minisier
of External Affairs and Finance (Shri
Jawaharlal Nehru). (a) to (d) Yes,
Sir  On the mght of the 27th Decem-
ber, 1957, threce Pakistani nationals
trespassed into Indian termtory in
village Ardanga, Kanmpur PS8,
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district Nadla. They entered the
house of an Indian national and
attempted to take away a pair of
buffaloes. When the Indian owner
intervened, he was attacked with a
spear and killed. There was no other
casualty or any loss of property.

(e) The Government of West
Bengal have lodged a protest with the
Government of East Pakistan. The
Indian High Commission, Karachi has
also been instructed to protest to the
Government of Pakistan. The State
Government have also taken steps te
intensify border patrols and to tighten
up security arrangements along the
border.

Indians in Japan

501. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total number of Indian na-
tionals residing in Japan at present;

(b) whether Government have in-
formation about their occupations;
.and

(c) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nebhru): (a) 538 (estimat-
ed)

(b) and (c). 33 are purswng edu-
cational and training courscs, some
180 engaged in business and the re-
maining number are their dependents,

Export of Tea and Jute Goods

502. Dr. Ram Subhag Singh: Wil
the Minister of Commerce and Indus-
-4ry be pleased to state:

(a) whether any exports were made
of tea and jute goods to the USS.R.
during 1957-58 so far; and

(b) if so, the value of these ex-
“ports?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) Yes,
“Bir.
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(b) The value of tea and jute goods
exported to the U.8.S.R. during the
first six months of 1057-58 (April—
September, 1987) is as under:—

Tea Rs. 174 lakhs.
Jute goods Rs. 22 lakhs.

The figures for the subsequent
months are not available

Sabsidized Industria]l Housing Scheme

503, Shri D. C. Sharma: Will the
Mimmster of Works, Housing and Sap-
ply be pleased to state:

(a) the amount sanctioned to the
Punjab State by way of subsidy and
loan under the Subsidized Industrial
Housing Scheme so far; and

{b) the progress made under the
scheme?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). A statement giving the re-
quired information 13 placed on the
Table [See Appendix III, annexure
No 21]

Export of Bicycles

504 Shri D. C. Sharma: Will the
Minister of Commerce mnd Industry
be pleased to state:

(a) the number of Bicycles export-
ed to various countries of the South-
East Asia in 1955, 1956 and 1857 sepa-
rately;

(b) the total earnings from thege
countries separately; and

(c) the steps taken by Government
to encourage the export of bicycles to
these countries?

The Minister of Commerce and In-
dustry (S8hri Morarji Desai): (a) and
(b). Export of bicycles has been
negligible.

(c) A statement is attached. [See
Appendix ITI, annexure No. 22.]
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Footwear Centre in Kerala

509. Shri Wardor: Will the Minister
«of Commerce and Industry be pleas-
ed to state:

(a) how many workers are given
training in t Footwear Centre of
the Governm' '« of India at Trichur,
Kerala State;

(b) what i the composition of the
staff 1n the s. ! institution; and

(v) the total value of goods produc-
ed so far?

The Minister of Commerce and In-
dustry (Shrl Morarji Desal): (a) 14.

(b) The existing staff consists of 1
Junior Field Officer (Rs, 250—500).

1 Investigator (Foreman) (Rs. 160—
10—330).

1 Upper Division Clerk (Rs. 80—
220).

1 Watch-man (Rs. 30-—35).

A post of Assistant Director in the
scale of Rs. 350—850 has also been
sanctioned for this Centre, The
‘post has, however, not yet been filled
up.
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(c) The total value of footwear
manufactured in the Centre upto 25-
1-58 is Rs. 35,684.48 N.P.

Khadi and Ambar Charkhs

510. Shri Mohamed Imam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total amount given as grant
or subsidy during 1955-56 and 1857-
58 for the development of Khadi and
Ambar Charkha;

(b) the persons or agencies to whom
these grants were given; and

(c) whether they have been submit-
ting yearly accounts to Government
as to how these amounts are utilised?

The Minister of Commerce and In-
dustry (Shrl Morarji Desal): (a) The
following amounts were disbursed:—

Year Khadi Ambar Khadi
(rupees in lakhs)
1955-56 165-41 23-53

1957-58 19900 6642
(upto December, 1957)

(b) Financial assistance wag afford-
ed to institutions certified by the All
India Khadi and Village Industries
and (from 1957-58) fhe Khadi and
Village Industries Commission, co-
operative societies, State Boards
were set up under Acts of State
Legislatures and State Governments,

(c) While some of the assisted
agencies have furnished details of
their annual accounts, quite a few
have not been able to do so yet. The
Khadi and Village Industries Com-
mission is taking steps for getting the
accounts of such insfltutions audited
by its own internal auditors so as to
satisfy itself that the grants paid
have been utilised properly. The
work of auditing the grants paid upto
March 1057 is likely to be completed
by the end of March, 1988.
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Gandhijli's Writings and Speeches

511, 8hri Sanganna:. Will the
Minister of Information and Broad-
m‘l{eplensedtoaute:

(a) whether it ig a fact that the
‘Government of Orissa have been asked
to send documents in original of
Gandhiji’'s speeches, writings and let-
ters for compilation in volumes; and

_(b) if so, whether any financial as-
sistance is being given for the pur-
Ppose?

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
and (b). In the cause of the search
for material regarding Gandhiji's
works, State Governments have also
been asked to get any material that
might become available in that area
through a special committee. No
financial assistance is being given but
if it becomes necessary to incure any
sexpenditure later on it will be con-
sidered in the light of material that
becomes available.

United Mineral Workers’ Union, Gua

512. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have re-
ceived a memorandum dated the 5th
November, 1857 from the Action Com-
mittee of the United Mineral Work-
ers' Union, Gua of Bijhar;

(b) if so, what are the demands:
and
a

(c) the steps taken by Government?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) Main demands are in re<pect
of increase in wages and dearness al-
lowance, payment of Raising and
Attendance bonus to all workers, con-

e — —————— — —— it
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firmation of all workers and recogni=-
tion of the Uniteq Mineral Workers'
Union,

(c) It appears that the umion has
not been registered. Further infor-
mation is being obtained from the
Conciliation Officer concerned.

Employment of Prisoners

513, Shri Sanganna: Will the Minis
ter of Planning be pleased to state:

(a) whether any State Governments
have plans and schemes for the em-
ployment of the prisoners in the deve~
lopment works of the States; and

(b) if so, which are those States?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) and (b).
There are no specific schemes in the
Second Five Year Plan for the em-
ployment of prisoners. It is, how-
ever, understood that in some States
there has been an attempt in recent
years to employ prisoners on cons-
tructive works of public utility and
national importance with a view to
improving the methods of dealing
with them. ‘Prisons’ is a State sub-
jeet and we have no authoritative or
comprehensive information on  this
subject at the Centre,

Manufacture of Cars

514. Shri Mohammed Elias: Will the
Minister of Commerce and Indusiry be
pleased to state:

(a) how many big cars above
18 H. P. have been produced in India
since 1947; and

(b} how many small cars below
17 H.P. have so far been produced in
India during the same period?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) and
(b). Production figures with details
of horse-power are available only
from 1954, they are as urder for cars
(including station wagon types)—

e — o —

Year of 1954 1955 19¢6 1957
P oduction .
(i) abowve 18 1,612 2,312 2,657 1,19¢
H.P,
7,954 11,009 11,016

| (i) below17 1,823
: H.P
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Local Development Works in

515. Shri Ram : Will the

Minister of Planning be pleased to
state:

(a) the total value of the schemes
submitted by the Punjab State for
local development works during 1957-
68;

(b) the nature of the schemes, dis-
trict-wise; and

(c) whether total amount allotted
during the above period has been ful-
ly utilised?

The Deputy Minister of Planning
(Bhri 8. N. Mishra): (a) and (b).
Under the existing procedure, State
Governmcents are not required to fur-
nish to the Planning Commission m
advance the schemes that are propos-
ed to be executed under local deve-
lopmert works programme in a parti-
cular financial year. Nor are they
required to intimate the nailure of
such schemes district-wise. The in-
formation asked for is, however, be-
ing collected and will be placed on
the table of the House in due course.

(c) A sum of Rs. 23893 lakhs has
been allocated to the Government of
Punjab for the Programme during
the year 1957-58. The actual utili-
zation of the grant will be known
orly dfter the financial year is over.

Capital Goods—Heavy Electrical
Plant Committee

516. S8hri Jhunjhunwala: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of meetings of the
Capita! Goods—Heavy Electrica] Plant
Committee during 1957;

(b) the number of cases that came
up for consideration by the Commit-
tee; and §

(c) the number of cases which were
not accepted?

The Minister of Comumerce and In-
dustry (Shri Morarji Desal): (2) to
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(c). The Committee meets as often
s necessary. The number of cases
approved in 1957 was 186 and the
number of cases not approved was 940

Community Radio Sets

517. Shri L. Achaw Singh: Will the
Minister of Information and Broad-
casting be pleased to sfate:

(a) the number of community lis-
tening sets so far distributed at sub-
sidised rates in Manipur, Tripura and
Himachal Pradesh respectively; and

(b) the number of them in the res-
pective territories which are still
functioning?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
number of community listening sets
supplied by this Ministry at subsidis-
ed rates to the Manipur, Tripura and
Himachal Pradesh Administrations up
to the 31st March, 1957 which had
been distributed up to the 31st Janu-
ary, 1958 were*

Manipur 107
Tripura 22
Himachal Pradesh 508
(b) Except 7 sets in Mampur, all
the other sets distributed were func-
tioning on the 31st January, 1858,

Coir-mats and Mattings

518, Shri Vasudevan Nair: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have ins-
tructed the State Governments to en-
courage the use of Coir-mats and
mattings in Government offices, jails
etc.; and

(b) if so, whether Government have
received any information from the
State Governments about the steps
tuken by them in the matter?

The Minister of Commerce and In-
dustry (Shri Morarji Deszl): (a) The
State Governments have been re-
quested to encourage use of Coir-
mats and mattings in Government
buildings, prisons and workers’
quarters.

(b) Replies have been received
from the Governments of Kerala and
Punjab and Laccadive, Minicoy and
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Amindivi Islands Administration
only. Replies from other State Gov-
ernments are awaited.' A statement
showing summary of the replies re-
ceived so far iz attached. [See Ap-
pendix III, annexure No. 23.]

Tea Delegationg

518. Shri Biren Roy: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of tea delegations
which were sponsored by Govern-
ment during the last three years; and

L]
(b) what were the total expenses
on these delegations and how much

increase in the export of tea has
resulted?

The Minister of Commerce and In-
dustry (Shri Morarjlt Desai): (a)
Four,

(b) Total amount spent on thesc
delegations were Rs. 1,17,212. The
exports depend on severa] factors
and i1t ;s not possible to assess the
success of a delegation i1n terms of
quantitative rise mn exports.
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Hindustan Amtiblotics (Private) Limit-
ed, Pimpri

521. Shri P, B. Banerji: Will the
Minister of Commerce and Industry
be pleased to state:

<a) the number of freeze drying
machines installed and working at
present in the Hindustan Antibiotics
(Private) Ltd, Pimpri;
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(b) the parts of these machines
which were purchased in India and

those which were imported from
abroad;

(¢) the number of persons engaged
in the maintenance of these machines;

(d) the quantity of products inelud-
ing Penicillin produced during the
last three years;

(e) whether there are other con-
cerns which are engaged in the
manufacture of such products and if
so, their names; and

(f) the total value of products sold
in India and abroad separately during
the above period?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) Nil.

(b) and (c). Do not arise.

(d) The HAPL manufactures only
Penicilin The production in terms
of the finished Penicillin passed for
clinical use during the last three
years has been as under:

1954-55 nil
1955-56

1956-57

0-62 million mega units
9-89 million mega units

(e) Two other firms have been
hcensed for the manufacture of
Penicillin. These are the Alembic
Chemical Works Company Ltd,
Baroda and Standard Pharmaceutical
Works Ltd., Calcutta. Neither party
has, however, started production so
far.

The following five firms are engaged
in wvialling and marketing bulk Peni-
cillin obtained either by importing
from abroad or from the Pimpri Fae-
tory:—

1, M/s. Alembic Chemical Works
Co. Ltd, Baroda;

2. M/s. Dumex Private Ltd,
Bombay;

8, M/s. Standard Pharmaceutical
Works Ltd.,, Calcutta;

4 M/s. Sarabhai  Chemicals,
Ahmedabad; and
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8. M/s. Glaxo Laboratories (I)
Ltd.,, Bombay.

(1) Value of Pimpri Factory pro-
ducts sold in India:—

1054-85 NiL
1955-56 Rs 32,02,000.
1956-57 Rs 54,09,000

Value of Pimpri Factory products
sold abroad'—

1954-55 Nil

1955-56 Nu

1956-57 Ni1
Experts of LL.O.

522, Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

{(a) the names of the experts of
International Labour Organisation
who have been wuppointed in the
Ministry,

(b) the particulars of their exper-
ence,

(¢) the amount of money being
spent on them, and

(d) the nature of work done or to
be done by them?

The Deputy Minister of Labour
(Bhri' Abld All): (a) to (d) A state-
ment giving the required information
is laid on the Table of the Sabha
[See Appendix III, annexure No 24]

Displaced Persons in Punjab State

523. Sardar Igbal Singh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state the
total amount sanctioned to the Punjab
State and amount actually spent dur-
g the period 1847 to 1857 on the
rehabilitation of displaced persons in
the form of (1) loan to them, (n)
relief to them, and (1u) their train-
ing, education centres and scholar-
ships?

The Minister of Rehabilitation and
Minority Aftairs (Shri Mehr Chand
Kbanna): Information on general
lines 15 contained in the Annual Re-
ports of thus Ministry, coples of which
are mude available to the Members of
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Parliament. Collection of detailed
information relating te the Punjab
State 13 likely to involve time and
labour which 15 not considered com-
mensurate with the results to be
achieved.

Shoe Making Indwstry

524. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state the amount of
assistance given by Government for
the shoe making industry in the Pun-
Jab State during the current financiak
year?

The Minister of Commerce and
Industry (Shri Morarjli Desal): The
Government of India have sanctioned
the following assistance for the shoe
making industry in the Punjab State
during the current financial year-—

G an' Loan
Rs Rs
(1) Establishmentofat a-
ining-cum-ploduction

centre for manufacture

of foowea in the 15,356 <100

Dhun  pilot  Project
area, Malerkotla

(u) Scheme for Quahty
Merking of leather 8,200
goods

Rohtak-Gohana Line

525. Ch. P. B. Daulta. Will the
Minister of Rallways be pleased to
state-

(a) whether Rohtak-Gohana line is
under construction, and

(b) if s0, by what time 1t is hkely
to be completed?

The Deputy Minister of Rallways
(8hri Shahmawas Khan): (a) Yes,
Sir.

(b) By about July 1988.
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Railway Bridges

535. Shri Hem Raj* Will the Minus-
ter of Railways be pleased to state:

(a) the number of main Railway
bridges which exist on the Kangra
Valley Railway between Nurpur Road
and Guler Stations, and

(b) whether Government propose
to turn these railuay bridges into
Rail-cum-road bridges m view of the
scanty means of communications in
the interior of this hilly Distriet?

The Deputy Minister of Raillways
(Shrl Shahnawaz Khan): (a) The

-
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:

hon. Member is presumably referring
to “Major” *Bridges, There are 10
such bridges.

(b) There is no such proposal at
present,

*Only those bridges are considered
as Major Bridge which have either
a total waterway sixty linear feet or
more or a clear space of 40 feet,

Ravalgaon Sugar Factory
536. Shri Jadhav: Will the Mimster

of Food and Agriculture be pleased
to state: ’

(a) what is the capacity of the
Ravalgaon Sugar Factory in cane-
crushing and sugar production per
day;

(b) for how many days did the
factoay run m the season of 19566-87;

(¢) the quantity of sugar produced
during the above period, and

(d) what quantity of sugar-cane
was purchased by the factory from
the agriculturists during the period
of 1953 to 1957 with a break-up of
every year and through what agen-
cles”

The Minister of Food and Agrienl.
tare (Shri A. P. Jain): (a) The cane
crushing and sugar production capac-
ity of Ravalggan Sugar Factory at
present 1s 888 tons cane and 102 tons
sugar per day respectively

(b) 175 days
(c) 17,092 tons

(d) The quantity of sugarcane pur-
chased by the factory from agricul-
turists during the period from 1853
to 1957 and the agencies through
which such purchases wcre made, are
shown below:—

Cane purchased
Season from agricul-
turists (tons)

Agency through
which furchased

1942-53 275255

1953~54 I19.Y .2
1954-55 48,091
1055-<6 77,102
1956-57 82,433

Pa ily th ough 4n t and partly from
agicultu 1ais darectly by the factory

No outside sgency was employed and
the ent1 ¢ Quan ity was purchased by the
factory di ectly from sgniculturists.
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Sugarcans

537, Shri Jadhav: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether it is a fact that there
gre representations by the agricul-
turists of Bombay State to increase the
rate of sugarcane up to Rs. 56 per
ton; and

(b) the quantity of sugar produced
by a ton of sugarcane in the State?

The Minister of Food and Agricul-
ture (Shei A. P. Jain): (a) The
Central Government have not received
any such representations.

(b) 2:5 to 34 maunds.
Train Halt at Sidhari

538. Shri Kallka Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have con-
sidered the matter of opening a Halt
Station at Sidhari to the east of
Azamgarh Station and have made an
on the spot inquiry and reported the
matter in detail;

(b) what was the report in detail
of the officer who made the on the
spot inquiry;

(c) whether a copy of the report
will be lnid on the Table;

(d) whether Government  have
taken a decision in the matter; and

(e) if so, what is it?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
question of providing a halt station at
Sidhari is under examination.

(b) 1o (e). Do not arise.

Rallway Passenger Amenitles

539. Shri Onkar Lal: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is no water tap at the extended
third class waiting hall at Kotah
Junction; and

(b) if so, the action proposed to be
taken in this regard?

The Deputy Minister of Rallways.
(Shri Shahnawas Khan): (a) Yes, Sir,
To avoid insanitary conditions in the
third class waiting hall, no tap has
been provided. Adjoining to the wait-
ing hall not only a tap but modern.
type of sanitary facilities also exist.

(b) Does not arise.

Warehouses in Rajasthan

540. Shri Onkar Lal: Will the Minis--
ter of Food and Agriculture be pleas-
ed to state what are the places select-
ed in Rajasthan State for the con-
struction of warehouses?

The Minister of Food and Agricnl-
ture (Shri A. P. Jain): Final selection
has not yet been made but it has been
tentatively decided by the Central
Warchousing Corporation to have
warehouses at the following places in.
Rajasthan State during 1958-59:

(i) Kotah, -
(ii) Sri Ganganagar.

Walting Rooms at Stations

541. Shri Onkar Lal: Will the
Minister of Raillways be pleased to
state:

(a) whether Government are aware
of the fact that therc are no waiting
rooms on Baran and Salpura Rail-
way Stations of Kotah District on
Western Railway; and

(b) if so, whether Government pro-
pose to provide waiting rooms on
these stations?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) Volume of upper class passen-
ger trafic dealt with at Baran and
Salpurg does not justify the provision
of upper class waiting rooms, The
question of extending the III Class
waiting hall at both these stations will
be placed before the Railway Users”
Amenities Committee.
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Goodis Shed, Chhabra Guger
Station

542 Shri Onkar Lal: Will the
Mimster of Rallways be pleased to
:State:

(a) whether Government are aware
of the fact that there i3 no goods
shed at Chhabra Gugor Railway
fitation of Kotah District on the
Western Railway; and

(b) if so, whether Government pro-
pose to provide goods shed on that
station?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) Yes,
Sir.

(b) It 13 proposed to provide a
goods shed at Chhabra Gugor m 1858-

59.
Soil Conservation in Rajasthan

543. Bhri Onkar Lal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted for soil
conservation 1n Rajasthan for the cur-
rent year; and

(b) the amount already spent there-
on up-to-date?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Rs. 476
lakhs. :

(b) About Rs, 128 lakhs upto 3ist
December, 1057.

Rice Production in Rajasthan

544. Bhri Onkar Lal: Will the
Minister of Food and Agriculiure be
pleased to state what is the annual
preduction of rice in Rajasthan State
before and after its re-organisation?

The Minister of Food and Agricul-
duare (Shri A. P. Jain): The annual
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I i
1955-56 (Before

reorganization) 8569
1956-57 *(After

reorgandzation) T 8630

Note: Reorgenization took place on
1st November, 1958.

*Based on Final Estimates.
Construction of Bridges in
Rajasthan

545. Shri Onkar Lal: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the total amount of money
gwen to Rajasthan State for construc-
tion of bridges over rivers in the
First Plan period;

(b) the number of bridges com-
pleted during the First Plan period;

(e¢) whether the Government of
Rajasthan have approached the Cen-
tral Government for sid for the con-
struction of bridges over the rivers
during the Second Five Year Plan;

(d) it so, the names of the rivers
where bridges have been proposed for
construction; and

(e) the action taken by the Central
Government thereon?

The Minister of State in the Minis-
try of Transport and Commanications

(Shri Raj (a) About
Rs. 986 lakhs for bridges on roads
other than National Highways.

(b) One—A  submersible bridge
over the Doo river on the Durgapur-
Kherwara road.

{c) No, 8ir. .
(d) und (e). Do not arise.
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Indian Council of Agricultural
Research

551. Shri Radha Raman: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether meeting of the Gov-
erning Council of Indian Council of
Agricultural Research was held re-
cently for the purpose of discussing
research schemes submitted by wvari-
ous State Governments;

(b) if so, how many schemes were
there actually and how many were
actually discussed and with what
results;

(¢) whether Delhi Adninistration
submitted any scheme; and

(d) who represented Union terri-
tories?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes.

(b) All the 324 schemes received
were considered but the Governing
Body allotted funds to 193 schemes
only.

(c) No.

(d) Each Union Territory is repre-
sented on the Governing Body of the

e W
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Council by the Lt. Governor/Chief
Commissioner/Administrator as the
case may be. Only one repressntative-
of the Union Territories, viz.,, the Chief”
Commissioner, Tripura, attended the:
meeting.

Bone Fertilizer Factory, Narela, Delhi:

552. Bhri R. C. Majhl: Will the
Minister of Heajth be pleased to state:

(a) whether any decision to renew
the licence of the bone fertilizer fac-
tory, Narela (Delhi), has been taken;

(b) whether any representations.
have been received from Harijans as.
well as non-Harijans about this; and

(c) if so, the action taken thereon?

The Health Minister (Shri Karmar-
kar): (a) Yes, Sir.

(b) Representations were received:
from the residents of Narela Town-
ship pressing for the closure and
removul of the factory as its running
was detrimental to their health.
Counter representations were also
reccived from Harijans and Mochis of
the surrounding villages requesting
that the factory may be allowed to
continue as it provided means of liveli-
hood to them.

(¢) The District Board, with the
approval of the Dvclhi Administration,
have dccided not to renew the oil
engine licence of this Factory. The
effect of this will be that power from
the oil engines will not be available
for bone crushers.

Malaria and other Anthropold-borne
Diseases Sub-Committee

~-+« J Shrl §. C. Samanta:
" Shri Barman:

Will the Minister of Health be
pleased to lay a statement on the
Table showing:

(a) the decisions taken at the Mala-
ria and other Anthropoid-borne Dis-
eases Sub-Committec meeting held in
Delhi in Derember, 1957;
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(b} the action taken or proposed to
be taken by Government on these
decisions especially in respect of (i)
behaviour of mosquitoes and their re-
sistance to insecticides with special
reference to the Indian species of
-anophelises and enlicines and (ii) the
logistics of malaria eradication pro-
grammes; and

(c) the nature of contribution made
«during the meeting and thereafter by
such participants as T.C.M., W.H.O.
and the Rockefeller Foundation?

The Minister of Health (Shri Kar-
markar): (a) to (¢) A statement is
placed on the Table of the Lok Sabha.
{See Appendix III, annexure No. 30.]

Ban on Private Practice by Medical
Officers

J Shri Gajendra Prasad Sinha:
554.  shri P. L. Barnpal:

Wil the Minister of Health be pleas-
ed to state whether there 1s any ban
on private prauctice for the doctors
-employed under Ministry of Health”

The Minister of Health (Shri Kar-
markar): Yes, Sir, the Medical Officers
employed under this Ministry are pro-
hibited from having private practice
In lieu of private practice, the medical
officers are granted a non-practising
allowance

Inspectors of Station Accounts

555. Shri S. M. Banerjee: Will the
Minister of Rallways be pleased to
state;

(a) whether there 1s a flying squad
of Inspectors of Station accounts to
check the receipt on the Raillways;
and

{b) if so, whether a similar Squad
of Inspectors of Stores Accounts will
be formed to check the expenditure
side?

The Deputy Minister of Railways
{Bhri Shahnawaz Khan): (a) Yes.

The check of Receipts is, however,
carried out mainly in the Traffic
Accounts Office supplemented by
periodical check, through the Inspec-
tors of Station Aueounu.u!mehhﬁﬁll

2230

records and documents at the stations
as cannot be sent to the Accounts
Office. To reinforce the ‘on-the-spot’
check, a flying squad of Inspectors has
also been created recently for carry-

ing out surprise inspections, etc. at
stations.

(b) There are already Stock Veri-
fiers and Inspectors of Stores Accounts
on each Railway, who check com-
pletely the stocks at Depots ete. at
prescribed intervals. The checks
exercised at present are quite adequate
for detecting and preventing irregu-
larities in stores transactions. A
separate reserve force for exercising
surprise checks 1s not considered
necessary
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Assam Rail Link

g J Shri Heda:
\ Shrimat! Mafida Ahmed:

Will the Minister of Rallways be
pleased to lay a statement showing..

55

(a) the number of occasions and
the duration on each occasion in
which through running of trains over
the Assam link line remained sus-
pended due to breaches during the
monsoon period, viz., April to Sep-
tember, 1957;

(b) the cost involved in restoring
the lines;

(c) the loss of earnings due to the-
«nxpension of traffic;: :
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(d) the amount paid to‘the Steamer
‘ompany for carrying the held-up
affie; and

(e) the measures s0 far taken to
rengthen the Assam rail Link?

The, Deputy Minister of Railways
Shri Shabhnawas XKhan): (a) to (e).
aformation is being collected and
i1l be laid on the Table of the Lok
! Sabha.

Paediatricians

559, Bhrl V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) whether Government has any
information about the number of pae-
diatricians (allopathic) with special
qualification or training i1n paediatrics;
and

(d) if so, number of medical per-
sonnel specially qualifying in paedia-
trics annually?

The Minister of Health (Shri Kar-
markar): (a) Information about the
exact number of paediatricians (allo-
pathic) with special qualification or
training in  paediatrics 1s not avail-
able

(b) It 15 estimated that about 25
candidates take the Diploma in Child
Health and one or two Candidates take
the MD  degree in paediatrics
annually

Co-operative Joint Farms

560 Shri B. C. Mullick:
® \ Shri Surendranath Dwivedy:

Will the Minister of Food and Agri-
~ culture be pleased to state:

(a) total number of co-operative
oint farms started in India since
047;

(b) how many of them later on
eased to function as such; and

(c) the reasons therefor?

The Minister of Food and Agricul-
ure (Shri A. P. Jain): () to (c) No
urvey has been undertaken to ascer-

tain the number of Co-operative Joint
Farms started in India since 1947, or
those that have ceased to function as
such later on.
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Bridge on River Godavari

Shri E. M. Rao:
Sek {Shrl B. §. Murthy:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No 1156 on the 3rd September,
1957 and state’

(a) the progress made <o far in the
construction of road brnidge on the
Gautam: Branch of the river Godavan
at Alamuru m East Godavari District
of Andhra Pradesh;

(b) the amount spent on 1t so far,

(c) whether the Government of
Andhra Pradesh have asked for finan-
cial aid fo¥ the construction of another
bridge on the Godavar: river at Bhad-
rachalam; and

(d) 1f s0, the details thereof?
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The Minister of State in the Minis-

~46 wells out of 49 wells 15 In progress
-and nearly 2800 Rft out of 4204 Rft
+of well sinking has been completed
8 wells have been sunk to the full
~designed depth of 115 below bed and
rthe bottom plugging and sand filling
+of these wells has been completed
The work of sinkmg on the remaining
wells 15 1n progress The overall pro-
gress 15 about 20 5 per cent up to the
month of January, 1958

{b) Rs 48,85,800
«¢) Yes, Sir

(d) The work 1s estimated to cost
Rs 6550 lacs The Government of
Andhra Pradesh have asked for grants
from Central Road Fund (Ordinary)
Reserve to the extent of 50 per cent
of the cost of the project and for the
other 50 per cent they have asked for

2236

financial aud from the Centre iumder
Article 275(1) of the Constitution. The
State Government's request was
received only recently The grant
asked for being large, the matter needs
detailed examination

Fertilisers for Punjab

563. Shrl D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state

(a) what is the quota of fertilizer
fixed for Punjab Btate for the years
1857-58 and 1958-58, and

(b) whether thiz would meet the
requisite demand?

The Minister of Food and Agricul-
tare (Shri A P. Jain): (a) The
demand and the quantities of fert-
lisers likely to be supplied are as
follows —

Name of the 1957-<8 e 1958-19
fe tilise- Demand Total quanuty l Demand | Quantity Likely to be
that will be made available
| supplied I
i S [P — S —m————— i L — —
(Tons) { Tons) (Tons) (Tony)

Sulphate of
Ammonia 41200 41200 4 000 182300
Lrea 2630 2630 7000 5200
Ammonmum Sul-
pha te Nitrate 5200 1136 7000 6000
Calcum Ammo-
nium Nitrate 40c0 4000 2C0C0 20000

{b) The demands will be met to the
following extent (expressed in terms
«of plant nutrient nitrogen) —
1957-58 91 per cent

1958-59 68 per cent
Railway Quarters

564. Bhri D. C. Sharma: Will the
Mimuster of Railways be pleased to
refer to the reply given to Unstarred
Question No 983 on the 3rd December,
1957 and state

(a) the number of new Railway
quarters constructed so far and pro-

posed to be constructed during the
8Second Five Year Plan period after
1st November, 1857, and

(b) the amount so far spent?

The Deputy Minister of Rallways
(S8hri Shahnawaz Khan): (a) About
16,000 quarters have been constructed
from the beginning of the Second
Five Year Plan upto 31-10-1957, and
48,500 more quarters are proposed to
be constructed during the remaining
period of Second Five Year Plan.
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{b) An expenditure of about
Rs 8,80,00,000 has been incurred on
the construction of quarters from
1-4-19868 to 30-9-198%

Foreign Tourists

565. Shrl D. C. Sharma: Will the
Miruster of Transport and Communi-
eations be pleased to state the num-
ber of foreign tourists who wisited
Bhakra Nangal during 1957-58 so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 736 foreign
visitors from April 1857 to January,
1958
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Level Crossing, Davangere

568. Shri Mohamed Imam: Wil
the Minister of Kailways be pleased
to state,

(a) whether 1t 1s a fact that much
inconventence 1s caused to the pub-
lic by the presence of a Ralway
level-crossing very near to the Rail-
way Station at Davangere city
(Southern Railway), and

(b) whether an overbridge 1s pro-
posed to be constructed at this place?
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The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes, Sir.
complaints have been received regard-
ing the inconvenience caused to the
public.

{(b) The level crossing is proposed
to be replaced by an under-bridge at
the request of the State Government.
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Telecommunication Training Centre,
Jabalpur

572. Shri 8§ M. Banerjee: Will the
Mimster of Transport and Communj-
catiens be pleased to state

(a) whether the Telecommunication
Tramning Centre, Jabalpur, is an mde-
pendent 1institution under the direct
supervision of Director General of
Posts and Telegraphs, New Della
and

(b) 1f not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) To give 1t the benefit of advice
from the Additional Chiet Engineer,
Technical and Development Circle,
who was generally expected to be
fully conversant with the latest tech-
nical developments and who was on
the spot

Additional Trains between
Kazipet and Balharshah

573. Shri T. B. Vittal Eao: Will the
Minister of Railways be pleased to
state

(a) when it 1s proposed to run an
additional passenger train between
Kazipet and Balharshah section, Cen-
tral Railway; and

(b) whether any representations
have been received in thus connection?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan) (a) With
effect from 1-4-1958

(b) Yes

Running Allowance

574 Shri 8 M. Banerjee: Will the
Minister of Rallways be pleased to
state

(a) whether Government have
received any representation from the
Brakesmen (Traffic) of Asansol Divi-
sion, East Indian Railway, requesting
for adjustment of running allowances,
and

(R if so, the achon Government
propose to take in that matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) Government have recently
revised the scales of pay and running
allowance of Brakesmen in consulta-
tion with recognised labour, and
henceforth there will be one scale of
pay, vz, Rs 50—80 for Brakesmen
Instead of the two scales of Rs 60-80
(Grade ‘A’) and Rs 40-60 (Grade ‘B")
and Running Allowance will be com-
puted at the rate of Rs 1/4/- per 100
miles umiformly instead of Rs 1/4/-
and 1/2/. applicable hitherto

Recrultment of Signallers

575. Shri 5. M. Banerjee: Will the
Minister of Railways be pleased to
state*

(a) whether it 13 a fact that the
Rallway Service Commuission, Allaha-
bad, called for apphecations for the
post of Signallers, vide Employment
Notice No 5/57-58,

(b) it so, the number of applica-
tions received against this notice, and

(c) the n;amber of persons called
for interview?

The Deputy Minister of
(Shri Shahmawas Kbhan): (a) Yes
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(b) 2,370
(c) 348

Training in Co-operatives
576. Shri Bali Reddy: Will the

Minister of Food and Agriculiure be
pleased to state

(a) the number of Co-operative
workers tramned so far under the
Pilot Projects in varous states, and

(b) the duration of trammung and
the stipends provided, if any”
The Minister of Food and Agri-

culfure (S8hri A P. Jain): (a)
7,551, upto the end of December, 10587,

(b) The duration of trainng classes
for different categores of co-operative
personnel 18 as under —

Office bearers Class

Managing Commuttee
Members Class
Members Class 3 days
Only Office bearers are pad a
stipend @ Re 1/- per day of attend-
ance

5 to 8 weeks
1 week

Sugareane

577. Bhri Bali Reddy: Will the
Minster of Food and Agriculture be
pleased to state

(a) the varieties of sugarcane that
are considered best from the pomnt of
view of greater sucrose content in the
cane (sugar recovery), and

(b) whether the same varetes
maintain equal tonnage per acre
(weight) from the growers' pomnt of
view?

The Minister of Food and Agri-
culture (Shri A P. Jain): (a)
The varieties under commercial culti-
vation considered best from the point
of greater sucrose content in cane
(sugar recovery) are Co 313, Co 419,
Co 527, Co S 321 and BO 11)

(b) All the above varieties maintamn,
more or less, good tonnage per acre
(weight) from the growers’ point of
view, with the exception of Co 313

25 FEBRUARY 1958 Wnitten Answers 2344

whuch 15 hgh sugared but meoderate
in cane-yleld However the yleld per
acre depends upon the capacity of the
variety afid/or local soil And chimatic
conditions.

Sugarcane

578 Shri Bali Reddy: Will the
Minister of Food and Agricplture be
pleased to state

(a) whether any steps had been
taken to advise the sugar-cane
growers to mmprove their acre-yields
and the sucrose-content of the cane;

(b) whether any, and if so, what
steps have been taken in this regard;

(¢) whether there 15 any decrease
in the sugar recovery figures mn 1856-
57 than the previous seasons In
Andhra Pradesh, and

(d) the steps taken so far to main-
tamn the recovery figures?

' The Minister of Food and Agri-
cultare (Shri A P. Jaim): (a)
Yes, Sir

(b) Sugarcane Development
Schemes have been 1n operatipn 1n all
the Sugarcane producing States of the
country These schemes are designed
to achieve higher per-acre yields and
sucrose-content by adopting measures
like

(1) distribution of
disease-free seeds
cultivators,

(u) proper manunng gnd adopting
mmproved cultural practices,

(in) protection of crops against
pests and diseases, and

(1v) 1ntensive manuring and com-
post drive

(c) Yes, Sir Sugar recovery was
9 20 per cent cane 1n 1956-37 as against
948 and 10 15 per cent m the 1953-568
and 1954-55 seasons respectivaly,

(d) The fall 1n recovery of sugar
during 1956-57 as compared to the pre-
vious two years is partly due to the
prolongation of the season and partly

improved
to <dane
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due to climatic conditions obtaining in
1956-57. If, due to surplus cane, crush-
ing is extended to summer months,
there is inversion of sugar in cane
due to heat and consequently there is
a fall in recovery. Licences have
been issued for establishment of new
factories and also for effecting subs-
tantial expansions in existing units
which will enable all available cane
to be crushed within the optimum
period.
Error Notices

579 Shri 8. M. Banerjee: Will the
Minister of Rallways be pleased to
lay a statement showing the num-
ber of Error Notices sent and the
amount debited to Booking Clerks
and Ticket Collectors ever since the
telescopic fares came into existence,
viz, 1st Aprnil, 1955 up to date m all
the Indian Railways and state the rea-
sons for such vast number of errors
on the part of the staff”

The Deputy Minister of Raillways
(8hri Shahnawaz Khan): A state-
ment is placed on the Table of the
Lok Sabha [See Appendix III,
annexure No 32] Taking into consi-
deration the magnitude of the Passen-
ger Traffic, the number Jof Error
Notices issued can hardly be reckoned
as large

Rural Post Offices

580. Shrli Sanganna: Will the Min-
ister of Transport and Communieca-
tions be pleased to state:

(a) whether it is a fact that there
are no good houses in the rural areas
specially in the Tnbal areas for
locating the Post Offices; and

(b) if so, the steps taken to ensure
that rural Post Offices are located in
safe and strong houses”

The Minister of State in the Minis-

(Shri Raj Bahadur): (a) Presumably
reference is to the Extra Departmen-
tal Post Offices. The Government does
not provide accommodation for such
offices. The Extra Departmental Post-
masters who are responsible for safe
custody of Government cash and valu-
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ables, arrange for such accommoda-
tion.

(b) Does not arise,
Loss of Money Bag

581. Shri Sanganna: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether it 1s a fact that a mail
bag containing insured money and
other valuables was lost from the
Koraput Post Office (Orissa) in Janu-
ary, 1958; and

(b) if so, with what results?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) 4 Registered letters, 1 insured
letter for Rs 400 and 20 Money Order
forms were lost besides articles of

unregistered mail .

Railway Accident

582 Shri Wodeyar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether there was a railway
accident on the 13th January, 1858
between Sagara and Shimoga Stations
(Southern Railway);

(b) if so, whether Government have
found out the reasons for such an
accident; and

(e) what is the age of the engines
<erving the Birur-Talguppa reilway
Iink?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) On 13th
January, 1958, at 620 hours while
No 2990 Dn Goods trains was on run,
wagon No. CR1210 which was thirty
second from the engine derailed at
mile 62/1 between Kumsi and Arasalu
Stations on the Birur-Talguppa Metre
Gauge section of the Southern Rail-
way

(b) The accident was due to uneven
loading of the derailed wagon.

(c) 45 years (average).
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Money Orders

583. Shri Kumbhar: Will the Min-

ister of Transport and Communications
be pleased to state:

(a) whether it is a fact that some
remitted Money Order Forms were
found in the attached Mail Coach
No, 2804 at Kharagpur Railway Sta-
tion in Eastern Railway on the 16th
December, 1857;

(b) whether the remittances were
paid to the Payees or returned to the
remitters actording to these forms;
and

(c) if not, the reason thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes—in the
Kharagpur Railway Workshops.

(b) All the eight money orders of
a total value of Rs. 305/- have been
sen{ to the Postmaster, Cuttack, for
payment to the payees The Director,
Posts and Telegrahs, Cuttack, has
been asked to intimate immediately
whether the payment has been made;
and his reply is awaited.

(c) Doeg not arise.

Agricultural Loans in Tripura

584. Shrl Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of certificates issued
against tribal peasants who have fail-
ed to repay agricultural loans of pre-
integration period in Tripura; and

(b) the number of certificates issued
against peasants who have failed to
repay agricultural loans of post-inte-
gration period in Tripura?

The Minister of Food and Agri-
culture (Shri A P. Jain): (a)
1,1886.

(b) 1,8680.
Advisory Boards

585. Bhrl T. K. Chaudhurl: Will the

Minister of Community
be pleased to state:
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(a) whether there are any State or
States where members of Block Ad-
visory Bodies representing special
interests, such as multi-purpose rural
Co-operative Societies are appointed
on the basis of election, or all such
appointments are made on the basis of
nomination by the local administration
or the Executive Government; and

(b) whether the Union Ministry of
Community Development exercise any
control or supervisory jurisdiction
over such appointments?

The Minister of Community Develop-
ment (Shri S. K. Dey): (a) Informa-
tion from all States is not available,
In most of the States representatives
of special interests are nominated by
the local officers or the State Govern-
ment,

(b) Ministry of Community Develop-
ment does not exercise any control or
supervisory jurisdiction over the selec-
tion of members of Block Advisory
Committees. A pattern for the compo-
sition of these Committees as will
ensure that all sectors are fully re-
presented, as far as possible, has been
indicated to State Governments and
the Ministry of Community Develop-
ment influences the State Governments
to conform to this pattern.
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Distribution of Rice

S Bhrl Vasudevan Nair:
"\ Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantities of rice distributed
by the Central Government to the
varioug State Governments from
June, 1957 to December, 1957 State-
wise;

(b) what 1s the demand from the
Kerala Government for the month of
January, 1958; and

(c) how much was actually given to
Kerala for January, 19587

The Minister of Food and Agri-
culture (Shri A P. Jain): (a)
A statement is attached showing
Statewise distribution of rice. [See
Appendix III, annexure No. 33.]

(b) 10,000 tons.

(¢) 5,000 tons from Central Stocks
in addition to what the Kerala Gov-
ernment had purchased from the sur-
plus Districts of Andhra Pradesh.

Transport Facilities

388, Shri Hem Barua: Will the Min-
Ister of Rallways be pleased to state:

(a) the average annual percentage
of commodities carried to and from
Assam by rail and the percentage left
unhandled by the Railways; and

(b) in case the percentage of com-
modities left unhandled is large
enough, what are the reasons for the
same?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) It is
presumed that the Hon'ble Member
wants to know the percentage of eom-
modities carried to and from Assam by
rail to the total demand during the
year and also the percentage left un-
handled by Railways to the total
demand during the same year. If so,
the figures for the year 1857 are given
below:— ‘

TRAFFIC TO ASSAM

1, Percentage of commodities

carried by all rail route
(including Indo-Pak route) 17'86
This figure does not in-
clude movements on account
of Central Government, Mili-
tary and North East Frontier
Railway account, as the
latter is not readily avail-
able. This information is
under compilation and will

be furnished later.

2. Percentage of commodities
left unhandled on 31-12-57. 221

Nore.—The balance of the traffic ex-
cluding also movements on
account of Central Gov-
ernment, Military and
North East Frontier Rail-
way account was carried by
river (including ra‘l-cum-
river-cum-rail) route.

TRAFFIC FROM ASSAM

1. Percentage of commodities

cagried by all rail route
(including Indo-Pak route) ©65-34

2. Percentage of commodities
left unhandled on 31-12-57 124

Note.—The balance of the traffic was
carried by river route (in-
cluding rail-cum-river-cum-~
rail route).

(b) In view of the very small per-
centage of commodities left unhandled
the question does not arise. Cent per
cent clearance could not have been
made due to occasional restrictions im-
posed for operational difficulty at
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transhipment points, viz, Bhagalpur,
Mokameh Ghat, etc. and interruptions
caused by breaches and accidents. The
position, however, would have further
improved if better utilisation of river
route had been resorted to.

Saswad Mall Sugar Factory, Sholapur
District

589, Al.rl Jadhav: Will the Minister
of Food and Agriculture be pleased to
state:

(a) what is the income that has been
received by the Government by way
of excise-duty from the Saswad Mali
Sugar Factory in Sholapur District in
the Bombay State during the period
of the last five years year-wise; and

(b) for what duration the factory is
running?

The Minister of Food and Agri-
culture (Shri A, P. Jain): (a)
The excise duty realised on sugar pro-
duced by Saswad Mali Sugar Factory
during the years 1953-54 to 19057-58
was as follows:—

Year Excise Duty
reslised
(April-March) (in lakh rupees)
1953-54 9:22
1954-55 8-45
1855-56 10-42
1956-57 12-73
1957-58 (for first 8
months) 20-23

(b) The duration of season of the
factory during the last five years was
as under:

Season Duration

Nov.-Oct. (Days)
1952-53 145
1953-54 151
1954-55 131
1955-56 129

1956-57 150

Divisional Superintendent’s Office,
Kotah

580. Shri Onkar Lal: Will the Minis-
ter of Rallways be pleased to state:

(a) the actual cost incurred on the
construction of the office building of
the Divisional Superintendent of Wes-
tern Railway at Kotah; and

(b) whether the construction work
was completed within the hme cpecl
fred for the purpose?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Rs. 120
lakhs approximately.

(b) No, Sir, The completion date
for the work was 30th June, 1957, but
the work was actually completed on
10th July, 1957,

Central Irrigation and Power Board

591. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1023 on the 11th
December, 1957 and state:

(a) whether any steps have since
been taken to implement the recom-
mendations of the Central Irrigation
and Power Board; and

(b) if so, the nature of steps taken?

The Minister of Irrigation and Power
(Shri 8. K. Patil): (a) Yes.

(b) In so far as the recommendation
relating to the Scheme for the basic
and fundamental research in respect
of the river valley projects and flood
control works is concerned, sanction
has been issued by Government for
the implementation of the scheme and
funds have been placed at the dispo-
sal of most of the State Governments
concerned. The remaining recommen-
dations have been forwarded by the
Central Board of Irrigation and Power
to the various State Governments and
the organisations concerned for imple-
mentation.
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Rallway Bridges on Delhi-Ferozepore
Line .

582. Bardar, Igbal Bingh: Will the
Minister of Railways be pleased to
state:

(a) whether 1t is proposed to streng-
then the bridges on the Delhi-Feroze-
pore line; and

(b) if so, the details of the program-
me?

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): (a) There is
no proposal at present {o strengthen
any existing bridge on this section

(k) Does not arise.

‘Bad Climate' Allowance

593. Sardar Igbal Singh: Will  the
Minister of Rallways be pileased to
state:

(a) whether 1t 1s a fact that special
pay m the form of a ‘bad chimate’
allowanre has been granted to non-
gazetted employees n certain tations
on thé Northern Railways,

{b) the names of those stations;
and

(¢) whether similar allowance 1s to
be provided for other ‘bad chmate’
stations on this Railway?

The Deputy Minister of Railways
(Shri shahnawax Khan): (a) No, Sir.

(b) Does not arise,

(c) The bad climate allowance is
given only for the areas declared by
the State Governments to be un-
healthy. As no railway station on the
Northern Raflway falls under this
category, the guestion raised herem
does not arise.
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Wooden, Bridge, Shahganj

504. Shri Ganpati Ram: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that mate-
rials for wooden bridge at Shahganj
Junction, Northern Railway, have
already been collected but it has not
been erected up till now;

(b) 1f so, the reasons for the delay;
and

(c) whether Government propose to
take measures to relieve the distress
of the passengers to cross the line
from one platform to another?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
It is a fact that some materials for
the foot-over bridge at Shahganj have
been collected. The erection, how-
ever, would be taken in hand on com-
pletion of the construction of the new
island platform The work is expected
to be completed by the middle of
1958.

Corruption cases on Northern Railway

585, Sardar Iqbal Singh: Will the
Minister of Raflways be pleased to
state:

(a) the number of Railway officers
dismissed in 1957 on account of their
being involved in corruption cases on
the Northern Railway; and

(b) the number out of them belong-
ing to Traffic, Engineering Personnel,
Medical and Stores Departments, sepa-
rately?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Nil

(b) Does not arise,

Forests in Andhra

506 Shri B. 8. Murthy: Will the
Minister of Food and Agricalture be
pleased to state:

(a) the amount asked for by the
Andhra Pradesh Government for

forest development during 19858-59;
and
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(b) the grants given?

The Minister of Food and Agri-
culture (Shri A, P. Jaln): (a)
and (b). The State Government has
asked for a provision of Rs. 13-80
lakhs including the Central and State
share, The full amount has been
approved. Out of this, the Govern-
ment of India will provide a sum of
Rs. 5-88 lakhs (Rs. 5:04 lakhs as loan
and Rs. 0-84 lakhs as grant). The
balance will be provided by the State
Government as their share.

—

12 hrs.
DEATH OF SHRI S. K. BANERJEA

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Santosh Kumar Banerjea, who was a
sitting member of this House from
Cooch-Behar constituency of West
Bengal He died at his residence in
Calcuita on Sunday night at the age
of 53.

Shr1 Banerjea took a special inter-
est 1n industries, especially tea
industry and was also represenfing
Lok Sabha on the Tea Board. He
also took keen interest in Red Cross
work.

We mourn the loss of Shri 8. K.
Banerjea and I am sure the House
will join me in conveying our con-
dolences to the members of the
bereaved family.

The House may stand in silence for
a minute to express its sorrow.

(The Members then stood in silence
for a munite.)

MOTIONS FOR ADJOURNMENT

EXPLOSION OF AMMUNITION AT
PaTEANKOT RATLWAY SmiNG

Mr. Speaker: I have received
notices of four adjournment motions
from Shri Ram Sevak Yadav, Shri
S. M. Banerjee, Shri U L. Patil and
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Shri Braj Raj Singh. The first one
reads:

“The situation created by acci-
dent at Pathankot Railway siding
which resulted in death of many
persons and loss to M.”

All of them relate to the explosion at
Pathankot railway siding. I have
received a letter from the office of the
Defence Minister, from Shri Venka-
teswaran, Under Secretary, stating:

“It 13 reported that a serious
explosion has taken place at
Pathankot today. The Defence
Minister wishes to make a state-
ment regarding it in the Lok
Sabha on the 25th February 1958”
(that is, today). “In order to obtain
first hand information, he 1s flying
to Pathankot at 6 am. and is
expected to be back by 12-30 on
25th February 1858, He will
make a statement soon after his
return from Pathankot.”

This 1s the information I have
received,

Shri Braj Raj Singh (Firozabad):
This explosion took place in a rail-
way siding There were some explo-
sions before also and many lives have
been lost. So, this is very important.
Will the hon. Railway Minister also
attend to this matter?

The Minister of Railways (Shri
Jagjivan Ram): May 1 say that I
ascertained the position and I find that
the Railway Ministry 1s not concerned
with this matter because the entire
loading and unloading and handling
of this thing is done by Defence
Ministry themselves. So, the state-
ment will be made by my colleague,
the Defence Minister.

Shri 8, M. Banerjee (Kanpur): May
I submit that the Times of India has
reported that out of 40 people, 31 are
civilians and 9 service personnel?
This happened at the railway siding;



responsibility of Railway Minis-
try?
Skri Jagjivan Ram: No. The siding

E
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what actually has happened.

DEATH OF AND INJURY TO ARMY PER-
SONNEL DURING FIRING TRAINING AT

“Failure of the Army authorities
at Ambala to take adequate pre-
cautions and safety measures
during training at the firing
ranges in the evening of February
22nd, as a result of which explo-
sion took place, resulting in the
death of three army personnel
and injuries to two.”

But for the fact that there were three
reported deaths I would not have read
it here. I would like to know what
actually has happened

The Deputy Minister of Defence
(Sardar Majithia): Mr. Speaker, dur-
ing the normal training of the army
personnel, field firing exercises take
place. After the firing is complete,
then the team goes out to check up if
there are any shells which have not
exploded. It was during the course
of this check-up that one of the shells
exploded while people were near
about it. That is all the facts that
we have got with us at the moment.

Shrli Braj Raj Singh: (Ferozabad):
1 want to know why precautions were
not taken. Because of that, three
lives have been lust
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Mr. Speaker: In trying to find out
whether some shells have exploded
or not, in the matter of checking up,
they have got exploded. That is the
difficulty. The House would like to
know what precautions have been

Sardar Majithia: So far as precau-
tions are concerned, clear orders have

been laid down by the Army Head-
quarters . . .

Shri Bra] Raj Singh: They are not
followed.

Mr. Speaker: Let there be no inter-
ruption.

Sardar Majithia: . which are
followed. But accidentally it hap-
pened. 1 am very sorry for this acci-
dent. From the information available,
1 take it that this is not due to the
negligence on the part of army people.
It 1s just one of the accidents that
occasionally take place. I am very
sorry. We are deeply grieved for the
people who died as a result of this
explosion.

Shri 8. M, Banerjee (Kanpur): May

I know whether any compensation has
been paid to them?

Mr. Speaker: Not so soon. We are
more concerned with the deaths,

Bhri Asoka Mehta (Muzaffarpur):
Can we not have a fuller statement?
The information is rather inadequate.

Mr. Speaker: Yes. I have also
received two Calling Attention Noti-
ces under rule 197 from two hon.
Members, Shri Vajpayee and Shri
S. M. Banerjee for answer on the 26th,
that is, tomorrow. Of course, tomor-
row is a little too early. The hon.
Minister may make a fuller statement
regarding this day after tomorrow,

Sardar Majithia: As you wish; your
wishes will be carried out. I would
like to have a couple of days more.
I will do it as soon as possible, within
the next three days.

Mr. Speaker: We will have it on
28th We are sitting on that day.
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[Mr Speaker]

With regard to the adjournment
motion, the hon. Minister says that all
precautions have been taken. Then,
a fuller statement will be made to
the House on 28th, clearing up all the
doubts that have arisen or have been
raised here. I therefore do not give
my consent to the adjournment
motion.

PAPERS LAID ON THE TABLE

Bupcer EsToMATES OF DAMODAR VALLEY
CORPORATION

The Minister of Irrigation and
Power (Shri 8. K. Patil); Sir, 1 beg
to lay on the Table a copy of the Bud-
get Estimates of the Damodar Valley
Corporation for the year 1958-99,
under sub-section (3) of Section 44
of the Damodar Valley Corporation
Act, 1048. [Placed in Library. See
No. LT-543/58]

NOTIFICATIONS ISBUED UNDER ESSENTIAL
ComMODITIES ACT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, I beg to lay on the Table under
sub-section (6) of Section 3 of the
Essential Commodities Act, 1855, a
eopy of each of the following Noti-
fications: —

(1) S.R.O. No. 2085-A, dated the
S5th September, 1956, making
certain amendments to the
Cotton Textiles (Production
by Handloom) Control Order,
1956.

(2) S.R.O No. 199, dated the 8th
January, 1058, making certain
further amendment to the
Cotton Textiles (Production
by Handloom) Control Order,
1956.

(3) S.R.O. No. 202, dated the 18th

January, 1958, making certain
further amendments to the

Cotton Textiles (Control)
Order, 1848.
[Placed in Library, See

No. LT-544/58].
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AMENDMENT TO EMPLOYEES PROVIDENT
Funp ScrEME

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to lay on
the Table, under sub-section (2) ef
Section 7 of the Employees’ Provident
Funds Act, 1952, a copy of Notification
No. BR.O 488, dated the 8th Feb-
ruary, 1968, making certain further
amendment to the Employees’ Provi-
dent Funds Scheme, 1052, [Placed in
Labrary. See No. LT-545/58].

NOTIFICATIONS ISSUED UNDER ESSENTIAL
Commonrries Act

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
Sir, I beg to lay on the Table, under
sub-section (6) of Section 8 of the
Essential Commodities Act, 1855, a
copy of each of the following Notifica-
tions: —

(1) SRO No. 3686, dated the
18th November, 1857 contain-
ing the Bombay Wheat (Sale
Control) Order, 1857

(2) SRO No 3753, dated the
22nd November, 1857, making
certain further amendment to
the Orissa Rice (Prohibition
of Export) Order, 1957

(3) SR.O. No. 4043, dated the
14th December, 1957, making
certain further amendment to
the Inter-Zonal Wheat Move-
ment Control Order, 1057.

(4) S.R.O. No. 4073, dated the
19th December, 1957, making
certain further amendment to
the Orissa Rice (Prohibition
of Export) Order, 1857.

(5) SR.O. No. 4074, dated the
20th December, 1057, making
certain amendment to the
Punjab  Rice (Movement
Control) Order, 1957.

(6) SR.O. No. 4075, dated the
20th December, 1967 contain-
ing the Uttar Pradesh Rice
(Export Control) Order, 1987
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(7) BRO No 4078, dated the
20th December, 1957 contain-
ing the Bihar Foodgrains
(Export Control) Order, 1857

(8) ERO No 4077, dated the
20th December, 1857 contain-
ing the Bihar F
(Export Control) Order, 1957

(8) SRO No 4128, dated the
28th December, 1957, making
certain further amendment to
the Tripura Foodgrains
(Movement) Control Order,
1956

(10) SRO No #4153-A, dated the
28th December, 1957

(11) SRO No 4157, dated the
30th December, 1957

(12) SRO No 55, dated the 4th
January, 1958, making certain
amendment to the Tripura
Foodgrains (Movement) Con-
trol Order, 1956

(13) SRO No 73, dated the 2nd
January 1958 containing
the Scuth Zone Rice (Res
trictions on Rail Bookings)
Order, 1958

(14) SRO No 116, dated the 11th
January 1958, making certain
further amendments to the
Rice (Southern Zone) Move-
ment Control Order, 1957

(15 SRO No 172, dated the 14th
January 1958, containing the
Rice and Paddy (Assam)
Price Control Order, 1958

(16) SRO No 251, dated the 15th
January, 1958, containing the
Rice and Paddy (West Ben-
gal) Price Control Order, 1958

(17) SRO No 263, dated the 18th
January, 1958, making certain
amendment to the Madras
Rice Mills Licensing Order,
1955

(18) SRO No 343, dated the 25th
January, 1958, making certain
further amendm-~nts to the
Oriszsa Rice (Prohibition of
Export) Order, 1957

(19) B.RO No 344, dated the 23th
January, 1938, making certain
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amendment to the South Zone
Rice Restrictions on Rail
Bookings) Order, 1858

(20) SRO No 345, dated the 25th
January, 1958, making certain
further amendment to the
Punjab Rice (Movement
Control) Order 1857

(21) SRO No 345-C, dated the
28th January, 1658, making
certain amendments to the
Rice (Restrictions on Rail
Bookings) Order, 1857

(22) SRO No 399 dated the 1st
February, 1958 making cer-
tam amendment to the Inter-
Zonal Wheat Movement Con-
trol Order, 1957

(23) SRO No 400, dated the 1st
February, 1958 making cer-
tain amendment to the Rice
(Southern Zone) Movement
Control Order, 1957

(24) SRO No 401, dated the 1st
February, 1958 making cer-
tain amendment to the Wheat
Roller Flour Mills (Licensing
and Control) Order, 1957

(25) SRO No 402, dated the Ist
February, 1958 makmg cer-
tain amendment to the Bom-
bay Rice (Export Control)
Order, 1957

(26) SRO No 408, dated the 1st
February 1958 malking cer-
tamn amendment to the Onssa
Rice (Prohibition of Export)
Order, 1957

(27) SRO No 404, dated the 1st
February, 1958, making cer-
tain amendment to the Punjab
Rice (Movement Control)
Order, 1957

(28) SRO No 436, dated the 20th
January, 1958, containing the
Delhi Rice (Export Control)
Order, 1958

(29) SRO No 438, dated the 30th
January, 1958, containing the
Delhi (Limitation of Guests)
Order, 19858
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(30) S.R.O. No. 439, dated the 30th
January, 1958, containing the
West Bengal Rice (Movement
Control) Order, 1958.

(31) SRO. No. 444, dated the 2nd
February, 1858.

[Placed in Library. See No. LT-
546/58).

ORDERS ISSUED UNDER ESsENTIAL Com-
MODITIES ACT

Shri A. M. Thomas: Sir, I beg to
lay on the Table, under sub-section
(6) of Section 3 of the Essential Com-
modities Act, 1855, a copy of each of
the following Orders:

(1) Requisition Orders for Gram
served on certain traders in
Sriganganagar (Rajasthan).

(2) Revised Requisition Orders
for Gram served on certain

traders in  Sriganganagar
(Rajasthan).

[Placed in Library See No. LT-
547/58].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya
Sabha, at its sitting held on the
19th February, 1958, agreed with-
out any amendment to the Crimi-
nal Law Amendment Bill, 1058,
which was passed by the Lok
Sabha at its sitting held on the
12th February, 1958."

(ii) “In accordance with the
provisions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Ssbhs, I am
directed to enclose a copy of the
Ancient Monuments and Archaeo~
logical Sites and Remains BiRl,
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1058, which has been passed by
the Rajya Sabha at its sitting held
on the 17th February, 1858."

ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS BILL -

LA ON THE TABLE AS PASSED BY RAJYA
SarEA

Secretary: Sir, 1 lay on the Table
of the House the Ancient Monuments
and Archaeological Sites and Remains
Bill, 1958, as passed by Rajya Sabha.

PETITIONS RE: REPRESENTATION
OF THE PEOPLE ACT AND
INDIAN POST OFFICE RULES

Secretary: Sir, I have to report the
receipt of 2 petitions in respect of the
Representation of the People Act, 1951
and the Indian Post Office Rules, 1833,

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS)—1957-58

The Minister of Rallways (Shri
Jagjivan Ram): Sir, I beg to present
a statement showing Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1857-58.

—

PROBATION OF OFFENDERS BILL
RerorT or Jomnt ComMmIrre:
Pandit Thakur Das Bhargava
(Hissar): Sir, I beg to present the
Report of the Joint Committee on the
Probation of Offenders Bill, 1957.

CALLING ATTENTION 'I'O MATTER
OF URGENT PUBLIC IMPORT-
ANCE

RESERVATION OF SEATS ror SCHEDULED
CastEs

Shri B, 8. Murthy (Kakinada—Re-
served—Sch. Castes): Under rule 197
I beg to call the attention of the
Minister of Home Affairs to the fol-
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Public Importance
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:

The statement made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes regarding the ex-
tension of the period of reservation
of seats for the Scheduled Castes
after 1860,

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Home Minister's attention was
drawn some days ago to a staterpent
reported to have been made to press
representatives in the Surat Distriet
by the Commissioner for Scheduled
Castes and Scheduled Tribes. Ac-
cording to this Report, the Commis-
moner is stated to have expressed
himself against the extension of the
ten year period of reservation for
Members of the Scheduled Castes in
the Lok Sabha and in the State Legis-
latures I have ascertained the facts
of the matter from the Commissioner
and I learn that what he actually said
at the interview was that persons who
are either in favour of or against the
extension of this reservation of seats
in Parliament and the State Legisla-
tures should first put themselves in
possession of all the data necessary to
judge exactly how far untouchability
and social disabilities arising from it
are disappearing in the country. He
said that it would be necessary to
collect the required information ac-
cording to the procedure recommend-
ed by him in his last annual report.
In the absence of such information, it
would not be poasible to judge whe-
ther there was a case for the exten-
sion of the period of reservation. In
regard to the Scheduled Tribes, how-
ever, he felt himself in a position to
state that there was a case for exten-
sion of the period.

Hon. Members will observe that the
question raised has reference to article
334 of the Constitution. The period
of reservation of seats in Parliament
and in the State Legislatures for
members of the Scheduled Castes
and Scheduled Tribes will, under this

2266
wer to Starred
Question No. 205
article, continue for a period of ten
years after the coming into force of
the Constitution, and, therefore, this
period will not expire before 26th
January, 1880. By virtue of the pro-
viso to that article, the actual repre-
sentation in the Lok Sabha and the
State Legislative Assemblies will con-
tinue until the dissolution of the
Houses which is expected to take
place in 1962, The matter will be fur-
ther examined and decisions taken be-
fore the time for the next general

certainly give earnest thought to this
important question.

If any amendment of article 334 be
necessary, it is clear that the question
will have to come before Parliament
and the House will have the fullest
opportunity of considering the mat-
ter and expressing itself on it I
would also like to assure the Members
that before any decision in the matter
is reached, the House will have full
opportunity of discussing the question.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 208

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): Sir,
in reply to a Supplementary Question
by Shr1 S V. Ramaswami on 17th
February, 1958, arising out of Starred
Question No. 205 by Sarvashri Pun-
noose, A. K. Gopalan and Warior re-
garding Rice Procurment in Kerala, I
had stated that “According to figures I
have in my possession, in 1957, about
80,000 tons have moved, and in Janu-
ary, about 18,000 tons have moved, on
private trade account from Tanjore to
Kerala.” The correct reply to this
Supplementary Question should be as
under:—

“No separate figures of move-
ment of rice from Tanjore to
Kerala are available with me
now. During 1057, about 1,74,020
tons of rice moved to Kerala from
Trichinapalli and Tanjore Dis-
tricts.”
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STATEMENT RE: ACCIDENTS IN
COLLIERIES NEAR ASANSOL

The Minister of Labour and Employ-
ment and Planning (8hri Nanda): Sir,
1 came back from Asansol and Dhan-
bad areas last night. I am laying on
the Table of the House a statement
giving detailed information regarding
the two occurrences, one in the
Chinakuri Colliery in the Asansol
area and the other mn the Central
Bhowrah Colliery in Jharia

At Chinakuri, 173 persons who are
still underground must be presumed
dead. Of those rescued one was dead
already, and three died a little later
in the hospital. The condition of three
more, who are suffering from acuts
gas poisoning, is serious. At Central
Bhowrah, 23 persons were trapped by
the rushing waters and may be pre-
sumed to have died by drowning

Two Courts to inquire into the
causes of these accidents and to fix
responsibility for their oceurrence are
being set up immediately The
Inquiry into the Chinakuri disaster
will be presided over by Justice Shn
8. N Guha Roy of the Calcutta High
* Court. The Central Bhowrah inquiry
is being entrusted to a Divisional
Commissioner from Bihar.

While these two Courts will deal
with the two tragedies, I feel we must
immediately examine the whole ques-
tion of safety in mines in relation to
management practices, workers’' train-
ing and the arrangements for check
and inspection as well as the preven-
tive measures that can be taken. For
this purpose I propose shortly to call
a conference of Trepresentafives of
mine workers, mine owners and ex-
perts. To prepare the ground for this
conference a Steering Group is being
formed immediately,

As the two recent disasters will be
the subject matter of Courts of In-
quiry, I do not propose to make any
further comments on them.

_ lieries near Asansol

Shri Muhammed Elias (Howrah:
We had also an opportunity to visit
that area and it has been reported by
the workers in regard to the
for the disaster—but it cannot be tol
just now. So we would suggest to the
Ministry of Labour to take one rep-
presentative frem the Trade Unions on
the inquiry. And this request has
been made also by the Trade Unions
of the locality We feel that if a
trade union representative is taken
on the inquiry, then the inquiry can
be properly conducted and many of
the reasons can be revealed m the
inquiry. Therefore my submission is
that the Ministry may consider this
suggestion.

il

Shrimati Parvathi Krishnan (Coim-
batore): I had also been to the area
and I found that after the Minister's
visit and after he met some of the
workers and recorded their statements,
there is a tendency on the side of the
management to intimidate the work-
ers from giving further information
before the Court of Inquiry that is to
be set up. So what I would plead
with the hon. Minister is that steps
should be taken in order to safeguard
the workers from such intimidation, se
that they will come forward and give
open evidence, as has already been
done when we had gone there.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I do not quite
understand why in the case of the
Bhowrah inquiry it is the Divisional
Commussioner who 1s going to be
incharge of the inquiry and in the
other case a High Court Judge I
would like to know the reason.

Dr. Ram Subhag Singh (Sasaram):
As regards the, question of safety in
mines, the whole matter should be
discussed here. It is no good discus-
sing it in a committee. It may be
taken up in the House, Such accidents
are occurring very frequently.

- Mr. Speaker: Let the reports be here.



I am not
referring to the Inquiry. I am refer-
ing to the question of safety in mines,

is an Inspectorate to enquire in-
to the safety of mines, and that ques-
tion may be debated here,

Shri Radha Raman (Chandni
Chowk): On a point of information,
may I know whether the Government
proposes to appoint some assessors to
be associated with this enquiry?

Shri Nanda: I shall deal with all
these questions. With regard to the
representation of workers on the en-
quiry, I can assure the hon. Member
that they will have full opportunity
of having their say and that the en-
quiry will be conducted properly. But,
I do not think it is the practice or it
would be really very suitable to have
one workers' representative on  the
committee of enquiry. At any rate,
I will give further thought to this
matter.

Regarding the question of intimida-
tion, I spent a considerable time there
in that area. I have met a number of
workers, I have spoken to them and
I have told them that they can fully
rely on us with regard to their
position and that anybody will be
free without any kind of hindrance to
have their say before the court of en-
quiry and there will be no penalisation
on that account, I can assure the
House on that score.

We are going to have assessors also.
Among the assessors there will be ex-
perts and there will be others also
who are Members of Parliament and
one or two experts in the case of the
Asansol accident.

We have a High Court Judge in one
case and only a Divisional Commis-
sioner in the other case because I
found that this other case of Dhanbad
accident was, from all account, a very
straight-forward matter. It was a
very clear position and it did not re-
quire any, very complicated handing.
So, I thought that it would be quite
endugh to have a Commissioner.
There will, of of course, be assessors
to help the second enquiry also.
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Shri B. Das Gupta (Purulia): On a
point of information, I understand
from the newspapers that a memo-
randum has been submitted from the
Managers Association to the hon. Min-
ister. I think it will be better if the
hon. Minister circulates that memoran-
dum to the Members.

Shri Nanda: I forgot to deal with
the suggestion that the House should
take up discussion of this matter,
Certainly. It will be more ugeful and
helpful if that is done after I have that
material with me on the basis of which
discussion could take place in the
House. On the material which I have—
I have collected considerable material
in the course of my stay there, met
representatives of the Mining Mana-
gers Association and others—immedia-
tely I decided that without loss of
time we should proceed to look into
all aspects of the question with the
help of those who can assist in the pro-
cess. All this process, my idea Iis,
should not take a long time. In two
or three months at the most, all the
examination with the help of the
partie; concerned and experts should
be completed. 1 am thinking of hav-
ing the Industrial Committee on Coal
to meet immediately after that so that
we can finalise all these suggestions
with a view to immediate action.
These things can certainly be taken
up in the House for discussion.

Dr. Ram Snbhag Singh: When I
made the suggestion that it may be
discussed on the floor of the House, the
reason why I put it forward was, be-
cause, about two years ago, two or
three similar accidents had occurred,
and at that time, I had visited one of
the mines. There, the Inspectorate
was, according to me, not functioning
properly. Subsequent to that, I raised
that matter in the form of questions
and the reply that I got was thatall
the mines were properly being examin-
ed. Again, such serious accidents have
occurred. Therefore, I think we must
not await the result or outcome of the
enquiry. We must straightaway pro-
ceed to discuss the working of the
Mines Inspectorate.

- - ara
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Shri Nanda: I will have no objection
to an immediate discussion if it would
be helpful to avert a single accident. I
thought the House may be in a better
position to discuss that if they have got
something more to which I am going
to attend immediately. They will
have also complete information on the
working of the Inspectorate on the side
of the administration and all the infor-
mation that can be gathered from any
source will be analysed properly and
discussed. And also whatever flows
from it in the shape of suggestions will
be there before the House with my
recommendation. If the House thinks
that a discussion could be useful, I
have no objection.

Shrimati Parvathli Krishnan: Could
the Minister enlighten us with regard
to the relief or compensation that is
being paid to the families of the vic-
tims—we would like to know about
that—whether the relief that has been
paad or announced so far is only in-
terim or whether it 1s the final amount
and secondly also with regard to the
alternative employment for these
workers who will now be thrown out
of employment as a result of these
mines going out of production?

Shri Nanda: I gave attention to
both these matters during my stay
there, What is reported to have been
given to the members of the family
of the deceased is only immediate re-
lief both from the employers and from
the Ministry and from the Mining
welfare fund. Arrangements have
been made to see that the compensa-
tibn amount is paid very expeditious-
ly.

Shrimati Parvathi Krishnam: The
other part of the question regarding
alternative employment?

Shri Nanda: That also I discussed
with the management and others. I
am assured thot there will be a lay-
off period and if it is found that work
cannot be resumed quickly, then, they
will be absorbed in other places.

Shrimati Parvathi Krishnan: In the
same company?
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lieries neur Soamsol .
Shri Nanda: Some other places; same

company probably. :

Shrl Jaipal Singh: I hope ybu will
agree with me ami I venture to hope
the Government will take the cue
from you. I think a debate at an
early stage would enable the enquiry
to proceed in & more comprehensive
manner. Because, if we were to wait
for three months for the report, we
would be making certain suggestions
that would be outside the particular
enquiry. Some of us come from those
areas and it docs not necessarily
mean that we should also participate
in that enquiry. Nonetheless, there
have been a series of similar accidents
recurring. I think this House would
be serving a useful purpose in airing
1ts views before the enquiry begins.

Shri Nanda: In this connection, I
would add a suggestion, I have men-
tioned a meeting of representatives of
workers and employers. If it is intend-
ed that we may further this cause of
safety, instead of a discussion of this
kind, 1f Members of Parliament inte-
rested m the subject meet and discuss
it—informally, possibly it will help.
I may point out that Members of Par-
liament may be associated in that Con-
ference also. At the steering stage
also I would like to do that if it can
help.

Shri Mohiunddin (Secunderabad):
The Demands for Grants for Labour
Ministry will be coming up in March.
Instead of a few hours as usual being
allotted for these Demands for Grants,
you may S8ir, kindly allot more hours
so that this question can also be dis-
cussed at that time.

Shri Nanda: I think we may take it
up separately.

Shri Melkote (Raichur): In the
pipers we see report of a similar
accident 1n Kothagudam two, three
days back. Is the Minister aware of
it? Would he also include the papers
received from Kothagudam for the
discussion?

Shri Nanda: Yes,

Shri Balasaheb Patil (Miraj)rose—

Mr. Speaker: If hon, Members stand
up one after the other, what can I do?
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Hon. Members must think about it in
sdvance, If it is an exceptional mat-
ter which could not have occurred to
them, of course, they can ask by way
of supplementary. I have allowed so
many supplementaries. We must pro-
ceed with the work. 1 am sorry. To
catch my eye is easy. If hon. Mem-
bers are interested in particular sub-
ject, if all of them get up first, they
need not get up again, I make & note
of all of them, and call them one after
the other, But the hon, Member does
not rise in the first, second or third
round, but after all the Members
have spoken, gets up with a new
thing. 1 think I must put a stop to it

there Comma til] then, full stop
there.
CONTROL OF SHIPPING (CONTI-

NUANCE) .BILL*

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
trl): I beg to move for leave to intro-
duce a Bill to continue the Control of
Shipping Act, 1947, for a further
period.

Mr. Speaker: The q.ostion is:

“That leave be granted to intro-
duce a Bill to continue the Control
of Shipping Act, 1947, for a fur-
ther period"”

The motion was adopted.

Shri Lal Bahadur Shastri: 1 intro-
duce the Bill

APPROPRIATION BILL*

The Deputy Minister of Finance
(8hri B. R. Bhagat): I beg o move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for
the service of the financial year 1857-
58,

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to authorise payment
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and appropration of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
service of the financial year 1957-
58"

The motion was adopted.

Shri B. R. Bhagat: I introduce®* the
Bill.

E—

APPROPRIATION BILL

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to movet:
“That the Bill to authorise pay-
ment and appropriation of certam
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1857-58, be taken into considera-
tion ™
Mr. Speaker: So far as this Appro-
priation Bill 1s concerned, what is the
hurry? We will sit for three more
months Why should not normal
notice be given in respect of the Ap-
propriation Bill? Why should any-
body force it on me? This kind of
urgency and emergency will not be
allowed by me except when it 1s abso-
lutely necessary.

Hon. Members know possibly—I do
not want to give a clue to them—that
even with respect to an Appropriation
Bill, some matters which have not
been discussed at a particular time
can be given notice of under the rules
and under the Constitution. They may
like to discuss some matters. Why
should I hustle the House? This will
stand over till tomorrow.

—

CENTRAL SALES TAX (AMEND-
MENT) BILL

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to movet:

*“That the Bill further to amend
the Central Sales Act, 1956, be
taken into consideration”

Published in the Gazette of India Extraordinary Part II—Section 2,

dated 25-2-58. pp. 228-229 and 223—227.

*sIntroduced with the recommendation of the President.
*Moved with the recommendation of the President.
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The Central Sales Tax Act, 18356,
provides for the levy, collection and
distribution of tax on the sale of goods
in the case of inter-State trade or
commerce. The Sixth amendment to
the Constitution which empowered
the Central Government to legislate
in regard to taxes on the sale or pur-
chase of goods other than newspapers
where such sale or purchase takes
place in the course of inter-State
trade or commerce, had not been ap-
plied to the State of Jammu and Kash-
mir when the Central Sales Tax Act,
1856, was enacted. This has since
been done by the Constitution (Ap-
plication to Jammu and Kashmir)
Amendment Order, 1858 It is now
proposed to extend the Act to Jammu
and Kashmir State. With these words,
T move.

Mr. Speaker: Are there any amend-
ments?

Shri B. B. Bhagat:
amendments,

There are no

Mr. Speaker: The gquestion is:

“That the Bill further to amend
the Central Sales Act, 1956, he
taken into consideration”

The motion was adopted

Shri S. M. Banerjee (Kanpur): No
Member from Kashmir 1s present

Mr. Speaker: There are no amend-
ments to the clauses.

The question is:

“That clauses 1, 2, the Enacting
Formula and the Title stand part
of the Bill"”

The motion was adopted.

Clauses 1, 2, the Enacting Formula
and the Title were added to the
Bill
Shri B. B. Bhagat: I beg to move:
“That the Bill be passed”.

Suspension of First
Proviso to Rule 74

Mr. Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

Mr. Speaker: Hon, Members wanted
an hour in the Business Advisory
Commuttee. No hon. Member evi-
dently. ...

Shri Thakur Das Malhotra (Jammu
and Kashmir) rose—

An Hon. Member: He could not
catch your eye,

Shrl Thakur Das Malbotra: I stood
up.

Mr. Speaker: When?

Shri Thakur Das Malhotra: At the
third reading.

Mr. Speaker: L have finished it off.
I looked round immediately after I put
the motion to the House. I would
have certainly called the hon. Mem-
ber. I am so sorry.

MOTION REGARDING SUSPEN-
SION OF FIRST PROVISO TO
RULE 74

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): I beg to move:

“That the fir * proviso to Rule

74 of the Rules of Procedure and

Conduct of Business in Lok Sabha

in its application to the motion

for reference of the Merchant

Shipping Bill, 1958, to a Joint

Committee of the Houses be sus-

pended.”

Mr. Speaker: What is the need for
this?

Shri Lai Bahadur Shastri: As it is
a financial Bill, and we propose to ap-~
point a Joint Committee, the suspen-
sion of the rule is necessary. Hence
this motion.

Shri Mohivddin (Secunderabad):
What is the justification for appointing
a Joint Committee? Can it not be
dealt with by a Select Committes of
this House?
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Shri Lal Bhadur Shastri:
to answer that?

Mr. Speaker: It is not in every
case that there ought to be a joumt
committee of both the Houses.

Shri Lal Babhadur Shastri: Not in
every case. This is a very big mea-
sure, a comprehensive and long one,
and this Bill hag to be discussed in the
other House also. If Members of both
the Houses are on the Joint Committee,
and the Members of the other House
have also gone through the Bill clause
by clause in the Joint Committee, it
would facilitate discussion there also.

Mr. Speaker: The Financial Memo-
randum has been given, It is a very
big Bill. If it 1s referred to a Select
Committee once again there, it will
take a lot of time, Both of them may
sit together, and after all, the same
Ministers have to sit.

The question is:

“That the first proviso to Rule
T4 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion for
reference of the Merchant Shipp-
ing Bill, 1958, to a Joint Commut-
tee of the Houses be suspended.”

The motion was adopted.

Am I

—

MERCHANT SHIPPING BILL
MoroN To REFER TO JornT COMMITTEE

The Minister of Transport and
Commuanications (Shri Lal Bahadur
Shastri): I beg to move:

“That the Bill to amend and
consolidate the law relating to
merchant shipping, be referred to
a Joint Committee of the Houses
consisting of 45 members; 30 from
this House, namely, Shri Upendra-
nath Barman, Shrimati Ila Pal-
choudhuri, Shri Liladhar Kotoki,
Shri S. Osmani Ali Khan, Shri
Harish Chandra Mathur, Shri Ani-
rudha Sinha, Shri Ram Dhani Das,
Shri Shri

Ghanshyamlal Oza,
Raghunath Singh, Shri Nardeo
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Bnatak, Shri Tekur Subrahman-
yam, Shri K. P, Kuttikrishnan
Nair, Shri K. Periaswami Gounder,
Shri Dinesh Pratap Singh, Shri
Mool Chand Jain, Dr. Y. S.
Parmar, Shri N. M. Wadiwa, Shri
Radha Raman, Bakshi Abdul
Rashid, Shri Shivram Rango Rane,
Shri Raj Bahadur, Shri Hirendra
Nath Mukerjee, 8hri K.T.K. Tan-
gamani, Shri Rajendra Singh, Shn
Nath Pai, Shri Ram Sewak Yadav,
Shri S. A. Matin, Shri Aurobindo
Ghosal, Shri Badakumar Pratap
Ganga Deb Bamra and the Mover,
and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Commuttee the

quorum shall be one-third of the

total number of members of the
Jomt Committee;

that the Committee shall make a
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such variations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appomnted by Rajya Sabha to the
Joint Commuttee.”.

Hon. Members would have already
seen the provisions of the Bill and the
annexed memoranda and also the
Statement of Objects and Reasons.

“The revision of the Merchant Ship-
ping law in India has had a long
history, but I shall not go into that.
It would, however, be interesting to
know that we are still being governed
by the British Act, and our ships re-
gistered under the same law. It was
obvious that with the advent of Inde-
pendence we should have taken up the
revision of the Merchant Shipping
laws at the earliest. It was incon-
gistent with the new position of India
as a Republic to allow her ships to be
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registered under the British Act and
to be even technically regarded as
British ships, But it would have taken
some time to prepare a comprehensive
measure. An Act was, therefore, pas-
sed in 1940, called the Merchant Ship-
ping Laws (Extension to Acceding
States and Amendment) Act, 1049.
Under this Act, British Merchant Ship-
ping Acts were applied to the acced-
ing States, and Indian consular officers
were empowered to perform functions
in relation to Indian ships outside
India, and power was taken to enable
the Government of India to prescribe
proper national colours for ships re-
gistered in India. Another direction
in which Indian legislation was under-
taken during and after the war relates
to the control by licensing of Indian
ships and ships engaged in coastal
trade.

The long period prior to 1847 has
had a very dismal picture, in so far as
Indian shipping was concerned, as
there was no expansion worth the
name in spite of our long coast of
over three thousand miles Credit is,
no doubt, due to the courage and ini-
tiative of a few eminent individuals
like Shri Narottam Morarji and Shri
‘Walchand Hirachand, who would be
remembered for long for the services
rendered by them in this fleld.

Since 1047, however, the Govern-
ment of India have adopted a much
bolder policy, and there has been good
progress, but our progress has to be
much faster in future. The House is
aware that the Transport Ministry is
making endeavours towards the ex-
pansion of Indian shipping. We would
very much like that the target in the
Second Five Year Plan of 9 lakhs tons
GRT is over-reached by at least one
lakh tons. The main difficulty which
has come in our way during the last
one yesr s that of the non-availability
of foreign exchange. This has natural-
ly caused us much anxiety, and
we had no alternative but to wait
for better times. We, however, did
not lose hope, and continued to over-
come this hurdle, and the House would
be glad to know that our efforts
have at last borne some fruit.

B

The House may be aware that a
ven loan is being negotiated with
Japan, and I am thankful to the
Fingnce Ministry and the Commerce
and Industry Ministry with whom I
discussed the matter, that part of the
loan would be allotted for the purchase
of new ships or second-hand ships.
Both the Ministries agreed, and we
sent our Director-General of Shipping
to Japan along with the officers of the
Commerce and Industry Ministry who
went there for negotiating the loan. I
hope that these discussions would
bear good results, and I am told that
the reasonable {ferms offered for
purchase of ships on deferred payment
basis are very attractive. We believe
that we would be able to get at
least half a dozen ships out of this
loan money, when the details have
been discussed and finalised. I can-
not be quite accurate about the figures,
but still I hope that we would be able
to get some new ships from Japan.
It is really very heartening to see that
the Japanese are able to build ships
in about one year's time, and if orders
are placed soon, it would be possible
to get those new ships in about
twelve to fourteen months’ time. So,
we will be able to get those ships
very early too.

As I said, we can get more ships
from Japan, not, of course, from the
loan credit that we are expecting to
get or from the amount which we
expect to be allotted from the yen
loan, but from outside that loan, that
is, from our own funds. The terms
offered by the Japanese, of course, are
very difficult for us, from our point
of view, but still they should be con-
sidered quite reasonable, and if some
foreign exchange is made available to
us, we would be able to place orders
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shipping, which iy absolutely essential,
and which is undoubtedly one of the
‘biggest foreign exchange-eamners. So,
I hope that we would be able to do
something in this regard, but it all
depends on how the Finance Ministed/
take to this proposal and whether it
would be possible for them to render
us adequate help in this regard.

I might also inform the House that
there is talk of further loans being
negotiated with other countries like
Western Germany and USA, and we
would be very happy indeed if any
part of it could be allotted for the
development of shipping also. Need-
less to say, more tonnage means a
good deal towards the furtherance of
our general economy. As I said
Just now, there is no quicker foreign
exchange-earner than shipping, and it
is essential that we should arrest the
enormous expenditure of foreign ex-
shange on payment of freight for our
imports and exports. In the circum-
stances I feel that we must try to get
at least 20 to 24 ships witlhun the next
few years and, of course, several more
before the end of the Second Plan
period s0 as to reach the million ton
mark.

Mr. Speaker: How long are we to
g0 on purchasing from outside?

Shri Lal Bahadur Shastri: The
purchases have been very heavy
during the last ten years.

Mr. Speaker: Why not manufactur
them?

Shri Lal Bahsdur Shastri: We are
manufacturing them, but there is only
one shipyard and we are not able to
<ope up with the demand, Anyway, we
want ships immediately, otherwise
we will have to continue to charter
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Sir, the House is also aware that our
plans regarding the development of
major ports are also in the offing and
we have to go ahead with them.
Loans are to be negotiated from the
World Bank for the Calcutta and
Madras ports and the House might be
aware that the Secretary of the Trans-
port Ministry would be going to the
United States soon and along with
him will go the Chairman and the
Chief Engineer of the Madras Port
Trust and similarly the Chairman and
the Chief Engineer of the Calcutta
Port Trust. They will be making, I
think, final negotiations there and
therefore we are sending this team of
officers to US.A so that everything
is finalised as quickly as possible. All
this discussion will take place in the
month of March.

I need not emphasise the fact that
the development of ports has to ac-
company the expansion of shipping
and increase in imports and exports.
We are attending to this aspect also
and, as the House is aware, the ports
are included in our core of the Plan. 1
might also mention that important
concessions have also recently been
given to the private shipping compa-
nies to add to their present tonnage.
We have recently decided to set up
the Shipping Development Fund,
which would be a non-lapsable fund.
Funds would be made available every
year from the gemeral revenues and
after some time when the Fund has
developed to some extent, we wnll
not have to depend from year to year
for allotment of funds from general
revenues for the purchase of ships
either new or second-hand. The idea
of setting up this development fund
is to have a non-lapsable constant
fund available so that we could go
ahead with the problem of develop-
ment of shipping.

Then, recently we have reduced the
rate of interest also. It was 4%
for coastal shipping and we have now
reduced it to 3%. The Shipping
Development Fund, the lower rate of
interest, the Co-ordination Committee
for regulating the shipments of Gov-
ernment carge are steps which have
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' been greatly welcomed by the shipping
companies,

Another very important question of
higher rebate is also under active con-
sideration and the final decision is
expected to be announced soon. I
have no doubt that if there is some
improvement in the foreign exchange
position, the private shipping com=-
panies would surely come forward,
with the concessions already given to
them, to purchase new and second-
hand ships as they are available. So,
in the context of what I have said
there is every hope that we would be
able to develop our Indian shipping
considerably and the next 10 to 15
years should show a further marked
progress in this sector of the economy.

I need not stress that in this back-
ground the need for a consohdated and
compact Merchant Shipping Act 1s
quite obvious. The Bill which I have
introduced is a lengthy one. But this
need not frighten us. It is mamnly a
consolidating measure and to some
extent an amending Bill also. It con-
solidates the provisions of the existing
Indian Merchant Shipping Act, the
Control of Shipping Act, the Merchant
Shipping (Extension to Acceding States
and Amendment) Act and also the
Coasting Vessels Act and Indian Re-
gistration of Ships Act. It also em-
bodies the provisions, with necessary
amendments, of the various parts of
the British Merchant Shipping Act
including Part I relating to registra-
tion. And I am glad to inform the
House that it repeals all the British
laws applicable to India, as recom-
mended by the Law Comission in its
Fifth Report.

In regard to revision, the Bill pri-
marily gives extra-territorial force to
jts provisions in relation to its appli-
cation to Indian ships and also brings
up-to-date the appdintment of various
administrative authorities required for
the administration of its provisions.
Numerous amendments, which have
been found by the experience of the
administration of the Indian Merchant
Shipping Act over the last three deca-

g
¥

ed

Control of Shipping Act. The
which are entirely new, are
relating to Registration of Ships, Pa
VIII relating to Collisions, Accidents
at Sea and Limitation of Liability of
Shipowners and Part XIII relating to
Sailing Vessels.

1

Part LI—(Registration)

mechanically
henceforth be registered under our
own Act.

I might mention that some doubts
have been expressed about certain
provisions in this part of the Bill. At
this stage I need only say that the
Joint Committee would undoubtedly
go into this important question in de-
tail and hear the different viewpoints
before reaching any final conclusions.
I have recexved some telegrams also in
this regard and I would only say that
they should not feel nervous in any
way 1n 80 far as this particular matter
is concerned. We are naturally guided
by our Industrial Policy Resolution in
this matter, but still this iz a matter
over which further thought is, from
my point of view, absolutely neces-
sary. We have to consider this matter
carefully and I would request the
Chairman of the Joint Committee to
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and this matter will be carefully con-
sidered by the Joint Committee,

In Part IV (Certificates of officers)
provigion is being made for shight
modification of the manning scale and
for the issue of certificates to officers
of mechanised fishing wvessels. A
clause has also been included for the
recognition of certificates 1ssued in
other countries on a reciprocal basis.

Part VIII—(Collisions, accidents at
sea and limitation of liability of ship-
owners) is based on the provisions of
the British Act on these subjects which
are even now applicable to India.
The limits of shipowners liabilities are
the same as those now prescribed by
the British Act, the only change made
is that equivalent figures have been
mentioned in rupees m the Bill
13 hrs.

Sir, this Bill deals with two import-
ant subjects in Chapters V- and XIII.
1 shall take up the latter first, Chapter
XIII, as it deals with Indian sailing
vessels. This industry, the Indian sail-
ing wvessels industry 1s a large one
involving some 1,300 or 1,400 craft and
several lakhs of persons engaged in
the ancillary occupations. Sailing ves-
sels in India not only carry on an ex-
tensive trade on the coast ifself (on
the West Coast alonc the trade is of
the order of one million tons per an-
num) but there are also several vessels
which carry on regular trade with
foreign countries like Saudi Arabia,
East Africa, Persian Gulf countries, ete.

The safling vessels trade is at pre-
sent practically not subject to any
control and the vessels are not also
subject to any inspection or supervi-
sion by governmental authorities.
Over the years there have been num-
erous complaints of malpractices of
different types including fraudulent
jettisoning of vessels and there have
also been several losses of craft due to
the poor condition of the craft at the
time of going to sea or due to over-
loading or improper loading. ‘There
has, therefore, been a demand from
shipowners, underwriters and others
concerned that Government should
undertake some contro] of this indus-
try with a view to making the sailing

vessel a reliable and safe form of
transport The Saling Vessels Com-
mittee which was appointed by the
Government of India in 1948, went into
the subject very thoroughly and
recommended various measures, in-
cluding the undertaking of legislation
to regulate the salthing vessels mndustry
in its various aspects.

In this Chapter provision has been
made for a umiform system of regis-
tration, measurement of tonnage, an-
nual inspection and issue of certi-
ficates of inspection. Only sailing ves-
sels registered in India will be entitled
to operate in the coasting trade and
other vessels will not be allowed to
operate on the coast without the writ-
ten permission of the Director-General
of Shipping. Separate regulations will
be framed regarding the safety equip-
ment to be carried by sailing vessels
and these will be on a much lower
scale than those prescribed for the
mechanically propelled ships. Sailing
vessels fitted with auxiliary machinery
will, for the purpose of technical re-
gulations, be treated as sailing vessels
and they will not be subject to the
full 1igour of the regulations appli-
cable to mechanically propelled ships,
Power has been taken to prescribe
rules on various matters of detail.

In part V (Seamen and Apprentices)
one of the main changes made is the
abolition of the term ‘Lascar or the
native seamen' which was used to
describe our seafarers. Another im-
portant change made is to provide for
home trade ships of 200 tons gross or
over to engage and discharge their
crews before Shipping Masters. Provi-
sion has also been made for extra-
territorial application of provisions re-
lating to relief and re-patriation of
seamen discharged or left behind or in
distress outside India. Another very
important change is the provision re-
lating to the setting up of machinery
for the settlement of industrial disputes
between seamen and their employers.
It is also proposed to levy a fee om
the shipowners to provide amenities
and welfare measures for seamen.
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As hon. Members may be aware,
Government have recently taken cer-
tain steps to improve the conditions
«of travel on deck passenger ships.
These measures have been taken
mostly in exercise of executive powers.
It is now proposed to take legislative
power in regard to the implementation
of those measures. Another provision
pertains to the levy of a small pas-
senger welfare cess for providing wel-
fare measures for wunberthed pas-
sengers in ports. The House is very
well aware of the fact that the condi-
tions prevailing today are extremely
unsatisfactory, both on the minor ports
and intermediate ports and the condi-
tions inside the ships are also far from
satisfactory. The steps we have
taken to improve the berthing condi-
tions of the ships have been largely
+welcomed by the deck passengers and
T hope that this cess which we propose
to levy will help in providing better
‘welfare measures for the unberthed
passengers in ports. There have been
serious complaints from time to time
of malpractices in connection with the
booking of passengers on unberthed
passenger ships. Power is, therefore,
proposed to be taken to license and
control the brokers handling unberthed

passengers,

As I have already stated, Part XII
of the Bill relating to the Control of
Indian ships is a new Part and is in
replacement of the existing Control of
Indian Shipping Act, which will be
repealed. The principal change made
in this part is that power would be
available to reduce the existing limit
of 150 tons gross of vessels which are
subject to control of Government.
Another significant change made s
by Indian nation-

1 do not wish to take the time of the
House by going into greater details
over the various other provisions
which have been made in the BilL
But I might say that this Bill does
not deal with promotional matters as
its scope is limited only to regulation
and control. The provisions of the
Bill are substantially based on the
pattern of the laws of other maritime
countries and many of the matters are
regulated by the provisions of inter-
national conventions. In view of the
size of the Bill and the rather techni-
cal nature of its contents it is felt it
would be convenient to refer It for
detailed examination to a Joint Com-
mittee of both the Houses. It will be
for the Joint Committee to consult the
interests concerned before making its
recommendations to Parliament.

Before I conclude I might mention
that the payment of freight on imports
and exports is of the order of Rs. 150
to 160 crores per annum. The rate
of interest, as I saig before, which
was formerly 41 per cent. has been
reduced to 3 per cent. The rate of
interest for the overseas shipping was
24 per cent. before and for the
coastal shipping it was 4} per cent.
There was a big difference between the
two and there was a persistent demand
from the coastal shipping companies
that their rate of interest should also
be reduced. So, we have raised the
rate of interest of the overseas ship-
ping companies by about half per cent.
from 2} per cent. to 3 per cent. and
the same rate has been provided for
the coastal ships also. This conces-
sion, I am sure, would render great
help to the shipping companies for
the development of shipping. Sir,
I move.

Mr. Speaker: Motion, moved:

“That the Bill to amend and consoli-
date the law relating to merchant
shipping, be referred to a Joint Com-
mittee of the Houses consisting of 45
members; 30 from this House, namely
Shri Upendranath Barman, Shrimat{
Nla Palchoudhurl, Shri Liladhar
Kotoki, Shri S, Osman Al Khan,
Shri Harish Chandra Mathur, Bhri
Antirudha Sinha, Shri Ram Dhani Das,
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Shri Ghanshyamlal Oza, Shri Raghu-
nath Singh, Shri Nardeo Snatak, Shri
Tekur Subramanyam, Shri K. P. Kutti-
krishnan Nair, SBhri K. Periaswami
Gounder, Shri Dinesh Pratap Singh,
Shri Mool Chand Jain, Dr. Y, 8. Par-
mar, Shri N. M. Wadiwa, Shri Radha
Raman, Shri Bakshi Abdul Rashid,
Shri Shivram Rango Rane, Shri Raj
Bahadur, Shri Hirendra Nath Muker-
jee, Shri K. T. K. Tangamani, Shri
Rajendra Singh, Shri Nath Pai, Shri
Ram Sewak Yadav, Shri S. A, Matin,
Shri Aurobinde Ghosal, Shri Badaku-
mar Partap Ganga Deb Bamra and
the Mover.” and 15 members from
Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the gquorum
shall be one-third of the total num-
ber of members of the Joint Commit-
tee;

that the Committee shall make a
report to this House by the first day
of the next Session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.” *

Hon. Members who are on this Joint
Committee generally do not take part
at this stage.

Shri Raghunath Singh (Varanasi):
1 want a few minutes to thank the
hon. Minister.

Mr, Speaker:
afterwards.

Shri Mahammed Elias: Mr. Speaker
sometime ago, this House passed the
Navy Bill and for the first time after
independence, we are having our own
Navy Act for the Indian Navy. Now,
the Transport Ministry has brought

1 shallv allow him

2290

another Bill, the Merchant Shipping
Bill, in order to break through the
dependence on the United Kingdom for
this vital transport. So, we should
welcome this Bill and we hope that
this Bill will be the opening of a proud
merchant sh:pping of our own.

At one time, till the 19th century,
we had our own merchant shipping
sailing in the oceans of the world, but
due to the exploitation by imperialist
powers, we have lost that position.
Now, we occupy a very low position
in the field of merchant shipping. Qur
share in the total tonnage of the world
is nbt more than half a per cent. As
the hon. Minister has just now said,
we pay a large amount of money to -
the foreign ship-owners for importing
many materials into our country. We
have to spend about Rs. 70 crores to
Rs. 80 crores for the import of mate-
rials. Moreover, we have to pay
Rs. 50 crores to the foreign companies
for import:ng food. Acquisition of
ships means a large amount of foreign
exchange drainage. Therefore, we
shall have to try our best to remove
this position. We shall have to build
our own merchant shipping and we
hope that by passing this Bill, we ghall
be able to secure that position.

By passing this Bill we must have
our own ship-building yards. In this
respect, I want to say one or two
words about the Hindustan Ship-
building Yard. The scandalous posi-
tion regarding the making of the s.s.
Andaman is known to the House &s
also the other working of the Hindu-
stan Ship-building Yard. It is true
that the French consultant firm has
been wasteful and millions of rupees
had been drained in the faulty con-
struction work of the Hindustan Ship-
building Yard. I hope at the end of
the second Five Year Plan,, we will
start the working of second and third
ship-building yards. We hope that at
the end of the second Five Year Plan,
Gaonkhali near Calcutta should see
a new ship-building yard and at the
same time a subsidiary port, which
will help to ease the situation of con~
gestion at the Calcutta port
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In thus respect, I want to mention
something about the foreign ship-
owners like the Mackinnon Mackenzie
and Company It is known to every-
body that by running the BL and
other lines in our country, they have
exploited our country. They have
made enormous profits by exploiting
our seamen, but now they are showing
their teeth., They want to wind up
their business in our country and they
are going to transfer their headguar-
ters from Calcutta to Hong Kong.
They have already given mnotice to
about 170 clerks for retrenchment. I
think these foreign ship-owners have
not been liking the idea that India
should take the path of socialism and,
therefore, they are going to wind up
therr business. I think we should
warn these foreign magnates that if
they behave like this, like in Indonesia,
all their assets will be taken up here
in our country also.

Sir, the Bill is a very massive one
containing over 400 clauses. It 1s not
possible for us just now to make com-
ments on all the points. Therefore, 1
want to confine myself to those clauses
which generally deal with the seamen
and their welfare. In Part V, from
clause 79 to clause 204, have been pro-
vided for the benefit and welfare of
the Indian seamen. I think that what
is provided in this Bill is better than
what exists now, but 1 think there are
still many loopholes in these clauses.
So, I want to say something about the
living and working conditions of the
Indian seamen.

nation, but their working and living

owners of the ships is very tarrible.

remmmsnded a minimum wage of

men do not get a total of even Rs. 150,
because 80 per cent. of the seamen do

LLO Preparatory Committee’s recom-
mendation, British seamen have got
an increment of about £.5 and alto-
gether they and other seamen get
about £.30 as mmimum wage, but our
seamen do not get such wages.

As regards other amenities, only
two holidays are bewng giwven to our
seamen. Other Indian workers enjoy
about 30 holidays in our country, but
our seamen do not get any holidays
except two.

With regard to food, the picture we
see is a horrible one. The seamen who
have to work in hot and cold climates
in the high seas have to live on spoon-
fuls of dtas and rice. Even when the
ship touches port, they are not being
provided with fresh meat and fish.
Therefore, the food arrangements
remain the same as 1t was bhefore

independence.
In the field of Social Security mea-

sures also, their condition is very bad.
There is no Social Security at all.
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pensation. We see that lakhs of
rupees are kept mn the name of Sea-
men’'s Amenities fund or War Memo-
rial fund, but the mon . are not
being spent for the welfare of seamen
mn our country

With regard to hours of work, the
Seatole Conference of ILO in 1946
very strongly recommended tiat the
working hours of seamen must be 44
and not over that This 18 implement-
«d in the case of other seamen of other
<countries, but it 18 not implemented in
the case of the seamen of our country
Our seamen have to work over 58
hours a week when ships are in the
seas, and the Sukhanis and Tandils
have to put 1n up to 84 hours a week
They do not get any overtime allow-
ance for this over-work every week
‘Here also, the ILO Conference
recommended that for over-time work,
14 per cent allowance must be given
per hour But our seamen are not
being given that allowance

Concerning trainees we should be
proud that the youths of our country
are jotning merchant shipping, but I
must say with regret that they do not
get proper promotion I have seen
many trainees who are graduates,
intermediates very highly qualified
boys who due to the unemployment
problem m the country are taking up
these jobs, but when they are ft for
promotion they are denied proper pro-
motion to the Sukhanis' or to Tandils’
jobs Therefore, it must be borne m
mmd that Indian youths who are jown-
ng now as trawnees must be treated
properly and must be given proper
promotion after the tramng period.
other allowances and amenities must
also be provided

In this connection, I want to say
somethung concerning our national
prestige We are now a free nation,
but the ship-owners treat our seamen
as if they are galley slaves in the ship
Many in our country know about the
incident in the Italian ship Mascalw
and 1n the British ship City of Castles
where Indian trainees were beaten by
the British and other foreign officers
in the ship, 4nd the seamen had to go
on strike,

There were many movements mside
India also Ulumately, they were
forced to appoint an inquiry commit-
tee They have also commented
adversely on the mqu ry conducted by
the Government of India They have
said that the mquiry 18 not proper at
all In the Council's Report to the
General Meeting of the Merchant Navy
and Aiwrline Officers’ Association iIn
June 1957, they have commented that
the Government of India are not pruv-
perly conducting the nquiry—they are
encouraging the seamen to acts of
indiscipline  In this way, they even
criticise the Government of India
which wants to see a betterment in
the conditions of Indian seamen

We are now a free country and our
citizens are free citizens Our seamen
are also from a free country and they
should not be treated like slaves by
foreign officers In the Bill, I see no
provision to ensure that Indian seamen
get proper treatment from foreign
officers and owners

According to clause 142, a tribunal
may be constituted to settle disputes
arising between employers and
employees But 1t 1s categorically spe-
cified that the Industrial Disputes Act
will not apply to seamen I think this
will not be helpful to ease the =itua-
tion if any dispute arises between sea-
men and the shipowners Thercfore,
my request to the Jomnt Committee
would be to see that the Industnal
Disputes Act which 1s in force in our
country must also be made applicable
to seamen, and then disputes can be
settled properly

Now, I want to say a word about
Unions It has been stated that a
Union may represent their case 11 a
tribunal and f a dispute arses bct-
ween any Union and the shipowners,
it wll be sent to the tribunal But
nothing has been said about the recog-
nition of unions 1 want to say that
the Union must be recognised. Now we
are seemng many rival Unions among
the seamen of our country We shall
have to do one or two things cither
we shall have to recognise the Union
which commands the confidence of the
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majority of seamen, or if it is not so,
then all the registered Unions must be
recognised by Government. Other-
wise, no dispute can be settled amicab-
ly. Everywhere, we are seeing rival
Unions. We have already written to
the Ministry of Transport in this
regard. In the shipping offices of
Calcutta, everyday in the name of
Unions, hooliganism is indulged in. As
soon as the seamen register their name
and get wages inside the office, they
are being attacked by goondas and
money is taken away from them in the
name of subscription or donation for
Union.

13.30 hrs.
[Mr. DEPUTY-SPEAKER tn the chair]

Therefore, my suggestion is that all
registered Unions must be recognised
or it must be decided by ballot that
which Union will be recognised by
Government. I find that in the Indian
maritime Board and in the Labour
Board of Indian Seamen, there
is mo representation given to
members. The seamen are
largely members of the Indian
Seamen's Federation; but there is no
representatives in the Maritime Board
or the Labour Board. The majority of
Indian seamen, about 80 per cent. of
them are members of the Indian Sea-
men’s Federation; but, that Union has
not been given any opportunity to send
its representative to the Indian Mari-
time Board or in the Labour Board.
Provision must be made in this Bill
w.th regard to the recognition of
unions of seamen.

‘There arc elaborate clauses with
regard to the National Welfare Board
for seafarers. 1 welcome those clauses.
But, still, I want to say that the repre-
sentatives of seamen must be taken on
the Welfare Board also.

I do not want to mention many
things. The Bill is a massive one with
an enormous number of clauses which
require careful thought. I hope this
Bill will be the opening of a2 new era
for the building of our shipping indus-

try in this country. Let the Bill be also
a guarantee to the Indian seamen of
their living and working conditions
for they play a very important part
in our shipping industry.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: I may
announce to the House that there were
certain adjournment motions about the
ammunition packages that were being
unloaded at Pathankot, that there were
certain explosions and there have
been deaths as well. The Defence
Minister will make a statement in
that connection at 5 o'clock.

MERCHANT SHIPPING BILL—contd.

Shri Raghunath Singh:. Shastriji
was able to give a shape to Indian
shipping and now he is giving shape
to Merchant shipping......

SBhri Mohinddin (Secunderabad):Is
a Member of the Joint Committee
allowed to speak?

Mr. Deputy-Speaker:
mitted him.

I have per-

Shri Raghunath Singh: I asked for
permission.

I call this a historical day because
nearly 2,400 years ago, Chanakya, rea-
lising the importance of shipping acti~
vity, framed some basic principles of
law which will remain a guide to all
framers of shipping law of the future.
On this day, no one will forget to
acknowledge the patriotic efforts of
Walchand Hirachand, the father of
Indian shipping. I also thank another
gentleman, Shri S. N. Haji, a member
of this House and Round Table Con-
ference, who fought on the very floor
of this House and saved Indian ship-
ping when Lord Inchcape wanted
strangle the infant Indian shipping.
the true sense, he was the pionser
coastal shipping in India.

RES
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The historic speech of the Father of
the Nation, Mahatma Gandhi, at the
Round Table Conference is still
echoing, when he charged Englishmen
and said: ‘Indian shipping should die
so that English shipping might sur-
vive)

Now, Indian shipping is being tied
up with a golden chain and marching
very gloriously on the blue billows
under the guidance of a true disciple
of the Father of the Nation, Shri
Shastriji and his colleague. He has
not only given a shape to Indian ship-
ping; but, he is creating a formidable
second line of defence for India. The
Bill is proof that India will not lag
behind in the shipping world. The
days are not far off when the tricolour
ireely unfurling on the masts will be
found kissing the shore where the
blue water is visible with the message
that transportation is civilisation. This
civilisation must grow, not following
the policy of discrimination of flag but
with the free policy of enterprise, free-
trade, freedom of bunkering, harbour-
ing and sailing on the high seas.

8ir, I welcome this Bill, It gives
facility to the registration of forcign
ships and gives also facility for the
crew and seamen.

I want to say a few words as far as
the Jont Committee is concerned.
There are two shipping conferences
that are being convened at present in
the world. One is for the codificction
of the international law of shipping
and the second is being held at Geneva
in which people of 18 nations are
assembling—in which India is also
taking part—to codify international
law as far as land-locked States are
concerned. My suggestion is that our
Joint Committee should take full
advaniage of the codification of the
shipping laws of the International
Conferences and frame our law in
such a way that it would give impetus
to our Indian shipping so that our
Indian shipping finds an honourable
place in the shipping world.

Shri Goray (Poona): If this Bill,
which follows closely on the heels of
the Navy Act which we passed during

Merchant Shipping 2208
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the last session, is an indication of the
coming of age of our Merchant Navy,
the rows and rows of empty benches
in this House is an indication of our
utter indifference to one of the most
vital forms of transport. Of course,
I join the House in congratulating the
Minister.

Mr. Deputy-Speaker: It was com-
plained that there was no good food
on the seas; that is why, probably,
people have gone for lunch.

Shri Goray: I join the House in con-
gratulating the Minister who present-
ed this Bill to the House. We have
been fighting for this sort of consum-
mation for the last 25 years at least or
more. I remember—then I was in col-
lege—'n the Legislative Assembly of
those days, people like Mr. Haji used
to fight the foreign government and
were asking for reservation of coastal
shipping to our own ships.

We have progressed very quickly
after the attainment of independence.
But, this progress will have to be
accelerated further; and, we shall have
to see that after the passage of this
Bill, we expedite measures to build
our Merchant Navy very quickly and
efficiently. We have a very long coast-
line extending over nearly 2,500 miles
and nearly 99 per cent of our foreigh
trade depends on water transport.

If 1 referred to some of the land-
marks in the development of our Mer-
chant shipping, I think, 1t will not be
out of place. A place of honour must
be given to people like Morarji and to
Walchand Hirachand......

Shri Surendranath Dwivedy: Not
Morarji Desai.

Shri Goray: No. I had in mind the
late Shri Narottam Morarji and the
Scindia Steam Navigation Compony,
which was formed with a capital of
Rs. 4} crores in 1019 by Walchand
Hirachand. Another landmark in the
history of our Merchant Navy iz the
training of officer cadets on the ship,
‘Dufferin’. That was in the year 1027.
Since that time, we have been steadily
making progress and it is but natural
that we should, after Independence, try
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to give a fillip to the building of our
merchant navy.

I think it will not be out of place af
I emphasise that this partienlar line of
transport is so important and so v.tul
that we should really have a separate
Ministry for shipp'ng, for the develop-
ment of this particular branch. Our
Minister of Transport and Communi-
cations is burdened with s0o much
work and development of shipping is
only one of them. I do not think that
with all the goodwll 1nd cfficiency he
has, it will be possible for him to give
single-minded attention to the deve-
lopment of this transport.

So far as this Bill is concerned, it is
a very comprehensive piece of legisla-
tion consisting of nearly 16 parts but
in many respects, it is only a replica
of a similar Bill of UK. I do not
know why so much time had to be
taken to frame a Bill of this nature

When I compare this Bill with the
Bill of UK, I find that almost
chapters have been bodily taken over
from that Bill and incorporated into
ours. Phis was the process by which
we formulated this Bill. I do not
blame any one because after all v»
are coming late on the scene and wi 1
we frame our own policy, a god deal
of stuff will have to be borrowe.d from
those who have been and are pioneers.
But what I feel is that we ought to
have been more expeditious in fram-
ing a Bill of this kind.

When I compare this Bill with the
U.K. Act, I find also that while they
have been very clear about the objec-
tives that they had in their mmds, we
are vague. About the U.K. Act of 1884
it has been said that—

“The chief aim which the legis-
lature has set out to achieve by
passing the Merchant Shipping
Acts may be said to be the estab-
lishment of a system of mational
identification. In insisting upon
the achievement of this aim must
depend the achievement of subsi-~
diary aims like the safety of the
mariners, ete.”

Merchant Shipping X
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With this clear objective in view, we
find that the UX. Act has introduced
sections where this objective has been
defined in no uncertain terms. For
instances, sections 1, 9 and 28 of the
Merchant Shipping Act, 1894, had been
drafted with this sole purpose. Tkey
have said:

“A ship shall not be deemed to
be a British ship unless owned

wholly by persons of the following
description. ...., h

They go on enumerating who the per-
sons should be.

Compare this to the provision in our
Bill on page 10.

“A ship shall not be deemed 1o
be an Ind'an ship unless thirty-
three or more shares in the ship
are owned by citizens of India; or
(b) the ship is owned by a com-
pany.”

This provision 1s rather vague and
may give rise to many a lacuna. It
will perhaps frustratc the objective
that we have 1n mind. I may point
out how sometimes the 1inadequate
provisions that we make in our legis-
lation lead to the frustration of our
objectives. I am told that we have
an airline company called INDOMER.
There also we had insisted that the
company must have some shareholders
who are citizens of India There are
of course some Indian shareholders
and directors on the board of that
company but they are powerless. I
was told that very recently, the com-
pany was able to take some aeroplan-
es outside India and sell them to other
not very friendly countries and we
had cancel the licence given to Indo-
mer. This should make us more
cautious.

1 have pinted out this because 1
want to see that we develop our mer-
chant shipping on our own. It is not
only enough to reserve our coastline
for our own ships but to see that our
indigenous companies prosper and
under the cover of such provisions
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alien interests do not get shelter and
do not set an opportunity to frustrate
the objcctive with which we are
lsunching this particular-Bill

The hon. Minister, while presentmg
the Bill to the House waxed eloguent
and he pomnted out that within the
next three or four years we shall be
.reaching the target of about a mullion
tons. 1 very much doubt whether it
is a plausible suggestion. Very
recently the Chairman of the Scindia
Steam Navigation Company while ad-
dressing their general meeting pointed
out that it was a stupendous task and
the progress that had been made so
far did not really warrant any hope
that within the next two or three
years, we should reach the target of
ten lakhs of tons In our Second Plan
we have said that we shall be satisfled
if we reach the target of nine lakh
tons. If we look at our achicvement
in the First Plan, we will find that
while we had fixed a target of six
lakh tons, the actual target that we
reached was not more than five Jakh
tons. This lag is there. If it is said
now that we are going to reach a
target of ten lakhs of tons by the end
of the Second Plan period, it means
that we shall make up for the loss and
over and above that we shall add a
lakh of tons to the original target
fixed for the Second Plan. I think it
s rather a tall order and I am inclined
to agree with the Chairman of the
Scindia Steam Navigation Company
when he observed that it would be
difficult and that we had still to make
a leeway of nearly 2.50 lakhs of tons.
That will have to be done within the
next three years. I really do not feel
assured when the hon Minister <tated
that we should be able not only to
reach the target but perhaps to over-
reach it.

Shri Lal Bahadur Shastri: That is
my ambition. The target is nine lakh
tons no doubt but our ambition is that
we should exceed that target. The
mein hurdle, as I said, 1s the difficulty
of the foreign exchange. There is no
other special difficulty at the present
moment, The circumstances are
rather very favourable for the pur-
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chase of new or serond-hand ships,
I, therefore, do not feel, as the hon,
Member feels, that it would almost be
impossible to reach that target.

Shri Goray: Sir, I would be very
glad, indeed, if I get another opportu-
nity of congratulating the hon. Minis-
ter, and I shall not hesitate to do so
if we reach not the one mihon target
but even if we fulfil the target that
we have set up for the Second Five
Year Plan. But, what I am saying 1s
that we shall have to devote a good
deal of money, and a good deal of
energy and attention to this particular
branch of transport, which we are not
doing at present.

Coming to the provisions of the Bill
itself, 1 would like to say that a whole
chapter has been devoted to the
amenities that are to be given to sea-
men. So far as these provisions in the
Bill are concerned, they are very good,
and 1f they are really observed in
practice I suppose the life of seamen,
which was just now described by my
friend, will be improved. But, what
I feel is that these provisions must be
carried out, and some machinery will
have to be evolved to see that they
are not infringed.

Clause 89 of this Bill deals for in-
stance with qualifications for, and
medical examination of, seamen. The
practice is that when seamen are exa-
mined a good deal of time is wasted
in that examination. Seamen are
made to come and very often the
doctor is not able to attend to all those
who come, and in this process a good
deal of time is lost.

Similarly, there is a provision in
clause 97 which deals with certificate
as to the agreement with crews of
foreign-going Indian ships or home-
trade Indian ships of two hundred tons
gross or more. Here also you will find
that before the ship goes out to the
sea the seamen have to wait for a long
time, for over days, in the harbour,
and there they are given some daily
allowance and some sort of accommo-
dation. This allowance is a very
paltry allowance and the accommoda-
tion that is given to them is of the
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poorest. I would certainly appeal to
the hon. Mister to see to it that
these seamen, who usually come from
a very poor section of our people, are
looked after in a better manner before
theygowttomandtheperwdthat
they have to wait in ports like Bom-
bay, Calcutta or Madras is as short as
possible because, as you know, the
cost of living n ports hike Calcutta,
Bombay or Madras is very high. The
acéommodation given to them should
also be immproved. Just now what
they get 1s a hovel type of accom-
modation and this does not add to the
morale of the sea-going people.

The next pont that I would like to
touch upon is, that very stringent pro-
visions have been madc here regard-
ing the certificates that are to be 1s-
sued for the ship which is gomng out.
These provisions are very good. But,
I myself have travelled on some of
these ships and I have found that,
either the man who 1s in charge of
giving such certificates does not really
pay any attention to the safety devices
on the ships or to the amenities on the
ships, or he does look into them but,
somehow, he is induced to give a certi-
ficate. There must be some very heavy
penalties attached if certificates are
given without due attention being paid
to the safety measures and to the
amenities Sir, we know that in the
accidents which have happened on the
western coast invariably it has been
found that the safety measures were
not properly attended to, or the signals
were not properly attended to. All
these things are not only peculiar so
far as shipping is concerned, but
we find the same thing happening on
the railways, and many a time in
this House the hon. Minister in
charge of the Railways has come for-
ward and said that these accidents
were due to human failures

What are these human failures? I
think, these human failures are noth-
ing but negligence on the part of offi-
cers. To check this negligence you
will have to find out certain penalties.
They must be afraid to neglect their
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duties. I would like to find out what
sort of penalties have been recom-
mended in this Bill These officers
must be put on their guard, and they
must feel that if they overlooked their
duties they would be very severely
dealt with.

If we wanted to develop our ship-
ping, we shall have to see that the
passengers and the cargo are very
well looked after, and our ships are
the safest and the best-equipped ships.
Unless you create that sort of confid-
ence you will not be able to create
that enthusiasm for our shipping lines
which alone is a sure guarantee of our
success People have, of course, a
national fceling, but beyond a parti-
cular point that national feeling can-
not be relied upon. So, I would re-
quest the hon. Minister to see that
these safety measures are properly
attended to.

Then, there is a clause about appren-
tices. It has been laid down that no-
body who is below the age of 15 should
be accepted as an apprentice, I would
like to say that for an apprentice the
age limit might be lowered to 14
because, after all, he is not going out
ag a fullfiedged seaman, but he is
only trying to learn the trade. If you
go to Bombay or other ports you will
find that boys who are less than 14
manage their country craft very well.
If you lower this age limit to 14, I
suppose, you will be able to recruit a
bigger number of seamen who, even-
tually, will turn out to be worthy,
fulfledged seamen.

There 15 a limit on the number of
passengers that a ship should carry, a
lower limit. I would like to say that
there should be an upper limit also,
because rases have occurred where
because of overcrowding on the coun-
try craft they begin to list, and it
should be possible to define an upper
limit beyond which passengers should
not be carried; that will avoid over-
crowding and also make the life on
board the ship more easy.

T now come to the recognition of
unions. This has become a headache
not only in this line but also on the
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rallways and in so many other indus-
tries. 1 think the right policy for the
Government will be to have an im~
partial committee or an impartial
machinery which will go on the spot
and ascertain to which union the sea-
men or the railwaymen, or any other
class of labourers or workers for that
matter, owe loyalty. Just to go by the
flag or the particular party label will
not be a correct policy so far as the
trade unions are concerned.

In the shipping line also we know
that there are rival unions and, as
seamen are always prone to be a little
rough, rival unions come to clashes
and ugly scenes are created. 1 think,
this sort of rowdiness is, perhaps,
common to all seamen throughout the
world. In America the long-snore men
are famous for this sort of thing. 1
would like to say, if you want to avoid
these clashes, this rowdiness, these
bickerings and fights between seamen,
you should not try to patronise a
particular union and try to victimise
a union which is not to your liking

14 hrs.

Let us appoint some sort of a com-
mittee or a commission and let us
have an impartial ballot if possible
and the union which gets the majority
of votes should be recognised as the
representative union

I do not want to take more time of
the House. I wish that this measure
is speedily enacted and the merchant
navy in India grows rapidly and
takes the pride of place that it deser-
ves to take,

Shri Heda (Nizamabad): I welcome
this Bill. It has not come anyway
early. Rather, it was long overdue,
and it is good effort that we are con-
solidating all the relevant provisions
into one Bill, and that is why its size
has been, as poinfed out by a previous
speaker, quite a massive one. But
the size should not frighten us If
we go through tHe provisions clause
dy clause, it would become clear that
he theme, as we find in the Bill, is
luite understandable. The Bill is
livided into various chapters, each

chapter dealing with particular points,
and the various clauses make the
whole point very clear.

The most salient point of the Bil
has been 1n relation to the provisions
of the sailing vessel trade,  For the
first time, we are trying to have some
control over it. So far there was no
control, and it was a great lacuna,
and we had to rely upon the foreign
Act, in spite of our Independence
which 15 more than a decade old, for
these relevant matters. After the
passage of this Bill, that lacuna would
not be there, and I think we would be
baving quite adequate powers to deal
with the wvarious aspects of the
shipping industry and trade.

So far as the target is concerned, it
was very heartening to hear from the
Minister that his ambition is to put
the target not at 9 lakhs but rather
at ten lakhs of tonnage. My friend
Shri1 Goray felt that this is a little
over-ambitious target. But I think
1t is not so. The question is one of
finding all the money. If the money
is found out, the purchase of the first
hand or second had ships, to begin
with, could not become so difficult and
the target would not be so difficult to
achieve,

The point 18 from where we shall
get this huge sum The hon. Minister
has referred to it and we have also
read in the papers that we are getting
a sizable loan from Japan in yen
which is ftheir currency. I think this
loan is the balance amount left out of
the Asian Development Fund of the
United States. This loan would be
serving really the purpose of Asian
development. It will develop India
on the one hand and Japan on the
other. Japan is in dire necessity of
iron ore and it is only india which
could fupply any amount ol iron ore
to Japan Without iron ore, Japanese
steel indusfry would be starving, and
it will be difficult for the United
States to supply the iron ore fram
such a long distance. Therefore, it
is but fit, looking at the various ecir-
cumstances, that an agreement is
reached between Japan and India,
and this load has been the result.



a307 Merchant Shwpping 25 FEBRUARY 1988  Merchant Shupping 23308
Bul Bl

[Shr Heda)

The export of iron ore itself 15 res-
ponsible to a great extent in this way,
and in other ways also, to the deve-
lopment of our shipping trade and in-
dustry Even fiom this point of view,
when we look at the past things, I
feel that we have not done what we
should have been able to do Recent-
ly, I had undertaken a tour to some
ports in Andhra Pradesh, the State
from which I come Other Members
had also joined 1it, and we had been
%0 Masulipatam, Kakinada and Visak-
hapatnam When we were 1n Kaki-
nada, we found that the previous day
of our arrival, there, the Kakmnada
port had broken the record n load-
g About 4000 tons of iron ore
were loaded 1n the steamer Jug
Lazrmi, Masulipatam also had done
very well so far as the export of wron
ore 15 concerned. The <ame 15 the
case with Visakhapatnam port

The point 18, while on the one hand
we state that our major ports—Bom-
bay, Calcutta and Madras—are con-
gested, I think these medium-sized
and minor ports have been kept
rather starving A little 1mprove-
ment here and there would increase
their capacity very much, but the
measures, either have not been taken
properly or, even when they are
taken, they are taken with a little
lethargy 1 hope that the position
will not remamn so for long The
avenue that has been opened to us in
the shape of this export of iron ore
and manganese ore will be such that
we will be able to develop our ports
very well

Almost the same 15 the story of
Vieakhapatnam pert That port
could also have been doubled, but
somehow or other, the development
of Visakhapatnam port is also not so
satisfactory  Apart Trom fhis, when
the hon, Minister was giving us the
statement in his speech, about the
purchase of the first-hand or second-
hand ships, the Speaker who was then
in the Chair, just interrupted him
and asked him why we spend all this
money in the shape of foreign ex-
change In purchasing them and why

we are not building the ships our-
selves The Minister said that we
have got one shupyard and that we
are thinking of a second shipyard.

In today's Question Hour, Shri Raj
Bahadur, the Miruster of State 1n the
Ministry of Transport and Communi-
cations, told us that so far the site for
the second shipyard has not been
selected, 1n spite of the fact that &
teamn has visited, I think more than a
month before, all the possible sitea.
He said that a report would be com-
ing by the end of March If thir s
the pace with which we are gomng to
select the site of the second shipyard
and build the ship-building industry,
1 think 1t will take a longer time.
There 1~ a feeling 1n me and in many
others that the foreign interests who
have their own investments m India
and who have their own industry or
trade and so many other things, are
not so0 keen to develop our country as
we ourselves are  Therefore, if we
entirely depend upon themn for guid-
ance and advice which, at times is
quite essential, the result would be
that much time would be lost and
progress would be more slow and
rather unneceesarily slow

I do not mean to say that it will be
always or exactly so, but that s the
pomnt so far ag the selection of the
second shipyard 15 concerned What-
ever the reasons may be, it gaves
enough scope for an apprehension of
this sort 1h the mmds of the people
in our country

Shri Lal Bahadur Shastri: May [
say a word? I would merely like to
say that 1t would be rather unfair to
level that criticism agamnst the dele-
gation or the commission which came
here from UK

gone into and very carefully studied.
The hon Member is aware of the fact
that even fixing up a site for bridges
takes a pretty long time 8o many
things have to be studied before a
decision could be taken When the
UK Mission visited various places,
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Shri Heda: That was not exactly
my point. What I meant was that
there was scope for apprehension, I
am glad the hon. Minister has made
the position very clear, and I am guite
hopeéful that the site would be select-
ed very soon

One point more I would like to
mention 1n this connection. Our pre-
sent steamers earn fome foreign ex-
change. They want that the foreign
exchange they earn reserved and a
separate pool made out of it, so that
that foreign exchange may be made
available to them—of course, they
would pay the equivalent amount in
rupees—which they can utilize m pur-
<hasing new steamers of second-hand
steamers, thus adding to their ton-
nage That 1s the point that they
have made,

I do not know why the Finance
Ministry were not agreeable to this
proposal The result 15 that our
merchanti navy 1s not being expanded,
as it should have been. The hon.
Minister himself stated today that we
spent to the tune of Rs. 150 crores to
Rs. 180 crores in the shape of foreign
exchange on freight itself every year
Tt we look at this amount, that small
request of the Steamship Owners
Association is such that not only
should it be accepted but something
more should be done. I am glad that
while Shastriji is in charge of this
portfolio, he is quite serious—the
trade and industry have also felt it—
and the trade is very grateful to him
that he is putting the weight of his
personality into the matter and try-
ing to develop it.

The small points which we find
here and there should not remain
undecided, and quick and satisfactory
should be taken in this re-
T am quite sure that this Bl

i

will be a landmark in the develop-
ment of our industry and trade. So
far as navigation is concerned, it will
be a good larilimark in the country's
progress,

With these few words,
the Bill

Shri Mohiuddin: I am very glad
that the Bill has now been introduced
mn this House to regulate the Indian
shipping by Indian law. As the hon.
Minister has himself stated, for the
last ten years our shipping has been
regulated by the British Act. Now
that after & long time we are going to
pass a law of our own for regulation
of our own shipping, I hope that the
progress that we desire for our own
shipping will be made as quickly as
possible

The speaker that proceded me had
already referred to the progress that
we are malking in construction of
ships 1n India The hon. Mimister
has stated in his introductory remarks
that he has been able to create a Ship-
ping Development Fund so that those
who borrow money may repay it in
mstalments to the same fund It will
be a sort of revolving fund for the
purchase of new ships. This is a
step in the right direction, and I
hope that the tonnage under Indian
flags will increase very rapidly.

1 support

But the progress that we have made
in constructing our own ships has
been rather slow; not as rapid as we
expected. The fundamental princi-
ple m planning and for a rapid pro-
gress of a country is that we should
lay the foundation for those key in-
dustries which open up avenues for
new industries in the future. Apart
from supply of food, and raw materi-
als in our own country for our own
industries, there are certain impor-
tant fundamental industries, key
industries, like steel, shipping, ma-
chine tools, heavy machines, electri-
cal machines and so on.

The Second Plan haz shown a
marked awareness for the develop-
ment of industries, which are the
foundation for future progress. The
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machine tool industry has been estab-
lished, even though at the present
moment our local manufacture of
machine tools are only 13 per cent of
what we import. The steel industry
ls also being established, and I hope
that the sheets required for manu-
facture of ships will be soon avail-
able. A shipyard was established
5-6 years ago. But the expectation
that it will develop into a first class
shipyard and supply ships &t a pace
that will be desirable and necessary
has not proved successful, We hope
that hon, Minister will loock into this
aspect of the problem of supplying
ships for our marine trade.

The second and important factor is
the manufacture of marine engines.
That is also one fundamental point on
which our future progress will
depend. There have been talks about
establishing a marine engine factory.
I know there are difficulties, because
our own demand for the time being
of marine engines is very small. But,
still, that is another important indus-
try which, we hope, the hon. Minister
will pay attention in establishing, so
that the future of shipping industry
in India 15 ensured. With these few
general remarks, I wish to say a few
words regarding the Bill itself.

Two hon. Members on the opposite
side have spoken about seamen and
the amenities for seamen. I wish to
draw the attention of the hon. Min-
ister to the amenities to the passen.
gers, especially the unberthed passen-
gers or the deck passengers, about
whose amenities the hon. Minister
himself referred in his introductory
speech.

The Bill provides for a welfare cess
which will be devoted to the provision
of amenities to unberthed passengers
on the ships as well as at the ports,
About five or six years ago, the Gov-
ernment had appointed a commitiee
called the Deck Passengers Amenities
Committee, and some rules have also
been framed on the recommendations
of that Committee. The amenities
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that were recommended by the Dech
Passengers Amenities  Commuttet
require revision now.

The condition of deck passengers or
unberthed passengers is certainly hor-
rifying. When the number of passen-
gers increases and when there is rush
in particular seasons for tickets, the
conditions become still worse because
the amenities or the space regulations
are sometimes relaxed. ‘This happens
specially in the pilgrimage season. As
a matter of fact, the rules that were
framed on the recommendations of the
Deck Passengers Amenit:es Committee
do not fully apply to pilgrims, For
example, in regard to Haj pilgrims,
the minimum of space and the mini-
mum of other amenities for the pilgrim
ships are much less than for ordinary
deck passengers that travel f{rom
Bombay or other ports to East African
ports or to Persian ports.

Now, I quite understand that the
increase of amenities depends on
increase in the number of ships. But
there is another aspect of the problem,
and that is that the ship-owners, the
shipping companies, by utilising the
same space for a larger and a much
larger number of passengers eamn
much higher profits. And they do not
provide the amenities that they should
provide after earning those profits. I
have seen myself at the Bombay
docks the great rush of passengers to
occupy the limited space on the decks
—the way in which the passengers
are herded together and also the
condition in which they travel.

For example, there are rules that a
certain number of latrines should be
provided for a certain number of pas-
sengers. While the minimum qualifi-
cation or requirement is relaxed, the
number of latrines and bath rooms
remains the same as it was before, and
this contributes to great inconvenience
and difficulties for the passengers. 1
hope that the provision that is now
being made in the Bill for cess for
provision of amenities to deck passen-
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brought on the owners of ships that
they themselves should increase the
amenities for passengers, especially
during the pilgrim seasons. It is neces-
sary that the upper limit for space
requirement, which already exists,
should not be so easily relaxed, as is
usually done, especially during the pil-
grim seasons.

It has also been suggested that the
age limit for apprentices should be
reduced from fifteen to fourteen. I
entirely agree with that suggestion
and I hope that the Select Committee
will take that point into consideration.

I wish to end my remarks with con-
gratulations to the hon. Minister who
hss shown his determination to
increase our shipping tonnage by at
least one lakh more than the turget
figure laid down in the Second Five
Year Pan.

Bhri D. C. Bharma (Gurdaspur):
Sir, 1 congratulate the hon. Mimster
on bringing forward this very com-
prehensive Bill, You remember, Sir,
the other day, while speaking on a Bil",
I made an humble submission that the
Bills that are placed before this House
should be comprehensive in scope and
in content; and I was taken to task by
the hon. Minister for making that sug-
gestion. He said that I had a passion
for asking for comprehensive Bills. I
do not know if I have a passion for
asking for Bills of that kind. But I
must say that the Bill which has been
brought forward by this Ministry is
something which satisfies my descrip-
tion of a comprehensive Bill I believe
that Members of this House feel
rewarded and happy when they find
that almost every aspect of this ques-
tion has been discussed in this Bill
and thet approval is sought for all
those facets of the problem which
concern this guestion.

To tell the plain truth, I do not feel
very happy when I look at the map
of India from the point of view of
merchant shipping or even from the
point of view of our Navy. At best,
we are in the elementary school stage
I could have sald that we are in the

kindergarten stage. But that would
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be too harsh. We are just making a
beginning and a very auspicious begmn-
ning. I would welcome that day when
our merchant shipping attains to that
state of efficiency and prestige which
some of our neighbouring countnes
enjoy, for instance, Japan or which
some small countries in Europe enjoy,
for instance, Italy. I think that that
is the target that we have to aum at
and that is what we have gof to do.
I am sure that this 1s our first exercise
n that direction.

Many powmnts have been made by the
speakers who have preceded me. I
would say, when I looked at the State-
ment of Objects and Reasons, I found
that our h'story begins mn the year
1838. Our history is not indigenous.
Our history has been mixed with
the hustory of the U.K. of which we
were some part. I do not want to use
the word that we were subjects of the
U. K. It began in 1838. Today, we are
mn 1958, One hundred and twenty
years have passed by. Today, we are
mn a position to bring forward a Bill
which envisages a Merchant Shipping
Commission, under our own auspices,
with rules which will govern it, rules
of our own making and all the para-
phernalia which goes with it, which
was formerly not of our making, but
of the making of a foreign power.
One hundred and twenty years is not
a big period of time in the history of
any nation or in the history of any
country. If we have woken up in
1958, I think we are to be happy about
it. I wish this thing had been taken
in hand immediately after our Inde-
pendence. But, it has taken us some
time to bring forward a legislation on
this point. Better late than never. I
think it is good that we have done so
this time.

We need for this purpose and for
other purposes some kind of a uniform
codification of laws, of procedure, of
rules and of regulations. When I look
at that question, I find we have been
having a tangled mass of rules and
regulations, a jumble of rTules taken
from MNere, from there, from every-
where, an intricate combination of
things. We have been tinkering with
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the problem in the light of what has
happened in some other countries and
in the light of what has happened in
our country. If I may be permitted to
say so, we have been living in a kind
of jungle so far as this department of
our national activity is concerned. But
1 am glad that some kind of order is
being introduced into it today, and
some kind of uniformity is being
brought about in this. It is something
for which we have to be grateful to
this Ministry.

I also find that the Ministry has not
been very extravagant in its demand
so far as the Financial memorandum
is concerned. 1 hope the hon. Minis-
ter will not come to us again after
six months and ask for more officers.
I hope we will not have a supplemen-
tary demand on this account. That is
what happened some time ago. On
looking into the Financial memoran-
dum, I find that the Minister has not
been very excessive in asking {or
officers, for departments and all that
kind of thing. Every day, we find we
are in a mood to ask for many officers
and that kind of thing. Of course, de-
partments are required. At the same
time, I have a feeling that we are
having too many of these things 1
find here the hon Minister has not
made demands on the financial reso-
urces of this country to an extent
which would have made us 1t up and
pause and consider. I think he has
kept the demand at the neces-
sary level and 1 think, from
that point of wiew also, this
Bill deserves a good response on
the floor of the House.

Of course, I long for the day when
this merchant shipping in our country
will be a line of defence for our coun-
try. When that will happen, I cannot
say. JNou will find in every progres-
sive country, the defence needs of the
country are related with the merchant
shipping of that country. Whenever
there is any emergency,—I do not
want to use the word war; it is a ter-
rible word—you will find an integra-
tion between these two wings of the
Navy, a happy integration. I do not

l

know when that will happen. Perhaps
you will have to wait very long. I
would ask the hon. Minister to look
at this problem from that angle also
so that our merchant shipping does not
only subserve the purposes of trade,
and carrying of passengers—they are
very good objectives—but also in time
of pinch, in time of difficulty, it could
be helpful in that way alsu.

Some of my hon, friends have
spoken about passenger amenities. I
do not want to go into the details of
that question. Of course, I agree with
them that the deck passengers must
have a fairer deal than before. I would
go so far as to say these passengers
should have all facilities. So far as
the deck passengers are concerned,
they are comparable to our third class
passengers on the Railways. As we
want happier conditions for them, so
we want happier conditions for the
deck passengers I hope that some day
our Minister and our Minister of State
will troy (1 wncognito on those ships as
deck passengers and find out for them-
selves where the shoe pinches. Of
course, they mght be knowing it
already, but I think they will have a
first-hand experience of the trials and
tribulations of thesec deck passengers.

(Interruption). Yes, what is it?

Mr. Deputy-Speaker: The hon.
Member should not invite and ask for
interruptions.

Shri D. C Sharma: I agrec with
you, Sir.

So, I say that these gentlecmen
should some time travel incognito. 1f
they are recognised, so much the better
for them, but if they are not recog-
nised, so much the better for the deck
passengers. So, we gain both ways.

There is a lot of profiteering going
on in this country by the travel agents.
Of course, something is going to be
done with regard to them, but I feel
that the rules and regulations which
govern the grant of licences to the
travel agents and enable them to book
passengers should be tightened in such
a way that the umeducated pessenger,



e

317 Hmbm;mﬂipphq 23 FEBRUARY 1058 Merchant Shipping 2318

the illiterate passenger, the passenger
who comes from a village in India
and wants to go to some other country,
is not taken undue advantage of in any
way. At present, we hear so many
complaints in this connection. They
do a lot of profiteering in this respect,
“The regulations concerning these per-
sons should be so stringent that they
are not able to trade upon the igno-
rance or credulity of these passengers

Moreover, there are also, as you
*know, sometimes unsavoury things
told about these passports and othe-
things. I know all these things will
be looked mto, but there is one thing
in which I am intercsted more than
anything else, and it 1s this, that the
ship-owners should also be brought
under very rigid control. I know there
18 going to be some kind of supervi-
=slon now, but I think they need a more
vigilant, more strict and a more per-
sistent control than 1s possible now. It
is because the passengers do not have
a fair deal from them, but more than
that T would sav that the Ministry
snould try to popularise this kind of
travel

When I go to the rallway waiting
rooms, I find that they are doing some-~
thing to popularise travel by the rail-
ways. When I go to the office of an
air service, 1 find that they are trying
to popularise this kind of travel, but
I find that travelling by sea is becom-
ing more or less an old-fashioned thung
now. Very few persons think of tra-
velling by sea.

Only the other day, I received a
guest who has come from East Africa.
He travelled by sea from East Africa
to India. He is an Indian citizen. He
was giving me very doleful details
about the travel, and he said to me:
“Well, on my way back to East Africa,
I am not going to do my journey by
ship. It is tiring, it is not comfort-
able, it is not warranted by the
amount of money that we spend on
it. T am going to fiy to East Afriea”

Now I say that the gap, in terms
of money, between air journey and
sea journey should be such ‘that
travelling by sea becomes attractive.
Of course, it will require also ame-
nithes, it does not require only an
attractive fare. I think for that pur-
pose the Ministry should take active
steps.

So many things are being done In
this country to popularise travel by
air. There are test flights, and some
of our M. Ps. also go on those te.t
flights Of course, I have not gone,
and I do not want to go in thase test
flights. In the same way, travelling
by sea should be made popular in this
country

Shri V. P. Nayar (Quilon): Why
not a free ticket for us?

shri D. C. Sharma: You will have
a free ticket in Kerala, but I cannot
have a free ticket in Delhi, because
mm Kcerala, you have so many boats
I am not referring to anything else

We are told that India has had
naval traditions for centuries and I
think Kerala and Andhra were the
States where these traditions were
very strong, perhaps in Kerala more
than m Andhra. When I read the
history of India, I find our merchants
gomng to all the corners of the world
and trading there. We hear, and also
see in books, so many things about
the glories of India in the naval field
in those days, but now we have no
traditions of that kind. I believe
the country has got to be re-educated
in that direction, it has got to be
retold all these things. 1 believe
from that point of view also this
Bill 1s good, but something should
be done so that the education of the
country in this respect is carried out
in an adequate manner.

I want to say one word about
apprentices. Of course, a suggestion
has been made that the age-lmit
should be lowered. I do not know ¥
there would Be any advantage in
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lowering the age-limit. The life of
an apprentice is very hard, and I
believe that 15 years is not a very
bad limit for becoming an apprentice
I feel that that is the right age for a
person to become an apprentice, but
1 would say that the training of the
apprentices is not being done as scien-
tifically and as adequately as it should
be done. In fact, the life of appren-
tices in our country is a sorry life.
They do not fit properly into the
scheme of things. They are not given
that kind of education which is given
in some other countries. So, in this
respect we should learn from other
countries.

I believe the country from which
we can learn is Japan. I have some
idea of Japanese ships, the way in
which they take up apprentices and
train them. I feel that somebody
should have a blueprint of the train-
ing which is imparted to the appren-
tices in Japan. And I feel that with
suitable modifications, those conditions
should be brought about in our coun-
try also.

I would, therefore, say that this is
a very intricate question. My hon.
friends have been talking about ports,
machines, and all that kind of thing.
Of course, all these things are neces-
sary, but more than all that, by
means of this Bill, we have an oppor-
tunity to make our people sea-minded.
Our Air Force has done its best to
made our people aiwr-minded, and we
have become air-minded in a much
shorter time than so many other
countries. I would say that even if
the Ministry needs an additional offi-
cer for making our people sea-minded,
the House would not grudge the
appointment of that officer. That is
because the air, the land mnd the sea
are our three great national assets.
While we have been develeping to
some extent so far as air is concern-
ed, and we have also been developing
land, we have not done anything of
that kind so far as sea is concerned.
We must do something in this direc-
tion also.

Another thing that I should say is
that the Ministry which is responaible
for this should bring about same kind
of liaison between itgelf and the Edu-
cation Ministry and see to it that our
students also get some kind of orient-
ation towards the sea. Without this
kind of orientation, all these Bills
would not be so conducive to the
greatness of the country as they
should, and they would not revive the
ancient naval glories of this country
to the extent that they should.

With these words, I welcome this
Bill

Shri V. P. Nayar: I am sorry that
I was not able to listen to the speech
of the Minister, since the discussion
started almost half an hour ea.lier
than we thought it would.

I must at the outset say that we
welcome this Bill not because of its
447 clauses, not because it has after
all come, but because 1t shows that
Government have at last realised the
necessity at least to codify, amend
and consolidate the various provisions
on this subject.

I was trying to go through some of
the old debates. 1 find that in 1922
when one of these Bills was under
consideration, a Bill in which the
words ‘native seaman’ were used,
some hon. Member of the Central
Legislative Assmbly then raised an
objection, and it was promised
Mr. McInnes who was the then Mem-
ber concerned, that the words would
be deleted from our legislation. I am
glad that after nearly thirty-six years,
Government have at last chosen to
remove these words which had an
odium for us.

I heard Shri Raghunath Singh pay
a compliment or tribute to the late
Mr. Walchand Hirachand. I wonder
whether he or most of the Members
here recognise the signal services ren-
dered for the cause of Indian ship-
ping by that great South Indian
patriot, Mr. Chidambaram Pillal
Probably most of the people from this
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side may not have known him. But
we cannot forget that patriot who
even chose to go to jail; he did not do
business like the other people who
have been honoured as pioneers of
industry. Shri D. C. Sharma also
said something about our traditions.
Especially, he referred to Kerala.
We are proud that we have one of
the most ancient maritime traditions
in India. But all that does not lead
us anywhere now.

When we consider a Bill of the kind
which we have before us today, it is
not only desirable but also extremely
necessary that we should take stock
of the entire situation in regard to
Indian shipping. It is well that the
Planning Commission has laid down
a target of 9 lakh tons. Shri Goray
expressed a doubt whether this target
would be achieved. Considering the
way in which the private sector has
been dilly-dallying with the shipping
industry, I have also my own very
grave misgivings. I would like the
Minister to take a very serious note
of this that unless he goes all out,
it may not be possible, just as even
in the First Five Year Plan, we did
not stand up to the expectations. The
private industry had a glorious oppor-
tunity at the end of the last war;
shipping was completely left to them,
that is, to their whims and fancies.
At a time when ships were available
for purchase, they did not choose to
take advantage of the situation. Now,
again, the Minister says that we are
in a good time, ships are available,
and maybe we may have some diffi-
culties in regard to finance, but gene-
rally speaking, the situation today
seems to be advantageous for the
acquisition of more tonnage. But if
we are not to repeat the very costly
mistakes which we have committed,
and which we have allowed the pri-
vate industry to commit to the very
serious detriment of our country as
a whole, then, I am afraid the Minister
will have to take a sterner action.

The shipping companies come for-
ward always with a number of pleas.
They want concessions in income-tax,
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they want concessions for several
other things. 1 remember when the
Minister himself went to Bombay to
preside over a shipping conference,
he congratulated Mr. Master for his
able advocacy of the shipping com-
panies’ case, which resulted in exemp-
ting shipping companies from the
incidence of wealth tax. These com-
panies say that it is very difficult for
them to go ahead with the Plan. I
was looking through their official
organ, if I may say so, namely the
journal called Indian Shipping. I
thought before I went through these
magazines that after all, the comy
panies were not earning very heavy
profits. I was, however, really asto-
nished to find that while the impres-
sion had been created that shipping
companies had obvious difficulties, and
almost insurmountable difficulties, the
record of the last year shows a pic-
ture contrary to what is generally
believed.

For cxample, from the February
issue of Indian Shipping, the most
recent issue, I find that the Great
Easterns, one of the major companies,.
has made a profit as follows:

“The net profit has also record-
ed a dise for 1956-57 from Res.
24:95 lakhs in the previous year
to Rs. 67:2 lakhs in the last year.”

15 hrs.

Another company, India Steamship;
had only Rs. 30 lakhs profit for the
year before last, but last year its
profit went up to Rs. 107 lakhs. Most
of these companies are like that but
the Eastern Shipping Corporation, in
which Government have a share and
which was taken over, as far as I
know, as a going concern from the
Walchand Hirachand group, has only
a small profit of 10 per cent. or so.
In the annual meetings they say that
the year under review had particular
difficulties, that owing to the Suez
crisis they had to take a longer route
and they had also to surmount seve-
ral other unforeseen difficulties. With
all that some of the companies, whose-
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profits are indicated in these reports,
contrary to what was normally expec-
ted or given to understand, have not
at all fared badly. For example if
you take one company, the India
‘Steamship Company, 1 found from
some other book, The Investor's
Encyclopgedia—] do not remember
-which—it had only a subscribed capi-
tal of Rs 250 lakhs, t.e., about Rs. 2}
.crores and on an investment of Rs. 2
crores I should think that a net pro-
fit—it is not gross profit, it is net
profit—of Rs. 107 lakhs 1s something
which most of the other industries

.cannot pay today.

Shri Lal Bahadur Shastri: For what
period?

Shri V P. Nayar: For 1956-57 Tt
is most recent It is the February,
10568 issue.

15.02 hrs.
[SHR1 BARMAN in the Chair]

The year before that it was only
Rs. 38 lakhs and in the course of one
year the net profits h - jumped up
in the case of India S...umship to
Rs. 107 lakhs This 1s not an 1solated
fnstance either, because I find that the
Great Eastern's profits also have
jumped up from Rs 24:95 lakhs to
Rs 67 62 lakhs There are other
companies—] do not want to tire the
House I am only trymng to argue
that the difficulties in which the
shupping industry is supposed to be
do not exist in reality and that they
have been making profits. Mavbe,
there 15 something fundamentally,
basically wrong with the shipping
industry—I do not know. It is time
that we find it out also.

Sir, when ships were available—
it is well known that liberty class of
ships were available for purchase in
those days—how is it—it is a question
which we must pose to ourselves and
seek an answer—that war-torn Japan
<ould increase in the course of these
few years her tonnage from 1:3 mil-
lion to 4 million snd now Japan is

out to give credit for ship-building,
50 per sent, with order and five or
six years payment? How is it, Sir,
that war-torn Germany and Italy
could rebuild their merchant marine
to several times?

Shri Lal Bahadur Shasiri: The
amount of assistance they have
received . . .

Shri V. P. Nayar: ] am coming to
that

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur):..and the
number of shipyards they have.

Shri V P. Nayar: They are not the
main reasons There also it was not
State-owned shipbuilding industry.
Therc was also the private sector.

My point 1s that for all these years,
after the attainment of independence,
we have not gone into the question
with as much seriousness as we ought
to have done I find that it is a wrong
esttmate 1 consider that the statis-
tics given in this magazine, Indian
Shipping, which is an official organ
of the Indian Shipowners’ Association
and which has the blessings also of
my esteemed friend Mr. Lal Bahadur
Shastri, must be taken as something
nearer truth

I know we do not as yet have an
organisation for collecting the statis-
tics of the offtake and intake in our
ports, shipwise or countrywise. In
fact, if I remember correctly, it was
one of the recommendations made by
an Expert Committee. 8ir, in this
again it is seen that the President of
INSOA at the time when he indulged
in unrestrained hyperboles of praise
about the Minister, who chose to deli-
ver some inaugural address there,
says:

“I am, however, disagreeably
surprised in this connection to
learn that according to an answer
recently given by the Finance
Minister in the Lok Sabha the
annual amount of freight bill paid
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by India to foreign ships was per-
hapa erroneously quoted at Rs. §8
crores only in 1956-57. From
such data, as are available, it is
enimated that this freight bill
cannot be smaller than Rs. 150
crores per annum. I am inclined
to agree with that estimate. It
will, therefore, be recognised.”

Sir, it appears from this—I do not
remember having been present in the
House when the Finance Minister
gave out this figure—that the ship-
ping interests have calculated that
the figure of Rs. 58 crores as our total
freight bill for the year 1956-57 was
a gross underestimate. On the other
hand, from the statistics available to
the shipping intercsts, they estimate
that our freight bill is Rs. 150 crores
per year. I do not know which of
the two is correct. I shall be glad
if the hon Minister can quote from
some authoritative publication or
from his own Ministry's information
that the representatives of the ship-
ping interests have given a wrong
figure. I would very much like to
be contradicted also on this.

Sir, in this case when we are spend-
ing such a huge amount running into
several crores, we must also consider
whether in the recent past or after
the attainment of independence, we
have taken proper steps to see that
there is not this much of drain on
our foreign exchange. It is not a
desirable item that we spend for
shipping. The bill appears to be
heavier than the annual bill on import
of foodgrains.

Sir, what is the position of our
industry? It is well that coastal trade
is left completely to Indian-owned
ships. Maybe, it was as a result of
one of the recommendations of the
Committee in 1950-51. But what is
our position in respect of our over-
seas trade? It is estimated that India's
overseas trade will represent about
8 per cent. of the entire world’s over-
seas trade. But today India's total
tonnage may be roughly about 1/200,
or about § per cent, of the world’s
tonnage, it for the whole world we

- SN
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take it that at present there may bhe
about 105 million tons. We are just
having over } million tons. How long
can we¢ go on with this? Should we
not take some active steps? I know
the difficulties. As the hon. Minister
said, they had shipyards. We cannot
have shipyards immediately. But
that 1s not the point. We have placed
orders—our shippmg mterests have
placed orders—with countries where
the docks are over-filled. Their urder
books have no space to write. If we
place an order for ships today, we
may not get ships till 1960 or 1861.
I understand that in Japan, the order
books are not so very much filled and
they are in a position to make deli-
veries earlies. But owing to the pre-
sent commitments of the companies
they cannot go in and take advantage
of such offers. I am only trying to
suggest that despite the several diffi-
culties the Government of India did
not have the proper approach in the
matter of shipping in the past and it
is time that we take greater interest.

Sir, take for example the freight of
transporting coal. The hon. Minister
knows it much better than I do.
because till recently he was holding
charge of the Railway Ministry. Then
alto he had shipping with him. Then,
when the Minister changes from one
portfolio to another, it also happens
to be fortunately under him. I do
not know why, but the fact is that
today throughout the world when
water transport is cheaper than rail-
way transport, it is something which
we cannot understand —it may be
possible for the Government to justify
by figures—that in various places in
India, coal transported by the coastal
steamers would cost very much more,
50 per cent. or even 75 per cent. more.
In Cochin, for example, I understand
that if from the Bengal-Bihar col-
lieries coal is transported through the
sea route it might cost double. Of
course, railways have a subsidy for
that, but yet it costs double of what
it costs for transport by railways.
The coastal steamers are monopolised
by Indian interests; cent per cent of
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the coastal trade is with them. Yet,
year after year, pnce in two or three
years, the freight rates are allowed
#o be enhanced.

We talk of congestion in major
ports. In fact, in some ports, it has
become almost a bottleneck now.
With our imports of vital commodi-
ties mounting up, there being no
phased programmes in regard to our
imports, and with the terrible mis-
management or at least lack of co-
ordingtion between the various
departments of Government, we find
that the congestion in ports is on the
increase. We have had to invite
foreign experts to come and advise
us as to how best the congestion in
our ports can be reduced. Simul-
taneously with that, some of the
minor ports are getting out of their
existence. I do not know of other
States, but I can say this with cer-
tainty that near the port of Cochin,
we have a minor port, Alleppey.
Today Alleppey is going down. Its
annual intake and export of cargo is
dwindling. Maybe it is because these
ships do not like to call at the Allep-
pey port because they have slightly
better facilities in Cochin. I am only
suggesting it, when we think in terms
of avoiding bottlenecks by delay in
the major ports, this aspect of divert-
ing cargo from major ports to minor
ports, has not at all been considered
with the seriousness which it deserves.

Some of the shipping companies
have bad practices. They draw bills
earlier than the time when they load,
allowing the business interests to cash
the money on the bill of lading
through the bank. They have pre-
ferences for certain places where they
have offices. All this has come to
smean that the prosperous trade which
some of the smaller ports had is being
wiped out gradually during the course
of years. I want the hon. Minister
to go into this question, especially in
regard to the port of Alleppey and to
take steps to see that Alleppey which
wwas once called the Venice of the East,
even if it does not regain its past

Bill

glory, is at least maintained at &
tolerable level, and may regain some
of the past glory.

Shri B. 8. Murthy
Reserved—Sch. Castes):
regain all the past glory?

Shri V. P. Nayar: I have no desire
to go into the various provisions of
this Bill, as at this stage of discussion,
we are not expected to go into the
detailed provisions, but to speak only
on the principles of the Bill. It is
certamnly a job which has to be left
to the better hands of the Joint Com-
mittee and I do not want to go into it.

But I would say that with our
experience of the private sector in the
shipping industry of our country, with
our experience of the mismanagement
of the affairs of our first ship-build-
ing yard, we know that one of the
ships which the yard builf has neces-
sarily to have a dead weight of 200
tons in order to maintain its poise in
water. I understand that although at
the time the design for the ship was
being made, one of our own engineers
said that this would result in the ship
losing its balance when floated, the
famous French consultants did no%
seem to agree and said, “We are bet-
ter technicians and we know what it
is” Ultimately when the ship was
constructed, it was found that for
every voyage, apart from the cargo
which it can take, in order to float, it
requires a dead weight of 200 addi-
tional tons. The affairs of Vizag ship-
building yard also call for criticism,
but probably this is not the occasion
for that.

I am only saying this to show that
in every aspect which is directly or
indirectly connected with the shipping
industry of this country, Government
must have a greater vigil and must
spare no effort to set things right
when they are found to be wrong.
Our country cannot afford to walt till
the private industry, on their own
volition, choose to equip themselves
with the necessary tonnage. Some-
thing has to be done. I know they
are now being given credit facilitiss

(Kakinada—.
Why not
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which most of the other industries
do not have. If my information is
correct, I read from the hon. Minis-
ter's speech at Bombay that shipping
companies are entitled to loans at the
cate of 3 per cent interest. This con-
cession is not generally allowed to
other industries. With all this, we
do not have any ambitious target at
all even in the Second Five Year
Plan, although, as I have submitted
before, 1 have my own misgivings
whether even this target will be ful-
filled

That apart, if we go at this rate,
if at this juncture we lag behind in
the race in which other countries
have led us—even small countries
have a greater tonnage than us—we
shall never catch up. If we want to
catch up, let us see what we can do
in this context. It is good that we
have a second shipyard, although, as
it came out, the site has not been
fixed. I believe that all the aspects
will be gone into before a final de-
cision is taken. But let us have more
shipyards. Let us not confine to ship-
yards which will make only 5,000 or
10,000 tons ships. Let us have smaller
yards where smaller sehips, at least
coastal vessels, of 200 or 100 tons can
be made.

We know, as a matter of fact, that
just like the merchant marine, the
service in the fishing industry is also
lagging behind on account of the fact
that we do not have enough fishing
vessels. That also is a very important
aspect, although the hon. Minister
can say that it is not within the
scope of his Ministry. We know that
in maritime countries the fishing in-
dustry and the merchant marine
were really the cradles of the coun-
tries’ respective Navies. Therefore,
an over-all view should be taken in
this context and Government should
take more active steps to see that we
reduce our dependence on foreign
shipping and the amount that we
have necessarily to pay for trans-
porting goods into and from our
country and also to see that the pri-
vate interest in the shipping industry
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is kept in proper check, their profits
being necessarily directed to be
ploughed back for the development
of our own industry.

When this Bill comes back with
the report of the Joint COmmittee, if
I then manage to get some time, I
hope to speak on the clauses. Enough
has been said on some aspects of the
Bill by the Members who preceded
me. But as I read through the Bill,
I had one doubt which I could not
resolve. In one of the clauses, it has
been provided that passenger broke-
rage will be licenced, although I
could not lay my hands on that parti-
cular section.

Shri Raj Bahadar:
brokers will be licensed.

Shri V. P. Nayar: Under what
section?

Shri Raj} Bahadar: That
have to find out.

Shri V. P. Nayar: This is a very
serious matter. 1 happen to know
some details about it, especially how
some of the brokers function at Mad-
ras. As you know, several hundreds
of penple go by every steamer which
is bound for any of the Burmese or
Malayan ports from our place, and
very often when we are back in our
constituencies, complaints are
brought before us, Now also there is
a system and I do not know for cer-
tein whether ithas lega] recognition.
These poor people are all going as
unberthed passengers. I have heard,
but 1 have not seen, that several
times the number of the carrying
capacity will be allowed to use the
ship as unberthed passengers.

In the berths, they are packed like
sardines. It is very difficult, because
we do not have adequate transport
facilities from Madras to a Malayan
port or to Singapore, and as many
people want to go who cannot afford
the luxury of air travel or even
first-class travel—they go there for
small jobs; several thousands of
them;—they go there even as labour-
ers—they cannot choose any other

Passenger

I shall
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form of transport. Take a par-
ticular ship s. 5. Rajula. They have
800 tickets for this voyage next week
and there will be 2000 people want-
ing to go by that steamer. What they
do 1s that through a chain of brokers
the company, even if it is Binny and
Company, sell the tickets before-
hand, fixing a quota, that is, company
A will have 500 tickets, company B
will have 200 tickets and so on.
Ultimately, if the ticket is worth Rs. 40
or Rs. 50, the intending passenger will
have to go to Madras three times—
from Kerala he will have to go to
Madras three times to purchase the
ticket—and he will have to pay twicu
or even thrice the amount whic” the
company is legally entitled to colleet.

This was happening even last year,
I do not know whether it has chang-
ed very much this year. How are we
going to avoid that? If by a system
of licensing, a fool-proof system 1s
devised, I am all for accepting it.
But when we think of the licensing
system, we must think of the parti-
cular concerns which have been
complained against for malpractices
and black-marketing of tickets, They
should not be given any opportunity.
We should always keep a watch over
them, because 1t is very necessary
that we control their activitieg and
prevent them from acting in the
most nefarious way.

Then again, there is the question
of hostels. I have had thc advantage
of having been shown the Madras
hostel for seamen. It is good, although
1 thought that it did not cater for the
seamen in the required proportions. I
would like that some more money be
spent on their amenities; especially
when these boys who are out in the
seas for quite sometime touch some
port, they should have better facili-
ties.

T do not want to go into the other
provisions. I would earnestly request
the hon. Minister that when the Bill
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goes to the Joint Committee these as-
pects also should be taken into
account. I hope that when he brings
back the Bill along with the Report
of the Committee, the lacunae which
one finds now, probably because of a
mass of clauses which we have, will
have been reduced and that next
time it will be possible for us to take
part in the debate withi a better
drafted and modified Bill

Shri Jaipal Singk (Ranchi West-Re-
served-Sch. Tribes): I am glad that
Government have, at last, come for-
ward with a Bill which seeks to con-
solidate dozens of other Acts with
their very inharmonious titles. Pre-
independence titles just do not fit in
in Independent India. Any Bill that
seeks to consolidate so many Acts is
bound to be confronted with problems
that are, on the face of them, difficult
to understand. So I do not propose to
criticise the Bill as such. I would only
humbly present to the hon. Minister
the perspective that must be kept in
view if this Bill, a consolidation of
previous Acts, is to be in harmony
with what we have 1n view.

Just as we have been making up
what we lost in the past in the mat-
ter of textiles, so also this country has
to think of getting back or regaining
the position it had centuries ago, a
position which it had to lose because
the country chose to be under foreign
domination.

Mr. Chairman: I may just say that
as five hours have been allotted to
this Bill and as I do not find many
Members eager to speak, I make the
concession that even a Member of the
Joint Committee, if he wants to speak,
will be allowed.

Shri Jaipal Singh: India is not just
India territorially. India is every-
where to the west, the east and the
far east, All this is due to the maritime
genius of India in the past which we
lost during & period of three centuries.
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Now, the problem before us is not
merely the consolidation of these vari-
ous Acts. Everything that we do now
has to be an ambitious pattern, some-
thing—it is not merely historical, of
what we were in the past— thn{'el.]l
be in’alignment with the very t
internationally.

1 say thig because my hon. friends
on that side could not understand
when the Navy Bill was here before
us, when some of us including our
friends m the Treasury Benches tock
up an attitude which, at the time,
seemed to be in conflict with our pecu-
har concept of democracy and socia-
lism 1in India It 15 not enough for us
to delete the word ‘Native' seamen,
for example That takes us nowhere
Whether we call ourselves ‘native
seamen’ or something else, we are just
what we are

I have to smngle out this pont
because in this particular Bill, I find
there are quite a good many clauses
where we seem to be wranghng with
terminology. Let us go for the sub-
stance and not for the shadow If we
are to develop into what we should
be, though, of course, the codstline 1s
therc, 1t 1s not merely a coastline of
3000 mules, but the -ountry 1s big
enough to be as big as any other
country in the matter of naval affairs
or mcrchant manne If that 1s  the
case, we must take up the same atti-
tude as we have been domng in the
matter of civil aviation, of which my
hon friend was the Minister Till only
the other day he had becn ‘fiying’
Now he 1s on the ‘waves’. I want him
to realise that if he has to rule the
waves, he must not be a King Canute
that would just not work; the waves
will come along and drown hum

I think the country as such has to
come to its senses, 1f I may put 1t that
way; it Is blunt way of talking, but I
think the sooner we come to our
senses that if we have o survive
internationally in the world as a mer-
chant shipping country, our standards
have to be as good as the standafds
of sny other country n the world,
the better for us.
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My hon friend, Shri V. P. Nayar,
said just now that small countries had
increased their production of shipping
tonnage Do we assess ourselveg terri-
torially because some tiny country
can produce motor cars and we, a big
country, cannot” Is that how we
assess ourselves?

I think that 1s a wrong way of
looking at things My hon friend also
said that my hon friends there and
their predecessors lost the opportunity
of buying Liberty ships. As far as I
am aware, Liberty ships were not for
sale I think my hon friends on
that side would be the first to say
that we should buy nothing from
Amenica So, I really do not know
where we stand But the pomt 13 this.
Let us be realistic Are we In a
position to multiply our tonnage; are
we trymng to crawl first, or to run
before we can even crawl? Where do
we stand® One minute I hear the
swarajist attitude, no help from out-
side, et us do everything, and, there-
fore, go back to this Bill where you
find sathng ships Page after page,
saithing ships Are we living 1n an age
of sailing shaps” Have we not arnived
at a motor stage? I am not arguing
against salling ships as such. But, all
that I say 1s this, that, if we want to
go ahead, we have to take and leamn
lot from other countries that are
ahead of us because of the three cen-
turies of loss that we had to suffer
So, 1 should say that in the perspac-
tive that this Bill seeks to create, we
should always bear 1n mind that the
Bill by itself will not lead us any-
where unless we have an objective, a
goal an 1deal and an ambition ahead
of us So, when we go, for example,
to wages, standards that have to be
set, we must bear that m mind

In the past, it 1s a fact that our
shipping was kept going mostly by the
south-west and the south-east And,
1 can well understand my hon frend,
Shr1 V P. Naryar. regaling himself
with the traditions of the past. Whe-
ther it 15 Alleppey, whether 1t 1s the
coast of Orissa or something else, it
is exactly the same But, we must not
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only think of Alleppey or the coast
of Onssa or something hike that, we
have to tiunk m terms of the whole
of India That 1s very very important

1 have no objection whatever 1if
Alleppey 1s developed I am the first
1o repoice because this 15 the first time,
perhaps, that we would have an enor-
mous expoit trade in <hrimps, the
very valuable foreign exchange earn-
ers I think my hon friends will bear
me out

But, are we going 1o develop Allep-
pty only because of its shrimps” What
are we aiming at? Think of the past
What was our position in the past?
Ou sailing vessels, our wooden ves-
sels—we had only wooden vessels—
were everywhere, thev carited our
civilisation, our culture and our mer-
chandise That 1s not happening today
Who 1= canying whatever merchandise
we have today? Apart from coastal
shipping 1t 15 largely 1n foreign
hands Go t» the Baltic Exchange,
what 15 the pcture there?” We are
like beggers We have merchandise
but thc transport 15 1n non-Indian
hands I think that 15 a situation
that has to be changed It 1s not
merely a question whether we buld
ships ourselves As we do 1n other
commoditics, 1f we cannot manufac-
ture those commodities ourselves we
do not hesitate to import those com-
modities from elsewheire so long as
they are under our control, so, I ven-
ture to suggest that in this Bill, we
must all the while bear 1n mund that
there are two aspects to the picture
One 1s that which we ourselves can
manage and the second, that for which
we have to depend on others

Now, if you have these two aspects,
you must not have dual standards
such as we are having mn some
spheres today It 1s unfortunate that
we have to say we are a poor country
and wg cannot pay people My friends
are in charge of civil aviation So, 1f
I use that as an example, I think, they
will forgive me I know their diffi-
culties, I think they also kmow that

I appreciate thewr difficulties But, at
the same time, what 1s the pesition
today? What are our airmen getting?
What are foremn airmen getting? Put
these two things side by side What
picture do you get” Fortunately, we
are fully Indian today in that particu-
lar respect And, unfortunately,
because we have a monopoly, there-
fore, we can drive a very hard bar-
gain

But, when 1t comes to merchant
shipping, I warn my friends over
there—they may talk easy—until
such time¢ as we can produce all the
personnel, from the top to the bottom,
there 15 the danger of this dual stand-
ard I do hope they will remam
Indians and think morc of Indians
and they will get all the facilities,
they will get all the wages, they will
get all these becausc there has been
far too mu~h of 1t I see 1t every-
where 1n our administration The
moment we have all our own, we
think of poor country and patriotism
In the name of pat-iotism we call
upon the personnel to accept less

I regret 1 have to stress this but,
it 15 very vely mmpoitant You have
got only to go to your own States Go
up and down the river Hooghly and
vou sce this problem facing wyou
What about the Hooghly Pilot Ser-
vice? What 1s the position there to-
day? Look at an Indian employee and
also look at a non-Indian employee
It 15 about time we looked after our
own nationals as well as we did other
nationals

Similarly, when I do examine the
various clauses which deal with
space, medical facilities and the like,
I do hope this Bill will be one-way
traffic, not parallel traffic, one kind
of regulations for Indian nationals and
another kind for noa-Indian natignals
I feel thiz Bill contains that and I do
hope the Joint Committee will see to
it that here we are consolidating a
number of Acts, but we are also told
~right at the very first page—that it
15 there to amend also
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‘What are the amendments? Mast of
the laws were made during the Brit-
ish regime, the pre-independence
period. We all know what that means.
‘Native seamen’ is an example. I have
already instanced that. I do hope the
amendments here will fall in line
with India as it is today, as what we
are all struggling here that it should
be. I think, that is, if I may say so,
Mr. Chairman, somehow or other the
blackest spot in thig Bill. I do hope
the Joint Committee and the hon.
Ministers themselves will see to it
that this gap is narrowed as much as
possible, I fully agree with them that
it cannot be donc overnight. There,
I am willing to agree with them; but,
surely, independent India 1s not just
going to ditto whatever has been done
in the past.

S0, in conclusion, all that I say
is that this Bill is long overdue. It
is about time it came; and, in fact,
it is rather too late. But, I am glad
it has come. It is time to consolidate
the many Acts. Not only these; but
there arc other laws also in regard
to merchant shipping. But in con-
solidating, let us not lose sight of the
fact that we are consolidating all
these Acts in a completely different
atmosphere. If the almosphere is
different, if 1t is an atmosphere where
we want to be independent, I would
like to see that touch of !ndependcice
in thig Bill as it emerges from the
Joint Committee. Otherwise, all our'
Acts may just as well remamn sepa-
rate; we have made no advance what-
ever. So, 1 venture to hope that the
hon. Ministers will see to it that their
pretence, I am sorry, their profession
to amend these wvarious Acts will be
in the background of Indian India.

Shri Warlor (Trichur): I have only
one point. Our good friend has mis-
understood what my hon. friend, Shri
V. P. Nayar, has been telling. We had
been dealing with the question of
ports in this House quite often. Even
today morning, we had a question
about Kandla and the diversion of
cargoes from Bombay. Kandla would
ease the congestion in Bombay. Simi~
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lar happens in the port of Alleppey

and I wanted to make this point.

Mr, Chairman: Shr1 V. P. Nayar is
here and he can as well explain.

Shri Warlor: I want to elaborate
that point. It has been said that we
are particularly interested in the
development of only minor ports. That
is not the pomnt. The coastal ships
have got a monopoly of shipping in
the coastlines. But thesc coastal ships
had not been calling at certain ports,
for instance Alleppey and other ports.
For the last two ycars or so, not a
single coastal ship called at that port
Even ships with cargo to that port
and neighbouring places are diverted
to Cochin port which has better facili-
ties. For that, there are certain dubi-
ous methods adopted by shupping
agents. The mate’s receipt given for
cargo loaded in the ships are' given
cven prior to loading. Along with that
mate's reccipt the bill of lading and
the shipping documents can be manu-
factured and given to the banks and
on that the credit will be open to
them. These dublous methods are
adopted in order to have an advan-
tage m the competition for getting
shipping. The agents are resorting to
that. By these and other methods,
shipping 1s diverted from some minor
ports into major ports.

Now, major ports have congestion.
Al the same time, cargoes which can
be loaded and unloaded in minor ports
are diverted so that the congestion is
mcraased. Government had  taken
note of this aspect in the Indian
National Coastal Conference where
this subjeet had come up for discus-
sion. The Coastal Conference insists
upon having aminimum guarantee of
500 tons for these minor ports, whereas
forecign ships calling at these munor
ports go on with loading and unload-
ing In these minor ports without insist-
Ing upon any minimum guarantee.
But our coastal shipping interests
which depend mainly on coastal trade
arc insisting upon the 500 tons mini-
mum guarantee in these minor ports
which at ttmes they cannot afford. It
is an impossible condition placed upon

\
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them so that these coastal ships may
not call there. Why should the Con-
ference insist upon such a condition
when foreign ships are not insisting
upon any such condition? Not only
trade is diverted from that port of
loading and unloading but cangestion
is increasing in the neighbouring
port, The minor port 18 neglected
and it goes down. After a while, we
will meet with a situation that even
foreign ships which are at present
cormung there will not load or unload
their cargo there,

From this, the general conclusion
must be drawn. A co-ordinated sys-
tem must be there whereby the minor
ports can develop and retain their
importance If this is done, the
major ports can reduce their conges-
tion and the development in the
country will not be more in one place
and less in & certain other place.
Government should insist upon prion-
ties being given to these minor ports
and I hope that Government will take
this up seriously.

Shri Achar (Mangalore): The
speaker who preceded me mentioned
about minor ports and I too would
like to emphasise a little on that point.
Only the other day, I read in one of
the dailles of New Delhi that a year
back, very heavy equipment arrived
at Vizag for the Bhilal plant from
Russia. There were nine or ten ships
and the port was so congested that
the cargo could not be unloaded for
months and months. There was delay
and the report was that the demur-
rage came to an amount of Rs, 2
crores. I do not know how far it is
correct, My friend to the right indi-
cates that it 1s not correct. Perhaps it
is not correct and I am inclined to
think so. But such things are reported
in the papers and it indicates one
thing, viz. we are paying some amount
for demurrage and I would like to be
enlightened by the Minister. Are we
paying such large amounts as demur-

Merchant
mm 340

not know how far the report was trus.
But it indicates that large amounts
are being paid as demurrage when
we are getting equipment for imple-
menting the core of the Plan.

This, more than any thing élse,
warms us, and glmost sets one a think
ing whether we are plannnig in a
very measured manner, Steel plants
are, no doubt, the core of the Plan
but, at the same time, merchant ship-
ping and development of ports must
be undertaken, probably, simul-
taneously. That is the reason why
probably, such heavy demurrage is
being paid.

Apart from that question, I would
hke to say a word or two about the

Once 1t was considered 1t was possible
to develop that port nto a major port.
Finally that question was postponed;
if not, at least the matter is not being
considered now. At last it was more
or less decided to develop this into an
all weather port, but in that direct-
tion also there 1s still no progress
made I am mentioning all these facts
not from the point of view of nursing
any grievance or anything of that
kind, but what I am feeling 1s that
this question of development of our
ports and development of shipping
industry is not attracting as much
attention as other 1tems in the Plan
are attracting.

Historically, it is.stated that even
in earlier days Delhi did not give
much attention to either shipping or
naval strength. Even the greatest of
Mughal Emperors from Akbar to
Aurangazeb did not pay any attention
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as the present Government is concern-
ed, it ig paying sufficient attention;
there 18 nv doubt about that. At the
same time, I would say, probably, it
will not be out of place if I point out

this Bill to amena and consolidate
the laws comes after ten years. That
s also a fact which can be remember-
ed, only just to measure the position
how far the present Government also
realiseg the mportance of navy and
mercanti’e industry.

I wish there was a little morv time
between the introduction of this Bill
and this discussion. In fact, the Bill
18 more than 23 pages, and it is almost
impossible w.thin the short period we
had to analyse or give any connected
aopinion about the provis:ons

Of course, as the position stands,
the details are only discussed in the
Joint Committee, and there 1s no pur-
pose 1o go into the Bill clause by
clause here The most important
aspect I would lLike to mention is the
particu.ar attention Government has to
pay for the deveclopment of merchant
shipping. The previous speakers, one
or two of them, seem to thunk that,
though they could not ignore it, the
small hoats and smaller naval items
are not very important, the river boats
or the boats with which our smaller
fishermen engage themselves are not
of much consequence, and 1t 1s only
the bigger ships, the steamers, that
we have to attend to because interna-
tiona] trade depends on them. No
doubt, we must have the latest ships
and steamers but, at the same time,
1 cannot be forgotten that to a large
extent in the costal area there is the
fishing industry and also navigation
in small rivers, though not to very.
long distances at least to smaller dis-
tances. There is that industry and it
is giving employment to a large num-
ber of people, the fishermen and
others, The Government cannot ne-
&iect that side because it gives employ-

The essential point this Bill will
nave to achieve, and with that in-
tention probably amendments may be
necessary, is that we also must de-
velop our merchant shipping. With
that main intention in view the Bill
nas to be looked into, and I hope the
Joint Committee will attend to that
aspect, which is the most important
aspect.

Shri D. B. Chavan (Karad): Mr.
Chairman, Sir, at the outset, I con-
gratulate the hon. Minister for bring-
g this comprehensive measure be-
fore this House. I fail to understand
whny the Government have taken such
& long time to consolidate the wvari-
ous measures or, rather, fragmentary
acts that were there before this Bill
was introduced. If we study some
of the aspects of the matter, we will
find how it was necessary to bring
this measure much earlier than it
has come and try to build up the
merchant navy or merchant marine
in India long before.

Sir, it is a common knowledge that
we have been spending large amounts
of money thus causing a consider-
able drain on our forcign exchange
resources. If we take one matter only,
that is, how much money we have
spent by way of freight to foreign
shipowners when we imported food-
grams into this country since 1948
up to the present time, 1956-57, we
will ind out how much money we
nave paid, and how much foreign
exchange we have lost, which is so
bhadly needed for the implementation
nf the Second Five Year Plan.

16 hrs.

Sir, whenever questions concerning
the grant of import licences with
regard to machinery are raised in
this House, the Ministers tell us that
there is an acute shortage of foreign
exchange and that in the circumstan-
ces it is not possibles to grant the
import licences to import machinery
from the foreign countries to develop
on a co-operative sector, because
there is a - shortage of foreign ex.
change; that unless the critical situa.
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tion m respect of the foreign ex-
change resources 13 eased, nothing
could be done That i1s generally the
reply which 15 given by the Govern-
ment

The question 15 whether any
attempt has been made by the Gov-
ernment to conserve these foreign
exchange resources If you take in-
to consideration this aspect of pay-
ing freights to foreign ships, we can
understand what a colossal amount
of money we have spent That 1s
the only aspect T am dealing with

I may here give certain figures
from which the problem could be
understood In the vear 1946, 22 49
lakh tons of foodgrains were import-
ed into this country, and the freight
paid to Indian shipping m that year
was Rs 16 4 lakhs, while to foreign
ships 1t was Rs 1,460 6 lakhs Ir the
year 1947, the foodgrains that were
imported into this country were 23 34
lakh tons, and the freight that was
paid to Indian shipping was Rs 89 4
lakhs, while to the ships of foreign
Flag 1t was Rs 1440 6 lakhs In
1948 foodgrains imported into this
country amounted to about Rs 28 41
lakhs and the freight paid to Indian
shipping was Rs 134 8 lakhs, while
to the ships of foreign flags it
amounted to Rs 1,417 2 lakhs In
the year 1949 Rs 37 06 lakh tons of
foodgrams were imported into this
country, and the freight paid to In
dian shipping was Rs 65 9 lakhs and
to the ships of foreign Flags it
amounted to Rs 1,348 1 1akh Simi-
larly the same was the case in the
years 1950 1951 1952, 1953 up to
1956 The total amount of freight
paid to the ships of foreign Flags up
to 1957 amounted to Rs 15785 7
lakhs That means, it came to about
Rs 157 crores Compared with this
amount, the amoumt that was paid to
our Indian shipping was about
Rs 11'28 crores We have paid, since
1946 up to the present time, that 1s,
1956-57, Rs 157 crores to the ships
of foreign l"lm That means, this
amount was paid from our balances,
that 1s, from the !onlm exchange

So, my submuasion is, from 1548 up
to the present tume, that 1s, 195857,
about Rs 157 crores were paid to the
ships of foreign Flags This amocunt
could have been very well saved if
the Government had considered this
aspect of the matter and tried to build
up our merchant marine much earher
than what they intended to do

It was said on the floor of the
House that in future also i1t would be
necessary to build up our foodgrain
stocks and for that purpose 1t was
necessary to import about two lakh
tons of foodgrams into this country
This will also be required to be
brought tnto this country through
ships of foreign countries for which
it would be necessary to pay some
amount from our foreign exchange
As 1 have submitted earher, the
foreign exchange situation of thus
country 1s very acute, and the Gov-
ernment cannot afford to spend any
amount from that Many of our pro-
grammes 1n the Second Five Year
Plan have been held up and part-
cularly so m the co-operative
sector People have collected
money, shareholders have contn-
buted money and some of the co-
aperative sugarcane factories have
purchased some material and have
spent Rs 5 laks to Rs 10 lakhs over
that When the people come to the
Government and ask for import lhicen-
ces, the reply that 1s generally given
1s, there 1s shortage of foreign ex-
change

May I ask the Government, what
they were domng when 1t was known
to the Government that it was neces-
sary to import foodgrains from foreign

this country through foreign ships
‘Was 1t ever attempted by the Govern-
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maring 1n order to secure to Indian
shipping 100 per'cent. of coastal trade
of Indis, T5 per cent. of India's trade
with, Burma, Ceylon and other neigh-
bouring countries and 50 per cent. of
India’s overseas trade and 30 per cenl.
of orient's trade formerly carried by
Japanese, German and Italian vessels.
Even though this policy was laid
down much earlier, no attempt was
made by the Government to build our
merchant marine, The result is
disastrous we have lost our foreign
exchange; much of our programme in
the Second Five Year Plan is held up
on account of that.

Now, Government, after the advent
of frecdom, nearly after about ten
years, are coming up with this com-
prehensive measure which they should
have done much earlier than this,
knowing fully well the situation that
was gradually developing n this coun-
iry.

The position regarding this problem
has been stated in one of the books.
It has been mentioned therein that
India has an extensive coastline from
Lakhpet to Calcutta, extending over
nearly 4,000 miles. 99 per cent. of
India’s foreign trade i1s being carried
by ships through the seas that sur-
round her on all the three sides, the
east, the west and the south. Over 20
mullion tons of coal, salt, oil and other
cargo are carried through the Indian
coasts, besides substantial quantities
to and from the neighbouring coun-
tries like Burma, Ceylon and Pakistan
Approximately one and a half milhon
passengers are transported on the
west coast and something like flve
lakhs between India and Burma ports.
Besides, India has an overseas trade
involving another 20 mllion tons of
cargo and two lakhs of passengers per
year. Though India stands eighth in
regard to the total volume of overseas
trade, Indian shipping is lagging far
behind. Roughly about 93 per cent.
of her deep-sea trade is handled by
foreign shipping companies. Out of
the total world tonnage of nearly 88
million gross toms, the Indian gross
registered tonnage at the end of 18532-
83 stood at 4,35,300 GRT. So, it is very
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necessary to build up our merchant
marine and every attempt should be
made in that direction. It was stated
by the Minister in charge of Shipping
on the floor of the House that the
shortage of foreign exchange is hold-
ing up our progess in this. As I have
just now pointed out, we are spending
a huge amount of foreign exchange
in paying freights to the ships of
foreign Flags if they can spare a por-
tion of this amount, w2 can gradually
build up our merchant marine.

So, we have got to do something.
It has been stated that for the success
of ‘our Second Plan it is necessary
that our agriculture should be put in
order. Similarly, it is also necessary
to build up our merchant marine for
the success of the Second Plan. For
example, take the railways Last
time when the Railway Minister spoke
on the floor of the House he said that
m the year 1957-58 about Rs. 30 crores
have been set aside for importing some
of the items that are necessary for
buwlding our railways here. So, about
Rs. 830 crores have been allotted in the
budget for 1957-58 for importing
materials from foreign countries. So,
had we succeeded in building .up our
merchant marine, much of this pay-
ment of foreign exchange by way of
freight could have been saved.

Then, we are building up in this
country so many co-operative sugar
industrics About 45-50 new factories
have been licensed.  Machinery for
the purpose of building these sugar
factories have to be brought from
foreign countries. There also freight
has to be paid. Then this freight has
to be paid in foreign currency. There-
fore, at a time when our foreign ex-
change resources are falling to a
perilously low level, we are forced
to spend foreign exchange for pay-
ment of freight.

Therefore, uniess we are alive to the
situation and ty to comserve our
foreign exchange by building up our
merchant marine and thereby save
every pie that we can, it will not be
possible for us to go ahead with the
Plan and make a success of it, which
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-we 80 much cherish. Theretore,tlk—l

ing into consideration . the colossal
amount that we have paid and are
paying to the foreign countries by way
of freight, it is very necessary that
we should build up this merchant
marine as early as possible by mak-
ing some allotments to it, if necessary,
even by, curtaliing some other expen-
diture.

I am sure all these points will be
discussed and thrashed out in the
Select Committee when they consider
the various clauses. After discussion
in the Committee, it will come up be-
fore the House again, when we can
go into it in detail. I am glad that
Governiment is making every effort to
build up this merchant marine.

Shri N. B. Maiti (Ghatal): At the
outset, I congratulate the Minister for
having brought forward this measure,
which is a long-awaited one, and I
think it will be taken advantage of,
as time passes. While speaking about
the Bill, I wish to emphasize only one
or two points.

First of all, I shall say a few words
about the recru#tment of personnel.
India, as we know, hag a coastline of
about 4,000 miles. It stretches from
the mouth of the river Hooghly down=
wards to Cape Comorin and then up-
wards upto the Gulf of Kutch. The
coastal area is inhabited by people
who are adventurous, who are brave,
who have been sea-faring in olden
times. It is a well-known fact that
people of these areas stretched and
spread themselves southwards, east-
wards and westwards. When they
went out, they took with them not
only merchandise but also some as-
pects of Indian civilisation,

Though this Bill deals with coastal
shipping, the provisions of this Bill
can be of use in bringing together
people living in distant places of our
continent. In this vast country it s
not generally expected that people
who live far away from the sea
will take so much interest as the peo-
ple living near the sea. It i3 a well-

knowntmthatthmacomtﬂu M
are surrounded by sea, or which are .
adjacent to the sea, have got sea-faring -
people. England and Japan are exijen-
ples. In China we find the coastal
people taking interest in shipping and .
going to the sea, though not so much
by the people living in the hinter-
land.

In India also, we can envisage thal
only those people who live near the
sea will take interest in manning the
seas and become seamen or appren-
tices or masters. Of course, I do not
mean to say that people from ipland,
from far off places, from the middle
of the country, may not come forward
and run the institutions. But, gene-
rally, it is accepted that people living
in the coastal areas will take greater
interest than the rest. So, I would
suggust W e committee 10 conswuer
whether the training cou!d be se
organised as to give impetus to those
people to come in greater numbers
to thoSe avocations of life. That Is
my first point.

Secondly, one of my friends sug-
gested that South India in the olden
days did something about sea-faring.
Here I would also like to add East
India; because it is a known fact that
people from Bengal went over to
Ceylon, to Sumatra and Java and to
other places, and their performance
at the time was no less than that of
the people of the South. Therefore,
they should not be forgotten in this
matter; and so also, I think, the peo-
ple living in the western coast, the
areas in the west.

What I would suggest is that there
should be more ports in the coastal
areas than there are now. India, hav-
ing a vast hinterland, should have
more ports in the coastal areas than
what exists today.

16-22 hrs.
[Mgr. DerUTY=-SPEAKER in the C?uir]

The establishment of more m
should be thought of. Though it has
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Shri Balasaheb Patil (Mirsy): 8ir,
when we read the provisions of this
Bill we find that it deals with three
things, One is shipping, the other is
seamen and the third is sbout the
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passengers There  are provisions
relating to ships, and they are in res-
pect of inspection, Licensing and certi-
ficates We have heard just now that
there are certain associations of per-
sons and companies gomng on with
this mercantile business on the sea
and they are earning & lot of money
‘What I would like to submit here 1s
this Take this question of inspection,
certificates and licensing We have
had a great deal of experience of this
systein of licensing at one end we
find there 1s red-tapism and at the
other bribery and such other unhappy
thuings That has been our experience
Therefore, my submission at this
stage while we are considering this
Bill will be that so far as the ships
that are there and running en the sea
are concerned, licences could be
1ssued to them And henceforward,
whenever we buld a ship, then from
the very begmnning restrictions should
be put on the company and there
should be inspection by government
mspectors And in the government-
owned harbours and shipyards the
ships should be built, and there would
be little question of giving licences
and certificates Today, Indian mer-
cantile shipping 1sin the hands of pri-
vate persons Naturally, private per-
sons do not see to the national interests
first They look to their own big poc-
kets and big profits Therefore, they
choose bad ships, seamen are not ex-
perienced and they are pad low
Then, again thov do not care what
happens on the sea In ¢ der to im-
prove all these things, these private
persons must be told that a certamn
amount of money should be kept aside
for taking all these precautions

We have heard just now from one
hon Member that certain companies
are making great profits The Gov-
emment should put a check on that
and force these companies to build
new ships Or, f they do not, the
Government should take a certamn
amount out of their net profits and
buwld new ships Our experience
shows that we are not amongst the

nations which have a sea empire
sea power If we do not do what
have suggested, we will be far
behind We have before us the target
of so much tonnage We won't be
able even to reach that target within
the Second Plan period

~5

§

We find in this Bill there 1s prowvi-
sion for apprenticeships But, 1t 15
entirely left to the private persons
It 13 laid down that if they think fit,
they should tramn certamn persons
That 1s an unsatisfactory way of tramn-
g our persons As a matter of fact,
we have so many miles of coast line,
but we have very few persons expert
In scagoing business My submission
18 that the Government should take
this question of training in their hands
and there thould be more centres for
the tramning of persons Government
mu t make a provision that the ship-
ping companies should make arrange-
ments for the trainmg of persons Not
only that The trainee must be pad
some allowancc at least so far as the
tiamning 1s concerned

There 13 a4 provision n this Bill
about i1ecruitment Some senior offl-
ce1s are appointed and they have to
sit at the port stations only 1n our
country we have so many cities mn
the interior, in the mainland These
recruiting offices should be established
in the mainland also so that they may
recruit people there, give them tramn-
ing and give them jobs

The seamen are there They are en-
gaged by the companies What 1s the
basis of that? An agreement Who
inakes the agreement? The person
who wants employment and the per-
son who wants him to be employed
As we have found, there are com-
panies which make a lot of profit,
But, these compamnies would not em-
ploy the persons who demand & higher
pay There must be some provision
made in this Bill that there should be,
as my hon friend who spoke now said,
some standard wages, minimum wages
that are to be paid.
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What is the tenure? The tenure
which is mentioned in this Bill is the
tenure of the agreement. Suppose a
person gets a lot of profit and the
geaman demands a higher pay, he will
be thrown out of job. What has he
to do? He has up to now been doing
the work of a seaman. He will have
to go without any work. That should
not happen. There must be some
provision in this Bill regarding tenure
of appointment. Suppose a person
works for ten years and then he is
asked to go, where is he to go? There
mmust be fixity of tenure. For that,
there must be an officer or committee
or commistion to go into this ques-
tion and consider the question from
all aspects and make some suggestions
to the Government.

There are some provisions in this
Bill as to how the wages are to be
calculated when a person leaves ser-
vice, what deductions are to be made,
etc Where is the provision for com-
pensation if a person is thrown out of
job? There is no provision whatso-
ever. Regarding the textile labour,
there are so many laws, Industrial
Relations Act, Minimum Wages Act,
ett  Why should not the Government
think it necessary to import all these
provisions here and make them appli-
cable to the scamen also?

All these things have to be done.
Then, we will have the best ships, the
best seamen and we shall prosper in
mercantile shipping also

Shri Raj Bahadur: Mr. Deputy-
Speaker, my senior colleague, Shri
Lal Bahadur Shastri has given the
main features of the Bill in his
opening speech. It is not my pur-
pose to traverse the same ground
again. I will confine my observations
to the points that have been made out
by hon. Members here.

To start with, I may express our
gratefulness to the Members for the
measure of welcome, I should say,
unanimous welcome, that they have
extended to this Bill and the compli-
mentary remarks that they have
shnwered. In the first place, let it be
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realised that this Bill reptresents a
milestone in the development of In-
dian shipping. It has been claimed
in our history that for over 30 cen-
turies, Indian ships ruled the waves.
We know that in Bali, Sumatra, Java,
Philippines, in far-off Japan, there is
ample testimony to show that Indian
ships crossed the oceans, they were
seaworthy and the art and industry
and craft of building ships had reach-
ed an excellence which is borne out
by all the imprints that our civilisa-
tion has left in those distant lands.
That was what was in the ages by-
gone.

So far as our present age is con-
cerned, we only know that only
through the pioneering efforts of cer-
tain distinguished countrymen of ours,
there was, at the dawn of Indepen-
dence, just a nucleus of Indian ships.
I should say this nucleus of Indian
shipping itself was a sort of tribute
to the great efforts that these great
men made in this behalf, and to the
struggle that they had to wage against
the wvested interests of a foreign
power. We know how our industry
was put down. But, then, through
the efforts of the people whase names
have been mentioned here, to whose
memory and to whose great work 1
alo pay my tribute. we had this nu-
cleus. I refer to Sarvashri Chidam-
baram Pillai, Narottam Morarji, Wal-
chand Hirachayd. Even today we
have got two stalwarts with us. One
iIs Shnm M A Master and the other
is Shri S. N. Haji. All these people
have, all these years, from inside the
legislature and outside, fought the
battle for Indian shipping. It may
thus well be said that this Bill Is a
sort of symbol of the renmssance of
Indian shipping. From this, we want
to go ahead on the onward march of
progress. That is also one of the
purposes, apart from the consolida-
tion of the wvarious laws on this
subject and the amendments that are
incorporated in this Bill. We should
make it a vehicle for our onward
march. Therefore, the provisions of
this Bill should be examined in that
light and against that background.

]
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I find that many hon. Members have
devoted a good bit of their attention
while meking their observations, to
the efforts that have been made by
the Government and by the industry
ag such, 1n the development of Indian
shipping as also to the congestion in
ports, development of ports, sailing
vessels manufacturing industry,
coastal traffic, etc. I shall in brief
make some observations in regard to
each one of the points.

To start with, Shri Muhammed Ebhas
who opened this debate from the
other side saxd that he was rather
worried about the shifting of the BI.
Lines' headquarters from Calcutta to
Hong Kong. Our information, so far
as it goes, 1, that so far they have got
their headquarters at Calcutta, but we
shall have to make engquiries in regard
to that In such matters however, it
18 obvious, that their own discretion
will, after all, prevail

The next point he macde was about
the treatment meted out to our seamen
by the shipping companies He said
that whereas certain recommendations
have been made by the ILO, in regard
to wage etc we have not been able to
keep up to the standards that have
been laid down by them. I can only
state the position as it obtains today

Take for example, the question of
wages Indian seamen’s wages are
now roughly five times the pre-war
level Wages are generally negoti-
ated between seamen’s unions and
ship-owners, and the Government of
India have always lent their support
for all the reasonable proposals for
revision. I think this should be the
common experience of the labour
representatives that wherever reason-
able proposals have been put forward
by the labour representatives, the
Government representatives have
always sided with and supported those
proposals.

During recent years various conces-
sions have been made and agreed to
by the ship owners., For example, I
may refer to the merger of war bonus
in the bagic wages, increase in rates

of daily allowances, apart from the
recent ten per cent. general increase
1N wages.

It was said that there was no
machinery by which they could
represent their grievances or put
forward their legitimate demands. I
may say that there 1s a bi-partite
National Maritime Board which
includes representatives of ship-
owners and seafarers. This deals with
questions relating to the terms and
conditions of the seafarers’ employ-
ment. We always encourage bi-
partite negotiations and see to it that
they succeed As I have already
claimed, we have always stood by the
ILO conventions and in the principle
of “equal pay for equal work,” and in
this regard, if there 13 any discrimina-
tion between foreign seamen and our
seamen, we will always fight against
that discrimination, and will try to
end it as quickly as we can.

In repard to welfare, the House 18
aware that we have got a National
Welfare Board for Seamen Th.s also
incJudes seafarers’ representatives. It
may also be mentioned here that the
revort of the Committee On Welfare 1n
Ports has already been submutted and
the question of social security which
has also been raised here 18 currently
under examination We are acting
according to the recommendations of
the Asian Marntime Conference held
m Ceylon m 1953

So far as seamen’s employment
scheme 18 concerned, of course the Bill
as 1t 18 now has got adequate provi-
sions, but I would request hon, Mem-
bers to pay a visit some time to our
employmenti office at
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is gomething which can very well be
treatad as an example for other
similar institutions. It may be stated
that the measures taken in this behalf

have already benefited 70,000 to 80,000
seamen.

I may also refer the hon. Member to
clause 204 of the Bill which also
empowers the Government to frame
rules in regard to the composition of
the Board and the terms and condi-
tions of the Members thereof and for
similar allied matters. So, in case
there is any genuine complaint or
grievance of the labour representa-
tives on this score, that can always be
set right.

So far as Shri Raghunath Singh is
concerned, I can only thank him for
his kind words and encouragement
welcoming this measure,

Shri Goray said that we have taken
chapter for chapter from the British
Shipping Act. We do not want to
claim that this Bil] is entirely original
in conception and drafting. We have
largely drawn upon other similar
measures. Very few things in this
Iife of ours can be claimed as original.
We have got to draw upon the experi-
ences of other similar organisations
and of other countries. There is no
harm 1f we draw upon that experience
and utilise it fully to our advantage

He savs that thers i no provision
for making the character and the
identity of a ship Indian. I can only
tell him that it has been clearly laid
down here and that this objective is
ensured by the relevant provisions of
the Bill, and 1 think there should be no
difficulty in regard to that too. The
word “company” has been defined 1n
the Bill which states that the definition
given in the Indian Companies Act
will ppply to these shipping companies
also. The very fact that ships owned
by Indian companies only will be
allowed to have the status of Indian
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Now I come to the point‘mula by
Shri Goray in regard to the minimum
age of employment of apprentices.
The minimum age of employment is
fixed by an international lsbour
convention, and it is 15, Although
India has not actually ratified that
convention, it has accepted it in
principle. Therefore, so far as the
age of the apprentices is concerned, it
is difficult for us to lower it, but then
all the relevant provisions in this
respect are also in the Bill, and if
there are any shortcomings in those
provisions, they can be iromed out
before the Joint Select Committee. 1
should like to add that there should
be no difficulty if any improvements
are suggested in regard to those provi-
sions.

Another point was made, namely
that it is difficult for the seamen to
get through the medical exammation
and that it takes a long time for them
to wait for it. I may point out here
that formerly medical exammation was
held once in every two years, but now
it is done only once in every five
years. This has reduced the frequency
of examination and hag lessened any
possible hardships or tedium which
has been exprienced by the seamen.
As a rule, only as many seamen are
booked for medical examination on a
particular day as can be examined in
one day. At any rate, if there are any
drawbacks or shortcomings m this
respect, we can try to improve the
arrangements still further,

The next pont made by Shri
Goray was in regard to the certificates
for ships. He says the provisions are
good, but that the ships’ safety devices
and amenities are not up to the mark,
that passengers and cargoes are not
well looked after. If his reference is
to the deck passengers or unberthed
passengers, 1 would only refer him
to two particular provisions in this
regard—clauses 226 and 248 of the
Bill. I think I may in passing read
out those particular provisions.

Clause 2668 reads:

“(1) A ship intended to carry
unberthed passengers or pilgrims
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shall not commence a voyage from
the port or place appointed under
sub-section (1) of section 223,
unless the master holds two
certificates to the effect mention-
ed in sections 227 and 228.".

If a cursory glance 1s cast over
clauses 227 and 228, it will be seen
that:

“The first of the certiticates
(hereinafter called ‘certificate A’)
shall state that the ship is sea-

worthy and properly equipped,
fitted and ventilated, and shall
state: —

(a) in the case of an unberthed
passenger ship, the number of
passengers which she is capable
of carrying;

(b) in the case of a pilgrim ship,
the number of pilgrims of each
class which she 13 capable of
carrying .

There are other provisions also, but I
shall not weary the House by reading
them out But clause 228 might also
be referred to, which reads thus:

“The second of certficates
(hereinafter called ‘certificatc B')
shall be in the prescribed form
and shall state;—

(a) the voyage which the ship is
to make, and the intermediate
ports (if any) at which she 1s
to touch;

(b) that she has the proper com-
plement of officers and seamen;

(¢) that the master holds a certi-
ficate of survey or a safety
certificate or certificate A;

(d) that she has on board such
number of medical officers
hcensed in the  prescribed
manner and such number of
attendants, if any. as may be
prescribed;
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(e) that food, fuel and pure water
over and above what is neces-
sary for the crew, and the other
things (if any) prescribed for
unberthed passenger ships or
pilgrim ships, have been placed
on board...".

So, all these provisions are already
existing.
16.52 hrs.

[MR. SPEAKER in the Chaer]

Apart from that, clause 248 also gives
Government the power to make rules
m regard to unberthed passenger
ships. That is so far as it goes in
regard to unberthed passenger ships.

Shri Heda asked as to why we
should not speed up our buying if we
have got to do it, and he also referred
to the point which was made by you,
Sir, this morning, as to why we should
continue to buy the:e ships from
foreign countrics This point was
amply answered by my senior
colleague I am only mentioning this
because certain doubts were expressed
by some Members opposite that we are
not gong as fast as we ought to have
gone in building up our merchant
navy

As 1 have said, as recently as 1945,
we had only 125 lakh tons GRT so
far as Indian shipping was concerned.
At the dawn of Independence, it was
a little over 2 lakh tons. As to the
position after 1947, 1 shall give the
figures at two particular stages. At
the end of the First Five Year Plan,
we had with our shipping companies
as much as 4,80,000 tons of Indian
shipping, and orders had already been
p'aced for another 1,20,000 tons. So,
the target of 6 lakh tons fixed in the
First Plan was achieved, and the
provision that was made in this
regard in that Plan was also utilised.
Out of Rs. 26 crores which had been
provided for, Rs. 18 crores had been
spent and Rs, 8 crore: hod been com-
mitted for. So, at thc beginning of
the Second Plan period, we could say
that the target for the First Plan had
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been achieved, and that we could
make a good start for the Second
Plan, and accordingly, the target was
fixed at 9 lakhs tons.

Shri V. P. Nayar: The Minister says
that the Firat Plan target was
achieved, after adding the tonnage for
which orders had been placed.

Shri Raj Bahadur: Before the
expiry of the period of the Plan.

Shri V. P. Nayar; From January lst
1958, our gross tonnage was only 5'88
lakhs tons. And the First Five Ycar
Plan was over about a year ago.

Shri Raj Bahadur: If the hon. Mem-
ber would bear with me for a moment,
I shall tell him what the position is.
There is nothing to couceal here, and
everybody knows what the position is.

As I said, at the end of the First
Plan, we had 4,80,000 tons of Indian
shipping We had already placed
orders for another 1,20,000 tons. That
means that the target of 6 lakh tons
had been achieved. But ships do
take time for actual delivery.

In the Second Plan, the target was
fixed at 9 lakhs tons, and a provision
was made for Rs. 37 crores, together
with an additional Rs 8 crores, which
was a carry-forward from the
previous Plan, Out of this Rs. 45
crores, we can  say that we have
already placed orders for acquiring
1,81,000 tons. This brings the total to
about 6 lakhs of tons on hand and
to achieve our target of 9 lakh tons
the gap which we can say 1s to be made
up 1s to the tune of 2,10,000 tons, since
3 lakhs tons were to be added by way
of new to tonnage and 91,000 tons was
for replacement and renewals. So aut
of the total allotment that we had for
the Second Plan period, we can say
that we have achieved the best results
that could ke achieved with the
amount m our hand. We are now
trying with the help of other schemes
on the basis of “pay-as-you-earn” or
deferred payments, to augment the
strength of the tonnage.

Another point which was made by
Shri V. P. Nayar was that we have not
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cared for the coastal trade, and that
coastel steamers charge higher freight
than even the railways or the road
transport services. Of course, this is
a fact that steamer charges are higher,
but then, here, the law of economics
applies. It is a question of supply and
demand. We do,not have the required
number of ve.sels that we should have
for the needs of our coastal iraffic. We
should have at least 4 lakhs tons for
our coastal gshipping, but we have got
only 2 40 lakhs tons So, 1t is obvious
that we have got to provide for more
coastal vessels, and it is cnly then and
then alone that we can cut down the
freight charges.

In regard to Alleppey, the hon.
Member said that that port has been
dwindling in its importance on
account of neglect on the part of
Government I would like to tell him
that the coastal conference which is
an autonomous body and which takes
decisions in regard to the traffic which
thn coastal vessels should handle, in
1egard to the freights, and in regard
tu the terms and conditions on which
the vessels would touch a particular
nori ete. says that unless a port offers
as much as 500 tons of traffic on a
particular trip, a ship will not call at
that port. So far as Alleppey is
concerncd, we know that the ships
which have to call at such minor ports
have to wait two or three miles away
in the stream, and 1n certain cases,
they have got to wait as much as
seven miles away in the stream, and
from therc all the traffic has got to be
carried.

Shri Vasudevan Nair (Thiruvella):
Ts 1t not true that the foreign ships do
not impose any such conditions and
they come there and load and unload?

Shri Raj Bahadur: But 1t is a ques-
tion of the facilities and the conveni-
ences available at a particular port.
We are all at one in our desire to see
these minor ports grow and develop.
There 1s no difference of opinion on
that score. But the fact remains that
so far as Alleppey 1s concerned there
is a port which is very close o
it, namely Cochin. When Cochin
offers better facilities, we cannot
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compel the steamers or the vessels
which carry on this trade to call at
Alleppey, because at Cochin they find
all that they need. Similarly, I can
give the instance of Visakhapatnam
and Kakinada. Kakinada also can be
developed as a very good port. As
8hri Raghunath Singh has told us, in
one particular day, with the help of
barges, that port could handle a traffic
of as much as 4000 tons of ore.
Kakinada port is served by road, by
rail and also by the Buckingham
canal. All these facilities are there
but even so it could not be developed
as a major port so far. Now, if the
people of Kakinada think that because
of some indifference on the part of
the Government of India, that port
is not being developed, I think it
would be neither fair nor reasonable;
because, after all, if a port has to be
developed then for its development
we require finances. I would wvery
much like that Alleppey, KXarwar,
Kakinada, Masulipatnam, or in the far
north, Bedi port ete, should all be
developed; and similarly, we also
want that the Okha port also should
be developed. But the point is that
we require finances for their develop-
ment. We also require some sort of
arrangement by which steamers can
go and call on these poris.

17 hra,

The only answer to the problem, in
my humble view, is that we should
have similar steamers and smaller
vessels to touch these minor ports and
serve them. Unless and until we have
got small steamers which can enter
these ports directly and do not have
to depend for facilities for loading
and unloading, on lighters and barges,
we cannot hope to develop these
minor ports. With bigger steamers
that at present serve our coast line;
with steamers having a dead weight
tonnage of ten or twelve thousand or
seven or flve thousand we cannot
expect that these steamers can serve
the minor ports well. Then, also the
obvious law of economics will again
come into play. So, the point remains

that if we want to develop these
smaller ports, we should have fast-
moving smaller ships, say, having @
tonnage of 200, 300, 400 or 300 tons,
which can go right up to the port
and which may not have to depend
upon the lighters or barges for their
operations which evidently entails
larger expenditure in loading and un-
loading. At the same time we also
have to realise from where could we
procure these small vessels, For these
small vessels the only remedy is that
we should develop and promote the
sailing vessels manufacturing indus-
try. When I say ‘sailing vessels’, I
would not say that we should continue
to usec sails in our vessels for ever.
We can mechanise those vessels. We
can attune the industry to the modern
needs. We can make it good enough
so that the vessels that are manufac-
tured, may be suitable enough tocover
and seaworthy not only our coastal
trade, but also our trade with adjacent
countries. If we could rehabilitate
the sailing vessels manufacturing in-
dustry on modern lines, and we know
that there is a good talent for it in
the country, which isalready engaged
even at present in manufacturing
these smaller vessels, if we could
utilise that talent, and patronise it; if
we could train those people and start
making smaller mechanised vessels
and if we can serve the needs of
minor ports through those vessels,
then both the coastal trade will devel-
op as also the problem of develop-
ment of minor ports will also be solv-
ed. So, in regard to that particular
point, I can only say that much,

I would say a word in regard to the
“Andamans”. As the hon. Members
know, there is already a committee
which is going into the question of
the stability of Andamans and we
shall have to wait for this report,

Mr. Achar said something about
demurrage. He said that we have
paid Rs. 2 crores. Just this morning
I answered a question and I said with
the difficulties that we have got in
respect of Bombay and Calcutta all
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the amount paid in respect of demur~
rage so far is only about Rs. 66,000 or
a little over that. Of course, that does
not mean that we have paid all the
bills in respect of demurrage. Butlet
us realise that so far as the liners are
concerned, we do not have to pay any
demurrage. They come, they have to
stay in the port so long as they have
not completed their work. In respect
of the chartered vessels alone we
have to pay some demurrage charges
and there too there is a period during
which—it depends upon the terms of
the charter however—they have got
to stay in the port and for which they
cannot claim any demurrage. Only
after that particular period expires,
some charge may be claimed.

Mr. Speaker: How long will he
take?
Shri Raj Bahadur: About five min-
utes.

In regard to that point of demur-
rage, I have said that we will give
authentic figures after full investiga-
tion or enquiries made in regard to
them, as soon as they are available.

Shri V. P. Nayar: What about the
profits of shipping companies?

Shri Raj Bahadur: They are pay-
ing income-tax and you know very
wel] about it.

Mr. Maiti asked us that we should
make proper arrangements for train-
g and that it should be organised so
that comstal people are attracted to-
wards this profession and that we
should make good use of the talent
of these people, who for generations
have been seafaring. We can only
say that there are provisions for this
in the Bill and apart from that we
have already got good institutions for
training. Those institutions are fol-
lowing standards which are followed

I think, 8ir, with these words I can
say that whatever other points are
there, we shall consider them at the
stage of the Joint Committee meeting
and we shall discuss them then.

Shri Muhammed Elas (Howrah)
TOo8E—~—

Mr, Speaker: All hon. Members can
attend the Joint Committee meetings
and also send memoranda and infor-
mation to them. After it comes back
from the Joint Committee, they may
make their statements.

The question is:

“That the Merchant Shipping
Bill, 1958, be referred to a Joint
Committee of the Houses consist-
ing of 45 members; 30 from this
House, namely:—

Shri Upendranath Barman,
Shrimati Ila Palchoudhuri, Shri
Liladhar Kotoki, Shri S. Osman
Ali Khan, Shri Harish Chandra
Mathur, Shri Anirudha Sinha,
Shri Ram Dhani Das, Shri
Ghanshyamlal Oza, Shri Raghu-
nath Singh, Shri Nardeo Snatak,
Shri Tekur Subrahmanyam,
Shri K P, Kuttikrishnan Nair,
Shri K. Periaswami Gounder,
Shri Dinesh Pratap Singh, Shri
Mool Chand Jain, Dr. Y. 8.
Parmar, Shri N. M. Wadiwa,

Abdul Rashid, Shri Shivram
Rango Rane, Shri Raj Bahadur,
Shri Hirendra Nath Mukerjee,
Shri K. T. K, Tangamani, Shri
Rajendra Singh, Shri Nath Pai,
Shri Ram Sewak Yadav, Shri
S. A. Matin, Shri Aurobindo
Ghosal, Shri Badakumar Pratap
Ganga Deb Bamra, and Shri

and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Commifttee
the quorum shall be one-third
of the total number of members
of the Joint Committee;
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that the Committee shall make
a report to this House by the
first day of the next Session;

that in other respects the
Rules of Procedure of this
House relating to Parliamentary
Committees will apply with
such variations and modifica-
tions as the Speaker may make;
and

that this House recommends
to Rajya Sabha that Rajya
S8abha do joint the said Joint
Committee and communicate to
this House the names of mem-
bers to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was gdopted.

STATEMENT RE EXPLOSION AT
PATHANKOT

The Minister of Defence (Shri
Krishnas Menon): Mr. Speaker, Sir,
Government deeply regret to have to
inform the House that a tragic inci-
dent occurred at the Ordnance Rail
Head Group at Pathankot on the 24th
February, 1858, at 08.15 hours, result-
ing in considerable destruction of life
and property. Six railway wagons
containing ammunition and other
Defence stores were on the military
siding, ready for unloading. Not long
after the unloading began, there was
an explosion. Two of the wagons
containing ammunition were com-
pletely blown off, three others are
badly damaged, while the sixth wagon
appears at present not to have been
seriously affected. The debris, includ-
ing elements and fragments of the
wagons, was thrown by the ferocity of
the resultant blast well over a radius
of 1000 yards from the railway siding.

The explosion, which is reported to
have been heard as far away as
Gurdaspur, 23 miles from Pathankot,
set fire to the Defence stores in the
depot over a wide area. The fire
raged for about three-quarters of an
hour, destroying considerable quanti-
ties of stores. No lives were lost as a
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result of fire, Fire from all
Units in the station reached the spot
in a few minutes and put out the fire
in less than an hour with great
courage and skill. Field Ambulance
with necessary medical, nursing staft
and blood donors of the Military
Hospital also reached the spot within
a few minutes of the explosion and
the casualties, both Defence and
civilan, were removed to the Military
Hospital speedily. In the face of the
constant danger of further explosions
taking place, the fire fighting crew
together with the personnel in the
Depot and from the neighbouring
Defence Units and local Civil autho-
rities carried out regcue operations
with commendable speed, courage and
efficiency. The area of the Ordnance
Rail Head Group, including the Army
military forwarding orgarusation and
vehicle park is now secured by civil
and muilitary guards. All civilians
working in the Depot were instantly
removed out of the perimeter and
outside the area which is still consid-
ered unsafe,

Road and railway traffic stand sus-
pended. .

The full extent of the casualties is
not yet known. As far as can be
asceriained at present, 18 civihans and
8 army personnel are known to be
dead. The bodies of 23 of the dead
have been recovered. Three of the
dead cannot be removed from the
wagon where their bodies now are
without risking further explosions.
Eight miltary personnel, one civilian
employee and one member of an army
family received injuries. The condi-
tion of the three of the injured is
serious, but they are expected to
recover. 28 civilian employees are
now missing. It is not known how
many of these have died in
the explosion. It is, however, surmis-
ed by the Army authorities that some
of these who are local civilian emplo-
yees may have run away to their
villages and the Civil Police are
making efforts to trace them.

Army Headquarters and the Defence
Ministry have been in constant touch
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at Pathankot since the receipt of the
report of the ineident.

This morning, the Chief of the
Genera] Staff, the ammumition and
explosives experts, Defence Ministry
officials and myself reached the scene
of the accident before 08.00 hours. We
also went to the Military Hospital and
saw the injured and the families of
the dead ahd injured, their relatives
and associates, The extent of the
bereavement and of the human tra-
gedy is considerable and harrowing.

The Defence and Civil authorities
have already taken necessary steps to
render assistance to the sufferers. The
families of only two military person-
nel are at Pathankot and they have
been given a grant of Rs. 600 in the
aggregate. The next of kin of the
remaining deceased personnel are
being located and similar assistance
will be given to them promptly.
Prompt action will also be taken in
regard to pension and other reliefs,
according to their entitlements, so far
as the families og the deceased
military personnel are concerned.

The Deputy Commissioner, who
accompanied us and who and his col-
leagues gave us all co-operation and
with whom we discussed the position
of the civilians, ig taking steps to give
the immediately required financial
assistance to the families of the dead
civillans. It is not yet possible to
estimate the full exient of the loss
of life and property.

It is also not possible to state at
present what caused the explosion.
Any attempt to do so can only be a
matter of speculation or based on in-
sufficient information, and the House
would agree that it would not be

proper.

The consignment of these stores by
rail to the military siding in Ordnance
Rail Head Group and the unloading
of them by Defence and Civilian per-
sonnel is fully in accordance with
rules and ' well-established practice
and part of normal routine.
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Government would like to pay their
tribute to the Defence and Civilian
personnel who lost their lives or
suffered in the discharge of their
onerous duties in the service of the
country. The sympathies of the Gov-
ernment, and I feel sure, of - this
House, go out in ample measure to the
men, women and children who are
bereaved today and survive in the
shadow of this catastrophe.

Government would like to convey
their sympathies to the fellow officers
and men of the Defence personnel
who worked with those who are dead
and injured and feel their loss deeply.
Government also hope that the next
of kin and the widowed and orphaned
will find the strength to make re-
adjustments imposed upon them by
the irreparable loss they have suffered
and the human tragedy that is theirs
as a result,

A Court of Inquiry according to
Army Rules has been ordered. No
further particulars are available at
present, nor can be given until the
findings of the Court of Inquiry are
received, as any such can only be
based on speculation or inadequate
information and will, therefore, not
be fair or purposeful.

Mr. Speaker: Was all this ammuni-
tion manufactured in our ordnance
depots?

Shri Krishna Menon: Yes. It is
part of the normal movement of
ammunition from different parts to
where it has to be used. This is a
rail-head inside the military area. It
takes place in the normal way. As to
whether in this case any one of them
was defective or there was any mis-
handling, I do not like to speculate.

Mir. Speaker: If any more informa-
tion becomes available, it may be
communicated to the House.

Shri Krishna Menon: As soon as
the Court of Inquiry finishes its work,
1 will. If anything comes to light in
the meanwhile, T will communicate it.
But we would not like to make any
speculation.
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Mr. Speaker: In visw of the elabo-
rate statement made by the hon.
Minister who had been to the spot
and examined the matter himself, and
in view also of the fact that there is
no more material available now

hon. Minister receives may kindly be
communicated to the House.

Mr. Speaker: He said so already.
Shri Krishna Meanon: THRere is no

desire on our part to withhold infor-
mation. Further information must be

in regard to the causes and allocation
of responsibility, and we have to be
extremely careful in this matter.

Bhrl V. P, Nayar (Quilon): What
about the number of dead?

Mr. Speaker: Whenever any thing of
importance comes to light, he will
readily communicate to the House.

Shri Krishna Menon: Yes, Sir.

BUSINESS ADVISORY COMMITTEE
NINETEENTH REPORT

Sardar Hokam Singh (Bhatinda): Y
beg to present the Nineteenth Report
of the Business Advisory Committee.

17.14 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednes-
day, February 26, 1058.
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(ii) 'l‘lu:t r:ixplmigrn_ at the
ot Tan
ot Ambala © . eI

Noti Shri Rt:
.

PAPERS LAID ON THE TABLE 2259-63

Thefollowing ers “were laid
on the Table :—

(1) A eapy of the Budget esti-
mates of the Damodar Valley
Corporation forthe year 1958-
$9, under sub-section (3) of
Section 44 of the Damodar
Valley tion Act,

1948.

(2) Acopyofeach of the follow-
ing Notifications under sub-
section (6) of Section 3 of the
Bssential Commodities Act,
1958 i—

) S. R. 0. No. 2035-A,
dated the sth September,
1956, making certain am-
endments to the Cotton
Textiles (Production by
Handloom) Control Or-
der, 1956,

if) S.R. O. No. 199, dated

the 8th Jan s 1988,
oenﬂ:, fm?:ier

t to the Cotton

Textiles uction by
Hmé..um Control Order,
(llll)”s R.O. No. 202, dated
the 18th January, 198,

amendments to the Cotton
'I:fk' (Control) Order,
I .

the 18th Nout;be:.: 57

(i) S.R.0. No.3753, dated
the 22nd Now Ty 19&..
making certain furt
amendment to the Orissa
Rice chibition of Ex-
port) Order, 1957.

(iii) S.R. O. No. 4043, dated
the 14th December, 1957
making certain further
amendment to the ‘Inter-
Zonal Wheat Movement
Control Order, 1957.

(iv) S.R.0.No. 4073, dated
the 19th December, 1957
maki certain  further
amen nt to the Orissa
Rice (Prohibition of Ex-
port) Order, 1957.

v) S.R. O. No. 4074, dated

¢ )thg 20th December, 1957
making certain amend-
ment to the Punjab Rice
(Movement Control) Or-
der, 1957.

(v1) S.R.0.No. 4075, dated
the 20th December, llgs_.‘}
containing the Uttar Pra-
desh Rice (Export Con-
trol) Order, 1957.

(vii) S.R.O.No.4076,dated
the 20th December, 1957
ing the Bihar Food-

con
S-:‘;mﬂ: port Control)
s 1957,
viii) S. R. O. No. 4977
O otedi the 2oth December,
195 eonulnlmhem-
2
E@Bﬂ) Order, 1957.
(ix) S.R.O. No. 4138, dated

:::kinl ce;i.-:u Iu:lm
amendmen

= t tothf Tri-
purs Foodgrains (Move-
m:z‘.t) Caontrol Order,
19,

228
Covthans



i

S. R 0. N 153-A,
wdued the asthabe::mim.

1957,

xi) S.R. 0. No.4157,dated
¢ tL 3oth Doue:lh’;'. 1957
(xiigcs. Rm{} No. 5;,due'd

an I
mkin‘: ccrl'::irz’ m’-’u&’-
ment (0 the Tripura Food-
g;ué{umt) Control
11956,
(xiit) S.R.O. No. 73, dated
the January, 51933

Zone Rirce (Restrictions
on Rail Bookings) Order,
1958,

(xiv) 8. R. 0. No. 116, dated
the 11th January, 1958
maki certain further
amen ts to the Rice
(Southern Zone) Move-
ment Control Order,
1957.

(xv) S.R. 0. No. 172, dated
the 14th  January, 1958
containing the Rice and
Paddy Assam)  Price
Coatrol der, 195H.

(xv1) S. R. O. No. 251, dated
the 15th January, 1958
contaiming  the Rice and
Paddy (West Bengal)
Price  Control  Order
1958,

(xvu) S.R. O.No. 263, duted
the 1Bth January, 1958
making certain amend-
ment to the Madras Rice
Mills Lacensing  Order,
I1955.

{xvii)) S.R. 0. No.263,dated
the 25th January, 195R
making certain  funther
amendments to the Orissa
Rice (Prohibition of Ex-
port) Order, 1957.

(x1x) S. R, O. No. 344, dated
the z5th January, 1958,
making certain amend-
ment to the South Zone
Rice (Restriction on Rail
Bookings) Order, 1957.

(xx) S.R.O. No. 345, dated
the 2sth January, :g_:s
making certain further
amendment to the Punjab
Rice (Movement) Control
Order, 1957.

(xxi) S.R.0. No. 345-C, dated
the -adth Jamuery, 1958

certain  am

[Darry Dicssy)

CoLumns

(xxii) S.R.0. No, . dated
lze 18t Feh'?l,zy. 1958
i certnin  amend-

ment to the Inter-Zonal
Wheat Movement Con-
trol Order, 1957.

{xxiv) S.R.0. No. 401, dﬂeﬁ
the 1st February, 19§
omaimmen’dment
to the Wheat Roller Flour
Mills (Licensing and Cont-
rol) Order, 1957.

(xxv) S.R.O. No. 402, dated
the 1st February, 1958
making

:

1) S.R.0. No. 403, dated
(”:h)c 1st February, tsfi

(Prohibition of Export)
Order, 1957-

xxvii) S.R.0. No. 404, dated
¢ thz 1st February, 1958
i certain

. ment to the Punjab Rice

(Movement Control) Order,
1957.

(xxviti) S.R.O. No. 436 dated
1958
Rz

(xxix) S.R.0. No. 438, dated
the 30th January, 1958 con-
lrlcniﬂl 't'he Delhi (Limita-

tion of Guests) Order,

1958,

: S.R.O. No. 439, dated
(ﬁl joth Jenuary, 193:

ini the W
mwm“‘mo: (Movement
Control) Order, 1958

i) S.R.O. No. 444 , dated
oK) S February, 1958

ach of the follow-
(’{,‘:%.un#r sub-eoc-
tion (6) of Section 3 of the

23%

CoLuMns



MESSAGES ?ROM RAn'A
SABHA

Smamrworudthefolhﬁu
Sabha :—

(1} Tlnt at its sitng held
19th Fabrunry

ruary, 1958,
(uzn'rh;e u 72! sitting heid

BILL  PASSE

Sﬂﬂeﬂw laid on the Table Ihe
Ancient Momumens

and Ar-
chacological Sites and Re-
mains B:Iltgsa a8 passed
by Raiya Sab

PETITIONS REPORTED .

Secretary ﬂlcmtof
two each signed
5!2' petitoner, in mpeu: of

Pauple ct, [951 and

3933

D BY .
SABHA LAID ON THE TASLE

{ Dasty Diamr |

CoLUMNS

2263-64

2264

2264

2264

REPORT OF JO COM-
MITTER PRESENTED

.
reply given to & s

mug on
tion No. 208 on the r7th
February, 1958.

(2) The Minister of Labour
Planning  ( de-)

Asansol, and
the Table
Statement in

BILLS INTRODUCED .
The following Bills were in-
troduced —
The Control of Shi
ct);us(o:nﬁnm) E
195

(2) The Appropriation Bill,
1958.

BILL UNDB& CONSIDM
TION

mgnyumhmotvm

fnrtg -sla

by,
CoLumns
2264

2266—73

227374

2174



238¢ {DatLY Digast j 2386
Corumns CoLumr 5
Bg:“'”s;m ver of pi. T€7°  STATEMENT BY MINISTER 2367—72
Rsace m"-"-m""g The Minister of Defence (Shri
the Central Seles-Tax (Am- e
B B e
consideration, at a nuilway siding near
he Bl s pamec. XL
MOTION ADOPTED . 22767,
T dT( 'Ifud REPORT OF BUSINESS AD-
Bahadur Shastri) moved the VISORY COMMITTEE PRE-
motion re: nsion of SENTED . 2372
the first iso to Rule 74
The was adopted. N;ﬁwmth Report was presens
MOTION TO REFER BILL
TO JOINT COMMITTEE
PTED , . . 2277—2367 AGENDA  FOR 26ru FEB-
The Minister of T and RUARY, 1958,
Sluttn)méw:d o Consideration and passing °f
the Merchant S nu; m riation Bill
be refetred to Joint Ttee. on d"
The motion was adopted. Bu.dget CR.lll\ny!). 1958-59.



